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RAJYA SABHA

hursday, the 10th December, 2015/19th Agrahayana, 1937 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
REFERENCE BY THE CHAIR

Anniversary of Universal Declaration of Human Rights

MR. CHAIRMAN: Hon'ble Members, today, the 10th of December, 2015, marks
the Anniversary of the adoption of the Universal Declaration of Human Rights in the year

1948. The day is celebrated the world over as 'Human Rights Day'.

This year, the day is devoted to the launch of a year-long campaign for the 50th
Anniversary of the two International Covenants on Human Rights - one on Economic,
Social and Cultural Rights and the other on Civil and Political Rights, which were adopted
by the United Nations General Assembly on the 16th of December, 1966. The focus, this
year, is on the theme "Our Rights, Our Freedoms, Always", which aims to promote and
raise awareness of the two Covenants on their S0th Anniversary. The year-long campaign
revolves around the inalienable and inherent rights - civil, cultural, economic, political and
social — and freedoms - freedom of speech, expression, and religion as well as freedom
from poverty and fear — of all human beings, which are as much relevant today as they

were when the Covenants were signed.

As a nation, we have always cherished the equality and freedom of all human
beings and believed in the concept of peace and harmony among all. We have an abiding

commitment towards the protection and promotion of human rights.

On this occasion, we re-dedicate ourselves to our commitment to the ideals and

principles of the Declaration of Human Rights.

MR. CHAIRMAN: Now, Papers to be laid on the Table. ...(Interruptions)...
MR. DEPUTY CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
Report and Accounts (2014-15) of NIUA , New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS



2 Papers Laid RAJYA SABHA on the Table

(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri M. Venkaiah Naidu, I lay
on the Table, a copy (in English and Hindi) of the Annual Report and Accounts of the
National Institute of Urban Affairs (NIUA), New Delhi, for the year 2014-15, together
with the Auditor's Report on the Accounts.

[Placed in Library. See No. L.T. 3288/16/15]
...(Interruptions)...
Report and Accounts (2014-15) of OIDC and related papers

&, oY IR A Iem HA (3 weRTt st ): AEIey, § U i, 2013
B RT 394 BT ST &RT (1) () b NN FraferRad o &f Tw-us Uiy (3ioft e 2=
) T Ie S IR & B

(a) Twenty-third Annual Report and Accounts of the Omnibus Industrial
Development Corporation of Daman & Diu and Dadra & Nagar Haveli
Limited (OIDC), Daman, for the year 2014-15, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 3239/16/15]
...(Interruptions)...
I.  Notifications of the Ministry of Personnel, Public Grievances and Pensions

II. Report and Accounts (2014-15) of the Corporation and Company and related
papers

III. Report and Accounts (2014-15) of various societies, Educational Institutes and

Research Laboratories and related papers

-l & faer Harera & wow w3t gue @3t wted § e w9l S,

i Rerd SR YoM a1 # 5w W3t aRAET] St 9T # e w3t SR siaRe
w3 wrow w3 (1. s Rig) : weiey, § FrefaRed o= 91 ued R ke g

I. () A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances

and Pensions (Department of Personnel and Training) Notification No. S.O.

2794 (E), dated the 12th October, 2015, publishing the Lokpal and Lokayuktas

(Removal of Difficulties) Second Amendment Order, 2015, under sub-section
(2) of Section 62 of the Lokpal and Lokayuktas Act, 2013.

[Placed in Library. See No. L.T. 3323/16/15]
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(i)  Acopy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No.
G.S.R. 776 (E), dated the 12th October, 2015, publishing the Public Servants
(Furnishing of Information and Annual Return of Assets and Liabilities and
the Limits for Exemption of Assets in Filing Returns) Third Amendment

Rules, 2015, under Section 61 of the Lokpal and Lokayuktas Act, 2013.
[Placed in Library. See No. L.T. 3322/16/15]

II. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—

(a) Forty-eighth Annual Report and Accounts of the Electronics Corporation of
India Limited (ECIL), Hyderabad, for the year 2014-15, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Sixty-fifth Annual Report and Accounts of the Indian Rare Earths Limited
(IREL), Mumbai, for the year 2014-15, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor General of

India thereon. [Placed in Library. See No. L.T. 3987/16/15]
III. A copy each (in English and Hindi) of the following papers:—

(i) Annual Report and Accounts of the Atomic Energy Education Society
(AEES), Mumbai, for the year 2014-15, together with the Auditor's Report on
the Accounts. [Placed in Library. See No. L.T. 3992/16/15]

(il)) Annual Report and Accounts of the Harish-Chandra Research Institute (HRI),
Allahabad, for the year 2014-15, together with the Auditor's Report on the
Accounts. [Placed in Library. See No. L.T. 3990/16/15]

(iii) Annual Report and Accounts of the Homi Bhabha National Institute, Mumbai,
for the year 2014-15, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 3991/16/15]

(iv) (a) Annual Report and Accounts of the Semi-Conductor Laboratory (SCL),
SAS Nagar, Chandigarh, for the year 2014-15, together with the Auditor's

Report on the Accounts.



4

Papers Laid

RAJYA SABHA on the Table

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 3320/16/15]

(v) (a) Annual Reportand Accounts of the Physical Research Laboratory (PRL),
Ahmedabad, for the year 2014-15, together with the Auditor's Report on

the Accounts.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 3321/16/15]

Action taken by the Government on the various assurances, promises and

undertakings given during various Sessions

SHRI MUKHTAR ABBAS NAQVT: Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Statements showing action taken by the Government on the

various assurances, promises and undertakings given during the Session shown against

each:—

1

Statement No.

Statement No.

Statement No.

Statement No

Statement No.

Statement No

Statement No.

Statement No.

Statement No.

XXXIV

XXIX

XXXII

XXVII

XXVII

. XXVI

XX

XIX

XXI

One Hundred and Ninety-eighth Session,
2003
[Placed in Library. See No. L.T. 4048/16/15]

One Hundred and Ninety-ninth Session,
2003
[Placed in Library. See No. L.T. 4049/16/15]

Two Hundred and Fifth Session, 2005
[Placed in Library. See No. L.T. 4050/16/15]

Two Hundred and Sixth Session, 2005
[Placed in Library. See No. L.T. 4051/16/15]

Two Hundred and Eleventh Session, 2007
[Placed in Library. See No. L.T. 4052/16/15]

Two Hundred and Thirteenth Session, 2008
[Placed in Library. See No. L.T. 4053/16/15]

Two Hundred and Fourteenth Session, 2008
[Placed in Library. See No. L.T. 4054/16/15]

Two Hundred and Fifteenth Session, 2009
[Placed in Library. See No. L.T. 4055/16/15]

Two Hundred and Seventeenth Session, 2009
[Placed in Library. See No. L.T. 4056/16/15]
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21

22.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No .

Statement No.

Statement No.

XXI

XX

XIX

XVII

XVI

XVI

XV

XIvV

XII

XI

VI

VIl
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Two Hundred and Eighteenth Session, 2009
[Placed in Library. See No. L.T. 4057/16/15]

Two Hundred and Nineteenth Session, 2010
[Placed in Library. See No. L.T. 4058/16/15]

Two Hundred and Twentieth Session, 2010
[Placed in Library. See No. L.T. 4059/16/15]

Two Hundred and Twenty-first Session, 2010
[Placed in Library. See No. L.T. 4060/16/15]

Two Hundred and Twenty-second Session,
2011
[Placed in Library. See No. L.T. 4061/16/15]

Two Hundred and Twenty-third Session, 2011
[Placed in Library. See No. L.T. 4062/16/15]

Two Hundred and Twenty-fourth Session,
2011
[Placed in Library. See No. L.T. 4063/16/15]

Two Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 4064/16/15]

Two Hundred and Twenty-sixth Session,
2012
[Placed in Library. See No. L.T. 4065/16/15]

Two Hundred and Twenty-seventh Session,
2012
[Placed in Library. See No. L.T. 4066/16/15]

Two Hundred and Twenty- eighth Session,
2013
[Placed in Library. See No. L.T. 4067/16/15]

Two Hundred and Twenty-ninth Session, 2013
[Placed in Library. See No. L.T. 4068/16/15]

Two Hundred and Thirtieth Session, 2013-14
[Placed in Library. See No. L.T. 4069/16/15]
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24

25.

26.

27.
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Statement No.IV

Statement No.III

Statement No.II

Statement No. |
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Two Hundred and Thirty-second Session,
2014
[Placed in Library. See No. L.T. 4070/16/15]

Two Hundred and Thirty-third Session, 2014
[Placed in Library. See No. L.T. 4071/16/15]

Two Hundred and Thirty-fourth Session, 2015
[Placed in Library. See No. L.T. 4072/16/15]

Two Hundred and Thirty-fifth Session, 2015
[Placed in Library. See No. L.T. 4073/16/15]

Two Hundred and Thirty-sixth Session, 2015
[Placed in Library. See No. L.T. 4074/16/15]

...(Interruptions)...

Reports and Accounts (2012-13, 2013-14, 2014-15 and 2015-16 ) of various

Corporations, Companies, ARAI and MOU and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND

PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : Sir, I lay on the Table—

L.(1) A copy each (in English and Hindi) of the following papers, under sub-section

(1) (b) of Section 394 of the Companies Act, 2013: —

(i) Forty-third Annual Report and Accounts of the Bharat Pumps and
Compressors Limited (BPCL), Naini, Allahabad, for the year 2012-13,
together with the Auditor's Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.

[Placed in Library. See No. L.T. 3920/16/15]

(i) Forty-fourth Annual Report and Accounts of the Bharat Pumps and
Compressors Limited (BPCL), Naini, Allahabad, for the year 2013-14,
together with the Auditor's Report on the Accounts and the comments of

the comptroller and Auditor General of India thereon.

[Placed In Library. See No. L.T. 3921/16/15]

(iii) (a) Forty-fifth Annual Reportand Accounts ofthe Engineering Projects
(India) Limited (EPI), New Delhi, for the year 2014-15, together
with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 3268/16/15]
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(iv) (a) Fifty-first Annual Report and Accounts of the Bharat Heavy
Electricals Limited (BHEL), New Delhi, for the year 2014-
15, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India

thereon.
(b) Statement by Government accepting the above Report.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (i) and (ii) above.
[Placed in Library. See No. L.T. 3269/16/15]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Forty-fifth Annual Report and Accounts of the Automotive Research
Association of India (ARAI), Pune, for the year 2014-15, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report. [Placed in
Library. See No. L.T. 3551/16/15]

(i) Memorandum of Understanding between the Government of India (Ministry
of Heavy Industries and Public Enterprises, Department of Heavy Industry)
and Bharat Heavy Electricals Limited (BHEL), for the year 2015-16.

[Placed in Library. See No. L.T. 3270/16/15]
...(Interruptions)...

Report and Accounts (2011-12, 2012-13 and 2013-14) of various State Societies,
RMSA, Prathmik Shiksha Parishad and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Upendra Kushwaha, I lay
on the Table, a copy each (in English and Hindi) of the following papers—

(i) (a) AnnualReportandAccounts of the State Society of Sikkim implementing
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Gangtok, for the
year 2013-14, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
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(i)

(iii)

(iv)

)
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Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No. L.T. 3499/16/15]

(@)

(b)
(©

(a)

(b)
(©)

(b)
(©)

(2)

(b)

Annual Report and Accounts of the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) Authority, Punjab, implementing the
Model School Scheme, Mohali, Chandigarh, for the year 2013-14,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 3492/16/15]

Annual Report and Accounts of the State Society of West Bengal
implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Kolkata, for the year 2011-12, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iii) (a) above.
[Placed in Library. See No. L.T. 4075/16/15]

Annual Report and Accounts of the State Society of Arunachal
Pradesh implementing the Rashtriya Madhyamik Shiksha Abhiyan
Society (RMSA), Itanagar, for the year 2012-13, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 3080/16/15]

Annual Report and Accounts of the State Society of Kerala
implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Thiruvananthapuram, for the year 2013-14, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
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(©)

vi) (a)

(b)
(©

(vii) (a)

(b)
(©

(viii) (a)

(b)
(©)

(ix) (a)

(b)
(©)
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Statement giving reasons for the delay in laying the papers

mentioned at (v) (a) above.
[Placed in Library. See No. L.T. 4076/16/15]

Annual Report and Accounts of the Maharashtra Prathamik
Shikshan Parishad, Mumbai, for the year 2013-14, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (vi) (a) above.
[Placed in Library. See No. L.T. 4077/16/15]

Annual Report and Accounts of the Rajya Madhyamik Shiksha
Abhiyan, Chhattisgarh, Raipur for the year 2013-14, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (vii) (a) above.
[Placed in Library. See No. L.T. 3253/16/15]

Annual Report and Accounts of the State Society, implementing
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Manipur,
for the year 2013-14, together with the Auditor's Report on the
Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (viii) (a) above.
[Placed in Library. See No. L.T. 3251/16/15]

Annual Report and Accounts of the State Society implementing
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Goa, for the
year 2013-14, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (ix) (a) above.

[Placed in Library. See No. L.T. 3494/16/15]



10 Papers Laid RAJYA SABHA on the Tabl

Report and Accounts (2013-14 and 2014-15) of Trust, Commission and

Corporation and related papers

AHIiTe < iR AR w3 | W w5 o w1 gt ;- weey, §
e ot w7 geet uR Rl §:-

I. A copy each (in English and Hindi) of the following papers, under Section
25 of the National Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities Act, 1999:—

(a) Annual Report of the National Trust for the Welfare of Persons with
Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities,
New Delhi, for the year 2014-15.

(b) Review by Government on the working of the above Trust.
[Placed in Library. See No. L.T. 4078/16/15]

II. A copy each (in English and Hindi) of the following papers, under Section 15
of the National Commission for Backward Classes Act, 1993:—

(a) Annual Report and Accounts of the National Commission for Backward
Classes (NCBC), New Delhi, for the year 2014-15, together with the

Auditor's Report on the Accounts.
(b) Memorandum of Action Taken on the above-said Annual Report.
[Placed in Library. See No. L.T. 3275/16/15]

I1.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Seventeenth Annual Report and Accounts of the National Handicapped
Finance and Development Corporation (NHFDC), Faridabad, for the
year 2013-14, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 3274/16/15]
...(Interruptions)...
I.  Notification of the Ministry of Human Resource Development

II. Report and Accounts (2014-15) of Mizoram University and related papers
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III. Reports and Accounts (2014-15) of Various Central Universities and related
papers

IV. Report and Accounts (2014-15) of IIIT Kancheepuram and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (PROF. (DR.) RAM SHANKAR KATHERIA): Sir, I lay on the
Table:—

I. A copy each (in English and Hindi) of the Ministry of Human Resource
Development (Department of Higher Education), Notification No. S.0O. 2605
(E), dated the 23rd September, 2015, publishing the School of Planning and
Architecture (Removal of Difficulties) Order, 2015, under sub-section (2) of
Section 40 of the School of Planning and Architecture Act, 2014.

[Placed in Library. See No. L.T. 3260/16/15]

II.  Acopy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 30 and sub-section (4) of Section 31 of the Mizoram University
Act, 2000:—

(a) Annual Report of the Mizoram University, Aizawl, for the year
2014-15.

(b) Annual Accounts of the Mizoram University, Aizawl, for the year
2014-15, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 3511/16/15]

II. A copy each (in English and Hindi) of the following papers, under sub-section
(3) Section 30 and sub-section (4) of Section 31 of the Central Universities
Act, 2009:—

(1) (a) Annual Report of the Central University of Gujarat, Gandhinagar,
for the year 2014-15.

(b) Annual Accounts ofthe Central University of Gujarat, Gandhinagar,
for the year 2014-15, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 3514/16/15]

(i) (a) Sixth Annual Report of the Central University of Kerala,
Kasaragod, for the year 2014-15.

(b) Sixth Annual Accounts of the Central University of Kerala,
Kasaragod, for the year 2014-15, and the Audit Report thereon.
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(©)

(i) (a)

(b)

(©)

(iv) (a)

(b)

(©)

v (@

(b)

(©

Review by Government on the working of the above University. .

[Placed in Library. See No. L.T. 3516/16/15]

Seventh Annual Report of the Central University of Karnataka,
Kalaburagi, for the year 2014-15.

Seventh Annual Accounts of the Central University of Karnataka,
Kalaburagi, for the year 2014-15, and the Audit Report thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 3515/16/15]

Sixth Annual Report of the Central University of Himachal Pradesh,
Dharamshala, for the year 2014-15.

Sixth Annual Accounts of the Central University of Himachal Pradesh,
Dharamshala, for the year 2014-15, and the Audit Report thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 3513/16/15]

Annual Report of the Central University of Punjab, Bathinda, for the
year 2014-15.

Annual Accounts of the Central University of Punjab, Bathinda, for the
year 2014-15, and Audit Report thereon.

Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 3512/16/15]

IV. A copy each (in English and Hindi) of the following papers:—

(a)

(b)

(©

Annual Report of the Indian Institute of Information Technology, Design
& Manufacturing (IIITD&M), Kancheepuram, for the year 2014-15.

Annual Accounts of the Indian Institute of Information Technology,
Design & Manufacturing (IITD&M), Kancheepuram, for the year
2014-15, and the Audit Report thereon.

Review by Government on the working of the above Institute.

(d) Chronological statement showing the sequence of events of laying of the

Annual Report and Accounts of the above Institute, for the year 2014-15.

[Placed in Library. See No. L.T. 3259/16/15]



Papers Laid [10 December, 2015] on the Table 13

...(Interruptions)...

Reports and Accounts (2014-15) of BIRAC, New Delhi
and MOU and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Y.S. Chowdary, I lay on the
Table—

I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Third Annual Report and Accounts of the Biotechnology Industry
Research Assistance Council (BIRAC), New Delhi, for the year 2014-
15, together with the Auditor's Report on the Accounts and the comments

of the Comptroller and Auditor General of India thereon.
(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 3325/16/15]
II. A copy each (in English and Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India (Ministry of
Science and Technology, Department of Biotechnology) and the Bharat
Immunologicals and Biologicals Corporation Limited (BIBCOL), for the
year 2015-16.

(il)) Statement by Government accepting the above Memorandum of
Understanding. [Placed in Library. See No. L.T. 3324/16/15]
...(Interruptions)...
I.  Report and Accounts (2014-15) of NCRPB, New Delhi and related papers
II. Report and Accounts (2014-15) of DUAC, New Delhi, and related papers
III. Annual Report of DDA, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Babul Supriyo, Ilay on the
Table:—

I. A copy each (in English and Hindi) of the following papers, under Section 26 of
the National Capital Region Planning Board Act, 1985:—

(a) Annual Report and Accounts of the National Capital Region Planning
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Board (NCRPB), New Delhi, for the year 2014-15, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 3616/16/15]

II. A copy each (in English and Hindi) of the following papers, under Section 19
and sub-section (4) of Section 20 of the Delhi Urban Art Commission Act,
1973:—

(a) Annual Report of the Delhi Urban Art Commission (DUAC), New
Delhi, for the year 2014-15.

(b) Annual Accounts of the Delhi Urban Art Commission (DUAC), New
Delhi, for the year 2014-15, and the Audit Report thereon.

(¢) Review by Government on the working of above Commission.
[Placed in Library. See No. L.T. 3618/16/15]

III. A copy each (in English and Hindi) of the following papers, under Section 26
of the Delhi Development Act, 1957:—

(a) Annual Report of the Delhi Development Authority (DDA), New Delhi,
for the year 2014-15.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 3617/16/15]
...(Interruptions)...

Reports and Accounts (2014-15) of various Educational Organisations

and Welfare Association and Related Papers

|G = 3R frETRar #rera #§ oy @3t (3ft fae wAiden) - Agy, §
fereTferRa wit b1 Yep-wep Hfcr (SISl e fewl #) o1 Ueel IR vl §;-

(i) (a) Annual Report ofthe Arun Institute of Rural Affairs (AIRA), Dhenkanal,
Odisha, for the year 2014-15.

(b) Annual Accounts of the Arun Institute of Rural Affairs (AIRA),
Dhenkanal, Odisha, for the year 2014-15, and the Audit Report
thereon. [Placed in Library. See No. L.T. 3571/16/15]

(i) (a) Annual Report of the Integrated Rural Development and Education
Organisation (IRDEO), Wangbal, Manipur, for the year 2014-15.
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(b) Annual Accounts of the Integrated Rural Development and Education
Organisation (IRDEO), Wangbal, Manipur, for the year 2014-15, and
the Audit Report thereon.

[Placed in Library. See No. L.T. 3572/16/15]

(iii) (a) Annual Report ofthe West Bengal Scheduled Castes, Tribes and Minority
Welfare Association, Midnapore, West Bengal, for the year 2013-14.

(b) Annual Accounts of the West Bengal Scheduled Castes, Tribes and
Minority Welfare Association, Midnapore, West Bengal, for the year
2013-14, and the Audit Report thereon.

(¢) Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) and (b) above.

[Placed in Library. See No. L.T. 3573/16/15]

...(Interruptions)...

MESSAGE FROM THE LOK SABHA
The Indian Trusts (Amendment) Bill, 2015

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Indian Trusts (Amendment)
Bill, 2015, as passed by Lok Sabha at its sitting held on the 9th December, 2015."

Sir, I lay a copy of the Bill on the Table.

...(Interruptions). ..

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI MAJEED MEMON (Mabharashtra): Sir, I present the Seventy-eighth Report
(in English and Hindi) of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on The Commercial Courts, Commercial
Division and Commercial Appellate Division of High Courts Bill, 2015.

...(Interruptions). ..
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EVIDENCE TENDERED BEFORE DEPARTMENT-RELATED
PARLIAMENTARY STANDING COMMITTEE ON PERSONNEL,
PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI MAJEED MEMON (Maharashtra): Sir, I lay on the Table, a copy of the
Evidence tendered before the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on The Commercial Courts, Commercial

Division and Commercial Appellate Division of High Courts Bill, 2015.
...(Interruptions)...

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2015-16):—

(1) Ninth Report of the Committee on Action Taken by the Government on the
Recommendations contained in the Forty-third Report (Fifteenth Lok Sabha)
on the subject 'Development of Hydro Sector' relating to the Ministry of

Power;

(i) Tenth Report of the Committee on Action Taken by the Government on the
Recommendations contained in the Second Report (Sixteenth Lok Sabha)
on 'Demands for Grants (2014-15) of the Ministry of New and Renewable
Energy; and

(iii) Eleventh Report of the Committee on Action Taken by the Government on
the Recommendations contained in the Fifth Report (Sixteenth Lok Sabha) on
'Demands for Grants (2015-16) of the Ministry of Power.

...(Interruptions). ..

REPORTS OF PUBLIC ACCOUNTS COMMITTEE

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Public Accounts Committee
(2015-16):—
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(i) Twenty-fifth Report on the subject “Disaster Preparedness in India” relating to
Ministry of Home Affairs; and

(i) Twenty-sixth Report on Action Taken by the Government on the Observations/
Recommendations contained in the Second Report (Sixteenth Lok Sabha) on

“IT Applications in Income Tax Department” relating to Ministry of Finance.

...(Interruptions)...

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Shri Kunal Kumar Ghosh through the Superintendent, Presidency
Correctional Home, Alipore, Kolkata stating that he is unable to attend the sittings of
the current (237th) Session due to his being held in Judicial remand custody. He has,
therefore, requested for grant of Leave of Absence for the entire (237th) Session of
Rajya Sabha.

Does he have the permission of the House for remaining absent from 26th November

to 23rd December, 2015 of the current (237th) Session of the Rajya Sabha?
(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

(Interruptions)...

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Two Hundred
and Sixtieth Report and Two Hundred and Sixty-first Report of Department-

related Parliamentary Standing Committee on Industry

&, oY MR 779 I HA1 (3 FelRTot fsh): Heled, H FfaRad & aw 4§

qaIe AT I el IR 76l §—

(i) Status of implementation of recommendations contained in the Two Hundred
and Sixtieth Report of the Department-related Parliamentary Standing
Committee on Industry on the Prime Minister's Employment Generation
Programme (PMEGP) Scheme, pertaining to the Ministry of Micro, Small

and Medium Enterprises.
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(i1) Status of implementation of recommendations contained in the Two Hundred
and Sixty-first Report of the Department-related Parliamentary Standing
Committee on Industry regarding Implementation of Interest Subsidy
Eligibility Certificate (ISEC) Scheme, pertaining to the Ministry of Micro,

Small and Medium Enterprises.
...(Interruptions)...

Status of implementation of recommendations contained in The Two Hundred and
Fifty-fifth Report of Department-related Parliamentary Standing

Committee on Science and Technology, Environment and Forest

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT
OF NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF STATE
IN THE DEPARTMENT OF ATOMIC ENERGY AND THE MINISTER OF STATE IN
THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I make a statement
regarding Status of implementation of recommendations contained in the Two Hundred
and Fifty-fifth Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment and Forest on the Demands for Grants (2015-16)

of Department of Space.

MR. DEPUTY CHAIRMAN: Now, we will take up Zero Hour Submissions. Shri

Tapan Kumar Sen.

MATTERS RAISED WITH PERMISSION
Pathetic condition of tea garden workers in West Bengal

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I have a very important Zero
Hour Submission. ...(Interruptions)... 1 would like to draw the attention of the House...

(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, Shri Tapan Kumar Sen has to
raise a very important matter connected with labourers. Why don't you listen to that?

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I have to draw the attention of the House to the
labour...(Interruptions)... The workers are suffering. ...(Interruptions)... Sir, how can I

speak? ....(Interruptions)...
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MR. DEPUTY CHAIRMAN: I request you all not to shout. ...(Interruptions)...
What can [ do? ...(Interruptions)...

SHRI K. K. RAGESH (Kerala): Sir, I associate myself with the concern expressed
by Shri Tapan Kumar Sen.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, how can they do that? Every day, they...(Interruptions)... Sir,
we are ready for discussion. Have the discussion immediately, ...(Interruptions)... as the
Leader of the House has said, 'We are ready for discussion.' ...(Interruptions)... Sir, let us

have the discussion immediately. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister is saying that he is ready for discussion.
Why don't you go to your seats and start the discussion? ...(Interruptions)... You go
to your seats and let us start with the discussion. The Minister is ready for discussion.
...(Interruptions)... Whatare youdoing? ...(Interruptions)... lamsorry. ...(Interruptions)...
The House is adjourned till 11.30 a.m.

The House then adjourned at twelve minutes past eleven of the clock.

The House re-assembled at thirty minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Let us continue with the Zero Hour submissions...
(Interruptions)...Shri Vivek Gupta...(Interruptions)... Shri Vivek Gupta...(Interruptions)...
Shri K.C. Tyagi...(Interruptions)...

HaR R o DHefast @50 (ot 0 widx ) - W, B9 989 & o uR £,
3T I8 BT ... (AIET)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, Chennai floods should be

declared as national calamity...(Interruptions)...

DR. V.MAITREYAN (Tamil Nadu): Sir, Chennai faced a disaster...(Interruptions)...

The unprecedented rains should be declared as National Calamity. ...(Interruptions)...

sft 3fF TR TS R, F AN 989 9 Rl AR 82 L. (EU)... IR, Y 989
BRIV, 3TH! 989 HIZUL...(TGET)....

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, we demand for declaring

the natural disaster in Chennai as national calamity...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Mr. Vivek Gupta...(Interruptions)...
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Blatant misuse of protection power by police officials

SHRI VIVEK GUPTA (West Bengal): Sir, police, in the name of protection, is
found harassing a senior journalist of an Urdu daily. ...(Interruptions)...This is not the
first time, the incidents of harassment by the police officials against media has come to

light. ...(Interruptions)...

HOR 3R = Wt @it (sft R wdx e - W), 79 989 & fo e E,
MY J 89 YO HISYl ...(FAYUM)...Let the House take up the debate
...(Interruptions)...We are ready for discussion on all the issues that they are raising.
We are ready for discussion...(Interruptions)...We are ready for debate on all their pleas
— summons and other issues. ...(Interruptions).. ¥R, U fede J YFE Bl .. (TGHTH)....
&9 989 & foIY TR €, 39 989 BRIV ...(HAU).... IR, T 31fl 989 ST 91ed &,
MY 1) I8 Y[ DI .. (FLT). ..

MR. DEPUTY CHAIRMAN: Please, listen to what Shri Ravi Shankar Prasad wants

to say...(Interruptions)...Please, sit down. ...(Interruptions)...

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, we want a debate. ...(Interruptions)...We are ready for debate...
(Interruptions)...

MR. DEPUTY CHAIRMAN: The Government is saying that it is ready for debate...
(Interruptions)...

SHRI RAVI SHANKAR PRASAD: We are ready for a debate, Sir.

...(Interruptions)...

e, g 3R weww S WAt (S worTer s IR, T8 5T FH1 B ARAT BT
9T Bl ...(TaET). ..

3t I THR UG : TR, I§ WES DI ARAT F WY 98 991 AW 8l & Bl
...(TAHT)... TH 374 989 BT A8 ol ...(FGE)...Sir, we want to have a debate on

all issues...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Government is ready for debate. Why don't you

allow that?...(Interruptions)...

37t HARTST f8T : MY AT SR T 79138 &7 ....(FAYM).... B ol 989 & oI TIR
€, 31T 989 HRIZY ... (L) ..

oY XY gy T¥IE : WX, A IEF W R AT X 2 ..(FAYF).... BH 98 & g
IR B ....(caagT ). ..
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sft BerTat M8t : 39 597 w9 W 989 &1 A1Ed € ...(Fau™)... 91, 89 AN
=9l & foy TR 21 ... (aem ). .

MR. DEPUTY CHAIRMAN: I already requested you to go back to your seats. We

will have discussion...(Interruptions)...
SOME HON. MEMBERS: No, no.

MR. DEPUTY CHAIRMAN: We will have discussion...(Interruptions)... You say
what all you want to say...(Interruptions)...Instead of shouting slogans,...(Interruptions)...
What is the point in shouting slogans? ...(Interruptions)...It will solve no problems...
(Interruptions)...Nothing can be achieved...(Interruptions)...1 am sorry. I will have to

adjourn the House...(Interruptions)...The House is adjourned up to 1200 hours.

The House then adjourned at thirty-three minutes past eleven of the clock.

The House reassembled at twelve of the clock,

MR. CHAIRMAN in the Chair.
VARIOUS POINTS

sft |uEfd : MY @M 98 WYl ...(FGEM)... Question No. 121, please.
..(Interruptions).. Please go back to your places. Question No. 121, now.
..(Interruptions).. We will have Question Hour. Please don't do this. ..(Interruptions)..

Please go back to your places. Question No. 121, please. ..(Interruptions).
SHRI TIRUCHI SIVA: Sir, ..(Interruptions)..
MR. CHAIRMAN: What is your problem? ..(Interruptions)..

SHRI TIRUCHI SIVA: Sir, Tamil Nadu incurred a damage to the extent of
% 15,000 crores. ..(Interruptions).. The Centre should immediately support the State.

..(Interruptions)..
MR. CHAIRMAN: Hon. Members, this is not proper. ..(Interruptions)..

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, we are ready for a debate.
..(Interruptions).. Sir, we are ready for a debate on all issues. You can start the debate
just now...(Interruptions).. 34 fede RIS HIFTY, BF TIR B ...(F9YTT).... Let them not
disturb the proceedings.
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MR. CHAIRMAN: The Government is offering a debate now. ..(Interruptions)..

The Government is offering a debate now on all issues on the Table. ..(Interruptions)..

sft *fQ viBx ™S : MY 989 BT ... (HAU).... T 99 W W) 989 & foly TR
gl ...(FaE). ..

it AUTI : I8 FIT R IR E, 31T A2 ... (IH)....
The House is adjourned for thirty minutes.

The House then adjourned at three minutes past twelve of the clock.
The House reassembled at thirty-three minutes past twelve of the clock,

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question Hour. ...(Interruptions)... ...(Interruptions)...
Question No. 121. ...(Interruptions)... I8 Hd BITYI..(FIGT).. Please allow the
Question Hour to proceed. ...(Interruptions)... Please...(Interruptions)... Please allow

the Question Hour to proceed. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, I have a point of order. ...(Interruptions)...

Sir, I have a point of order. ...(Interruptions)...
MR. CHAIRMAN: There is a point of order. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVTI: Sir, I have a point of order ...(Interruptions)...

MR. CHAIRMAN: There is a point of order. ...(Interruptions)... Please wait
...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I have a point of order. Rule 38 is
regarding time for questions. "Unless the Chairman otherwise directs, the first Hour of
the every sitting shall be available for asking and answering the questions". | H31
el W IS §U ©1...(FauM)... S S F IS gV AT 7, I WX TIRT BRP 96 Y
..., f5 AT 91 b1 qaTdl 81 Y1 8, 59 a9l 4 R 81 o+l &, 9
QAT 98RO 9hd &l W%, 3MAh...(FIHH)... 39 FGH & WREV] HI AEaeIHdT Bl
...(TALT).... 37T S <2 & fAB A S §U AT &, d b ff I8 Bl ....(FALH).... Sl
qeR FaTd gl 918d ©, S1 |aldll bl go T8l gl S @ 2l...(agH)... I8
R & APR BT Fald &1 B AN R & R Fed Bl FUb e I
HHI...(@GIH)...  Unfortunately, & SART U Sl Wil & SR A& B §8
FATHR 3 (ST W@l Bl & BT A8 ©, ST SHRT AU ARE BT 3RIY T
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..(TAGT)... 3T [ DI AREY S (FEAY).... F&T & Sl FaI ATl Yol
TR €, I 6 3R f8 Harer e Qe 8, I FRIF & 61 918X S, 3107 31T 379
MBI BT FHHTA BN |....(GET). ..

MR. CHAIRMAN: Please allow the Question Hour. ...(Interruptions)... You can't

take the name of another person in the House here. ...(Interruptions)...

The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Improving literacy among SC population

*121. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that there is a gap between the
literacy rate of total population and Scheduled Caste population in States with high SC

population;
(b) if so, the measures taken to improve literacy among SC;

(c) whether Government is aware of the fact that very less number of SC candidates

reach the graduate studies; and

(d) if so, the measures taken to increase the number of graduates from Scheduled

Caste population?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Saakshar Bharat, a Centrally Sponsored
Scheme for Adult Education and Skill Development, is being implemented for non-
literate adults in the 15 plus age group for enhancing the literacy rate in rural areas of
410 districts in 26 States and one Union Territory (UT) that had adult female literacy rate
of 50 per cent or below as per Census 2001. The main target under the programme is to
make 70 million adult non-literates including 14 million SCs as literates. The Government
has also enacted the Right of Children to Free and Compulsory Education Act, 2009
and is implementing the Sarva Shiksha Abhiyan Programme for universalisation of
elementary education for all children in the 6-14 age group. At the aggregate level, the
enrollment share of SC children, in the 6-14 age group, is 17.72% which is more than
the SC population share of 16.06 %. The Gross Enrollment Ratio for SCs is higher than
the national average in both the primary and upper primary levels of schooling. SSA
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(Sarva Shiksha Abhiyan) has also identified 61 SC special focus districts on the basis of
concentration of SC population in the country spread across 11 States for supplementing

mainstream intervention to promote inclusion.

(c) As per provisional report published by AISHE (All India Survey on Higher
Education) for the year 2013-14, the Gross Enrollment Ratio in Higher Education for
all categories, SC & ST are 22.6, 17.4 & 12.0 respectively. State-wise Gross Enrollment

Ratio is given in the Statement (See below).

(d) As per the Central Educational Institutes (Reservation in Admission) Act,
2006 (as amended in 2012), out of the annual permitted strength in each branch of study
or faculty, 15% of seats shall be reserved for SCs and in case of tribal areas of Assam
referred to in the sixth schedule to the Constitution and in the States of Nagaland, Mizoram,
Manipur, Arunachal Pradesh, Tripura, Sikkim and Meghalaya the existing reservations
for SCs & STs will not be affected and apply to these CEIs. The implementation of the
provisions of the CEI Act, 2006 in Central Educational Institutions is being followed in

letter and spirit.

The UGC has reported that it has constituted Committees for monitoring the
implementation of reservation policy in Centrally funded and their recommendations are
sent to the universities from time to time.

Further, all the instructions of the Government of India on reservation policy are

circulated among the universities.

Further, UGC has been implementing the following schemes to improve the skills

of SC/ST students and to bridge their deficiency gaps:

(i) Remedial Coaching for SC/ST/OBC (non-creamy layer) and Minorities

community students.
(ii)) Coaching for NET/SET for SC/ST/OBC (non-creamy layer) and Minorities.

(iii) Coaching classes for entry in services for SC/ST/OBC (non-creamy layer) and

Minorities.

(iv) Establishment of Residential Coaching Academy (RCA) for SC/ST/Minorities

in Universities

(v) Rajiv Gandhi National Fellowship for SC candidates (Ministry of Social

Justice and Empowerment).

(vi) Post- Doctoral Fellowship for SC/ST candidates (Ministry of Human Resource

Development).
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(vii) Post-Graduate Scholarship for Professional Courses for SC/ST Candidates.

Further, in order to ensure that there is no discrimination against the SC/ST students,

the Commission has notified the following regulations:

(i) UGC (Promotion of Equity in Higher Education Institutions) Regulation
2012.

(i) UGC (Grievance Redressal) Regulations 2012.

In the above regulations, there are provisions and procedures defined under which
complaints of the students including those of the SC/ST students are addressed effectively

and satisfactorily.

In addition to the above regulations, UGC has launched a scheme to set up Equal
Opportunity Cell (EOC) in HEIs to oversee the effective implementation of policies
and programmes for SC/ST students and to provide them guidance and counseling in
academic, financial, social and other matters. Financial assistance under the scheme is
available to such universities and colleges which come within the purview of section
2(f) and are fit to receive Central assistance under Section 12B of the UGC Act, 1956.
A onetime grant of ¥ 2.00 lakh for universities, ¥ 75,000 for post graduate colleges and

% 55,000 for undergraduate colleges per annum is admissible under the scheme.
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Chinese help in infrastructure

*122. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether during the visit of the President of National People Congress of China
to Mumbai, Government was impressed by the infrastructure and speed of development
in China especially the 42 km. trans—harbor link project that has been completed within a

short span of time;

(b) whether Government, on the lines of this, would seek cooperation from

Chinese companies to complete the trans—harbor link in Mumbai; and

(c) if so, the response of the Chinese Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAI):
(a) to (c) During the visit of Mr. Zhang Dejiang, Chairman of National People’s
Congress to India from 13-16 June, 2015, he visited Mumbai and had meetings with
the Governor of Maharashtra and Chief Minister of Maharashtra. In his meeting, Chief
Minister of Maharashtra mentioned about his experience of visiting China to participate
in the 1st State/Provincial Leaders’ Forum during the visit of Prime Minister to China
from 14-16 May, 2015. During his visit, Chief Minister also visited Qingdao and was

impressed on seeing the 42 km. trans-harbour link project.

Government of Maharashtra shared their hope with the visiting leader that China
could participate in infrastructure development in Maharashtra of which the Mumbai
trans- harhour link is an important project. No formal response has been received from

the Chinese side.
National urban rental housing policy

*123. DR. PRABHAKAR KORE : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that the draft National Urban Rental Housing Policy
suggests that in India housing shortage could be resolved if the vacant houses in urban

areas are made available for rent;

(b) if so, what is the total number of urban housing shortage at present in the

country; and

(c) the number of vacant houses in urban areas at present in the country?
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THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) The draft National Urban Rental Housing Policy
reflects that if the vacant houses are made available for rental housing, then some, if not
most of the urban housing shortage, may be addressed. Further, ‘Land’ and ‘Colonisation’
being State subjects, draft National Urban Rental Housing Policy suggests States to
develop strategy to deal with the vacant/locked properties in consultation with various

stakeholders and come up with options/alternatives.

(b)  As per the report of the Technical Group constituted by Ministry of Housing
and Urban Poverty Alleviation on estimation of urban housing shortage of the country for
the Twelfth Five Year Plan, total urban housing shortage is 18.78 million at the beginning
of Twelfth Five Year Plan i.e. 2012.

(c) Based on the 2011 Census, 11.09 million houses are lying vacant.
Funding pattern of certain schemes

*124. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that funding pattern of certain schemes like Sarva Shiksha
Abhiyan and Mid-Day-Meal Scheme has been changed and have been brought down to

60:40 pattern between Centre and State, if so, the reasons therefor;

(b) whether this would not adversely affect the impact of such schemes in the
States;

(c) whether States have given concurrence to such formula; and

(d) if'so, the details thereof and mechanism to monitor quality and impact of such

schemes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. It has been decided that the fund sharing pattern
of Sarva Shiksha Abhiyan (SSA) and Mid-Day Meal (MDM) Schemes will be in the
ratio of 60:40 between the Centre and States; and 90:10 for the 8 North-Eastern States
of Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim and
Tripura and 3 Himalayan States of Jammu Kashmir, Himachal Pradesh and Uttarakhand
with effect from the year 2015-16. The changes in the fund sharing pattern are based on
the report of the Sub-Group of Chief Ministers on Rationalization of Centrally Sponsored
Schemes constituted by the National Institution for Transforming India (NITI) Aayog.
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(b) With the acceptance of the recommendation of the Fourteenth Finance
Commission (FFC) by Government of India, the devolution to the States has increased
from 32% to 42% of the net Union Tax Receipts. It is estimated that this entails devolution
of additional resources to States as untied funds. Therefore, the changes would not

adversely affect the impact of such schemes in the States.

(¢) The changes in the fund sharing pattern of the SSA and MDMS are based on
the report of the Sub- Group of Chief Ministers on the rationalization of the Centrally
Sponsored Schemes (CSSs). The Sub — Group undertook extensive consultation with
States and UTs including those which were not represented by their Chief Ministers/LGs
in the Sub-Group. Thus, it is implicit that most of the States are in concurrence with the

report of the Sub-Group on fund sharing pattern of the CSSs.

(d) The implementation of SSA is reviewed twice every year by a Joint Review
Mission comprising independent experts and external funding agencies covering States.
The Ministry of Human Resource Development convenes periodic meetings with State
Education Ministers and Secretaries to review the programme implementation. Educational
data on outcomes is collected through a Unified District Implementation System of
Education (UDISE) every year. The status of these evaluations and monitoring is placed
in the public domain on the Ministry’s website. National Achievement Surveys (NAS)
are conducted to check the health of the educational system and to provide information
about the learning achievement of students. In this sample surveys, standardized tests and

questionnaires are used to get learning achievement data and background information.

The implementation of MDM is also reviewed regularly through Joint Review
Missions so as to assess the quality and impact of the scheme. At national level, an
Empowered Committee, headed by Minister, Ministry of Human Resource Development,
a National level Steering-cum-Monitoring Committee (NSMC) and Programme
Approval Board (PAB) monitor the Scheme and suggest policy measures for effective
implementation of the Scheme. At the State level, State level Steering—cum-Monitoring
Committee headed by Chief Secretary and at the district level a District Level Committee
under the Chairpersonship of senior most Member of Parliament of Lok Sabha monitor
the scheme. Updated guidelines have been issued on quality, safety and hygiene on
school level kitchens to all the States/UTs in February, 2015. MDM Rules, 2015 provide
for mandatory testing of food samples on a monthly basis by Government recognized
laboratories to ensure that the meals meet with nutritional standards and quality. The
utilization of funds and foodgrains is also monitored through the Quarterly Progress

Reports (QPRs) as well as through the Management Information System (MIS).
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Tool rooms and technology development Centres

*125. SHRI KIRANMAY NANDA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government runs tool rooms and technology development Centres to
provide technological support to Micro, Small and Medium Enterprises (MSME:s) in the

country;

(b) if so, the details thereof, including the number of tool rooms and technology

development Centres, State-wise; and

(c) whether there is no technology development Centre in Uttar Pradesh and West
Bengal?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
KALRAJ MISHRA): (a) to (c) Government of India in Ministry of Micro, Small and
Medium Enterprises runs 10 tool rooms and 8 technology development Centres to provide
technological and skilled manpower support to the industries particularly MSMEs, State-
wise details are given below. There are 5 Technology Development Centres (TDCs) in

Uttar Pradesh and one Tool Room in West Bengal.

(I) Tool Rooms (10 nos.)

S.No. Name of Tool Rooms State in which located

L. Central Tool Room & Training Centre, Kolkata West Bengal

2. Central Tool Room, Ludhiana Punjab

3. Central Institute of Hand Tools, Jalandhar

4. Indo German Tool Room, Indore Madhya Pradesh

5. Indo German Tool Room, Ahmedabad Gujarat

6. Indo German Tool Room, Aurangabad Mabharashtra

7. Indo Danish Tool Room, Jamshedpur Jharkhand

8. Central Tool Room and raining Centre, Odisha
Bhubaneswar

9. Tool Room and Training Centre, Guwahati Assam

10. Central Institute of Tool Design, Hyderabad Telangana
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(II) Technology Development Centres (8 Nos.)

S.No. Name of Technology Development Centres State in which located
1. Fragrance and Flavour Development Centre, Uttar Pradesh
Kannauj

2. Centre for the Development of Glass Industry,

Firozabad
3. Process and Product Development Centre, Agra
4, Process cum Product Development Centre, Meerut
5. Central Footwear Training Institute, Agra
6. Electronics Service and Training Centre, Ramnagar Uttarakhand
7. Institute for Design of Electrical Measuring Mabharashtra

Instruments, Mumbai

8. Central Footwear Training Institute, Chennai Tamil Nadu

Agreements signed during visit of PM to USA

1*%126. DR. SANJAY SINH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :-

(a) whether Prime Minister has visited United States of America (USA)

recently;

(b) if so, whether any agreement has been signed, if so, the details thereof;

(c) the main achievements of CEO Summit held in Silicon Valley during this
visit; and

(d) the details of agreements signed with renowned foreign companies in the

direction of Digital India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) Prime Minister visited New York and San Jose from September 23-28, 2015.

In New York, Prime Minister addressed the UN Summit for adoption of 2030
Agenda for Sustainable Development. He hosted a summit of G-4 leaders to discuss the
UN Security Council reform and also participated in Leaders’ Summit on Peacekeeping
hosted by US President Barack Obama.

FOriginal notice of the question was received in Hindi.
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In the Joint Press Statement issued after the Summit, the G-4 leaders pledged to work
together with all Member States and to accelerate outreach towards achieving an early
and meaningful reform of the Security Council. At the Leaders’ Summit on Peacekeeping,
PM made announcements towards further strengthening India’s contribution to UN

peacekeeping operations.

Besides his UN-related engagements, Prime Minister had bilateral meetings with 15
world leaders including US President Barack Obama. Prime Minister also attended a round
table on the financial sector; a round table on Media, Technology and Communications
and also interacted with top Fortune 500 CEOs. He held one-on-one meetings with a
number of leading CEOs. The Prime Minister strongly pitched India as an investment
destination and outlined the measures being taken by the Government to attract further
investment to the country. The CEOs commended the Prime Minister on the economic

reforms that have been undertaken and provided their suggestions on further steps.

Prime Minister’s visit to San Jose was aimed at further strengthening India-US
technology, investment, renewable energy and human resource partnership. California’s
technology, enterprise, capital and people-to-people connectivity with India hold strong
relevance for our own development priorities. This was the first visit of an Indian Prime
Minister to the West Coast of the US since 1982.

In San Jose, the Prime Minister met the CEOs of several US technology companies
including Apple, Microsoft, Google, Qualcomm, Cisco, and Adobe. Prime Minister also
visited Google headquarters; toured Tesla Motors; and was featured in a town hall meeting
at Facebook's headquarters. In all these interactions, the focus was on the importance of
digital technologies for improved governance and faster service delivery and how the
global IT companies can partner with India to make a transformative impact on the lives

of all Indians.

The Digital India Technology event saw participation of a large number of prominent
CEOs/Founders/Equivalents from top global companies. Prime Minister outlined the
various efforts being made to implement the vision of the Digital India programme. These
include the aggressive expansion of the National Optical Fibre Network that will take
broadband to 600,000 villages; expanding the number of public Wi-Fi hotspots in the
country and announced a partnership with Google to launch public Wi-Fi hotspots at 500

railway stations; and the setting up of Common Service Centres in villages and towns.

The Prime Minister attended a roundtable on renewable energy sector, in
collaboration with the US Department of Commerce and Stanford University. Participants

included US policy makers, academics, CEOs and investors in the renewable energy
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space. Considering India’s resolve to follow a green path to growth and increase the role
of renewable energy in India’s energy basket, these interactions succeeded in outlining to

the US interlocutors the link between India’s needs and the US capabilities.

The Prime Minister addressed the India-US Startup Konnect 2015, an event
coordinated by National Association of Software and Service Companies (NASSCOM)
in partnership with TiE (The Indus Entrepreneurs) and IIM Ahmedabad's CIIE (Centre
for Innovation and Entrepreneurship) wherein 36 startups from India participated in
an exhibition. The interactions were aimed to kick start the startup revolution in India
and help us benefit from the ecosystem in Silicon Valley. The following Memoranda of
Understanding (MoUs) and Letters of Intent (Lols) were signed at the event to strengthen

the India US partnership to boost technology, innovation and startups:

. MoU between Centre for Cellular and Molecular Platforms, Bangalore, and
the California Institute for Quantitative Biosciences (QB3) to develop Indo-US
Life Science Sister Innovation Hub to enhance science-based entrepreneurship,

research, academia and businesses by leveraging each other’s ecosystems.

. Lol between Department of Biotechnology and Prakash Lab, Stanford
University for sourcing Foldscope from Prakashlabs to DBT Star Colleges
in India and for looking at possibilities for setting up of joint research on low

cost instrumentation in colleges in India.

. MoU between NASSCOM and the Indus Entrepreneurs to support the creation
of a vibrant ecosystem to foster technology entrepreneurship in India and

Silicon Valley.

. MoU between IIM Ahmedabad's Centre for Innovation and Entrepreneurship
(CIIE) and Lester Centre for Entrepreneurship of the Haas Business School of
the University of California to collaborate to jointly promote technology and

impact entrepreneurship in India.

. MoU between I[IM Ahmedabad's Centre for Innovation and Entrepreneurship
(CIIE) and Los Angeles Cleantech Incubator to extend Next Generation
Intelligent Network (NGIN) Membership benefits to CIIE and to jointly

promote cleantech entrepreneurship.

. MoU between [IM Ahmedabad's Centre for Innovation and Entrepreneurship
(CIIE) and Google to support technology and impact entrepreneurs through
strategic support.
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. MoU between IIM Ahmedabad's Centre for Innovation and Entrepreneurship
(CIIE) and Tata Trust to collaborate on Bharat Fund, which will provide seed

funding to Indian entrepreneurs.

In addition, several US technology companies announced their plans to enhance

their engagement in India.

PM also interacted with the Indian Diaspora. This was significant for further
strengthening people-to-people ties considering that the 3 million strong Indian American

community provides important underpinnings to overall bilateral relations.
Amendment in reservation policy

1#127. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether suggestions have been received for amendment in the reservation

policy and whether any such proposal is under consideration;

(b) the details of poor persons on caste basis as per Census Report 2011 and the

assistance received by different castes on the basis of reservation;

(c) whether in the regulations of the Other Backward Class Commission,
constituted under the recommendations of Mandal Commission, there is a provision for
reviewing the other backward castes every 10 years and after review to change reservation

as per their economic and social status; and
(d) if so, the action taken thereon?

THE MINISTER FOR SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) Yes, Sir. The Government has received suggestions
from various sources, however there is no such proposal to amend the existing reservation

policy under consideration of the Government.

(b) As per the Census-2011 data maintained by the Registrar General of India,
the details of poor persons on caste basis is not available. The Department of Personnel
and Training (DoPT) has informed that the representation of SCs in services is 17.57%,

representation of STs in services is 7.73%, and representation of OBCs is 17.74%.

(¢) Yes, as per Section 11(1) of the NCBC Act, 1993 the Central Government may
at any time, and shall, at the expiration of ten years from the coming into force of this Act

and every succeeding period of ten years thereafter, undertake revision of the lists with a

+Original notice of the question was received in Hindi.
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view to excluding from such lists those classes who have ceased to be backward classes
or for including in such lists new backward classes.
(d) No such review has taken place.
Panel to re-assess the role of CVOs
*128. SHRI TIRUCHI SIVA: Will the PRIME MINISTER be pleased to state:

(a) whether the Department of Personnel and Training (DoPT) has set up a panel
to re- assess the role of Chief Vigilance Officers (CVOs) in PSUs;

(b) by when the panel is expected to come up with its recommendations;

(c) whether the panel would also be considering to discontinue the post, if so, the

reasons therefor; and

(d) whether they would be given more powers considering their work which

involves major decisions taken at the Board level, if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH) : (a) to (d) The Government has constituted a Committee, under the
chairmanship of Additional Secretary, Department of Personnel and Training (DoPT) to
inter alia rationalize the number of organisations where Chief Vigilance Officers (CVOs)

are to be posted.

The Committee had to submit its report after getting the inputs from the various
Ministries/Departments regarding staff strength, volume of vigilance work involved and

turnover of organisations etc.

The Committee was to review the existing 151 posts of CVOs appointed through
DoPT and suggest:-

(i)  Whether full-time CVO is required in particular organization.
(il) Whether the posts of CVOs of two organizations can be clubbed together.

(i) Whether the post of CVOs are required to continue at the current level or

wishes to downgrade/upgrade/abolish the post.

However, the ‘“Terms of Reference’ of this Committee does not include re-assessment
of the role of CVOs in Public Sector Undertakings (PSUs).

The Committee has submitted its report on rationalization of the post of CVOs to

the Government.
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Latest CARA guidelines

*129. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the major objectives sought to be achieved through the latest Central Adoption
Resource Authority (CARA) guidelines;

(b) whether Government is aware of apprehensions that these guidelines might

further delay the process of adoption; and
(c) if so, the remedial measures taken or proposed to be taken?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The major objectives sought to be achieved through
‘Guidelines Governing Adoption of Children 2015’ are: expanding adoption programme
in the country and addressing delays in the adoption process with an IT enabled platform
of Child Adoption Resource Information and Guidance System (CARINGS).The main
features of the said Guidelines include: provisions for linking the orphan/abandoned/
surrendered children of all Child Care Institutions (CCls) to the adoption system, making
the entire adoption process online, treating NRI Prospective Adoptive Parents (PAPs) at
par with the domestic PAPs and reducing the time-frame for completion of Home Study

Report of the PAPs from two months to one month.

(b) and (c) The Guidelines were brought into effect to make the entire adoption
process hassle free by minimizing delays at various levels. The provisions include
declaring orphan, abandoned and surrendered children legally free for adoption by Child
Welfare Committee (CWC) in a time bound manner, enabling online registration of PAPs
for referral and matching, conducting Home Study Reports of the PAPs within a period of
one month, mandating District Child Protection Unit (DCPU) to expedite placement of all
adoptable children including setting up of linkage between Specialised Adoption Agency
(SAA) and Child Care Institution (CCI) to reach all adoptable children etc.

CBI investigation of cases against bureaucrats

*130. SHRI DILIPBHAI PANDYA: Will the PRIME MINISTER be pleased to

state:

(a) whether CBI can investigate assets of bureaucrats at the time of joining service
and till date after judgement of Hon'ble Supreme Court in Writ Petition No. 38/1997,

(b) if so, the details of such cases and present status; and
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(¢) whether CBI is planning to investigate such cases of bureaucrats of the Central

Government and the State Governments in the light of the Supreme Court judgement?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH): (a) to (c) Central Bureau of Investigation (CBI) being primarily
an anti-corruption organization infer alia investigates disproportionate assets cases under
various Acts/Sections notified by Central Government under Section 3 of Delhi Special
Police Establishment (DSPE) Act, 1946.

CBI takes up cases for investigation based on ‘Source Information’ developed
by its own officers, complaints/references from Central Vigilance Commission (CVC),
Departments/Organizations/Public  Sector Undertakings (PSUs) of Government of
India, references/requests made by various State Governments, orders of Hon’ble
Supreme Court/High Courts, complaints from private individuals etc. However, to take
up investigation in a State, CBI requires prior consent of the State Government as per
Section 6 of the DSPE Act.

After the passing of the judgement dated 6th May, 2014 by Hon’ble Supreme Court,
CBI has registered nine such cases/enquiries against officers belonging to Ministries/
Departments of Railways, Defence, Revenue, Higher Education and Telecom. Of these,
one Preliminary Enquiry (PE) has been converted into a Regular Case (RC) and one PE

has been closed. As such presently, seven cases are under investigation.
New skill development project

*131. SHRI TARUN VIJAY: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the new skill development projects launched in the last six months in various
parts of the country, along with the details regarding trade, region and districts, number of

participants/beneficiaries, course length and implementing agency's names; and
(b) the target for skill development of youth to be achieved till March, 2016?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Government
has launched Pradhan Mantri Kaushal Vikas Yojana (PMKVY) on 15th July, 2015 across
the country which is a reward based, demand driven scheme aiming to enable and mobilise
a large number of Indian youth to take up skill training, become employable and earn their
livelihood. National Skill Development Corporation (NSDC) is the implementing agency
for the scheme. The scheme targets to benefit 24 lakh persons with training of 14 lakh
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fresh entrants and certification of 10 lakh persons under Recognition of Prior Learning

(RPL) within a period of one year.

As on 30th November, 2015, the scheme has the coverage in 29 States and 5 Union
Territories through 6,284 training centers operational in 568 districts across the country
under 28 sectors with 328 job roles developed by Sector Skill Councils. As on 30th
November, 2015, 5,32,964 persons have been enrolled and 4,38,459 persons trained under
PMKVY. A statement showing State-wise break-up of enrollment/training completed

under the scheme is given in the Statement.
Statement

State-wise break-up of enrollments and training completed
under PMKVY as on 30th November, 2015

State/UT Total Enrolled Trainings Completed
Andaman and Nicobar Islands 194 141
Andhra Pradesh 25834 21717
Arunachal Pradesh 477 462
Assam 13133 9632
Bihar 23051 14656
Chandigarh 1374 1157
Chbhattisgarh 8930 6483
Dadra and Nagar Haveli 53 36
Delhi 24596 21596
Goa 140 120
Gujarat 15584 14103
Haryana 24012 19531
Himachal Pradesh 9142 7817
Jammu and Kashmir 4788 4014
Jharkhand 8376 6991
Karnataka 21087 17451

Kerala 3579 2602
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State/UT Total Enrolled Trainings Completed
Madhya Pradesh 44759 37910
Mabharashtra 32701 28049
Manipur 607 334
Meghalaya 1218 988
Mizoram 187 121
Nagaland 508 283
Odisha 17278 14090
Puducherry 2432 1827
Punjab 23669 20339
Rajasthan 31170 26173
Sikkim 466 338
Tamil Nadu 63376 55129
Telangana 24666 21391
Tripura 4949 4542
Uttar Pradesh 58770 46072
Uttarakhand 3520 2889
West Bengal 38338 29475
TotaL 532964 438459

NEC funds allocated to NE States

*132. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that North East Council (NEC) funds are allocated to North

Eastern States, if so, the details thereof;

(b) the projects that have been retained for funding in the current financial year;

and

(¢) the number of projects that have been selected for funding in the current

financial year and the amount of funds released so far, project-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) The North Eastern Council
(NEC) allocates funds to various development sectors for implementation of schemes
and projects sanctioned for development of the North Eastern Region. NEC allots funds
to State Governments in the North Eastern Region in respect of the schemes to be
implemented by State Governments. The NEC releases funds to the implementing State
Governments and other agencies depending upon the progress of implementation of the
schemes/projects. Information about release of funds by NEC to State Governments in

current financial year is till 30.09.2015 is given in the Statement-I (See below).

(b) The projects that have been retained from the priority list sent by the respective
State Governments during the current financial year are given in the Statement-II
(See below).

(¢) Detailed Project Reports in respect of the projects that have been retained are
obtained from the State Governments. These are further appraised by the NEC Secretariat
and funds are released in instalments in respect of sanctioned projects. Funds released for

such sanctioned projects during current financial year is given in the statement-III.
Statement-1

Release of funds by NEC to State Governments in current
financial year is till 30.09.2015

(% in crore)

S1. No. State 2015-16
1. Arunachal Pradesh 65.35
2. Assam 11.18
3. Manipur 92.37
4. Meghalaya 54.35
5. Mizoram 31.12
6. Nagaland 36.43
7. Sikkim 24.19
8. Tripura 21.28

TotaL 336.27
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Projects retained State-wise for funding by NEC in the current

financial year 2015-16

 in crore)

S1.No. Name of the project Estimated Cost
Assam

1. Rowa Wetland Development for Sustainable Livelihood 169.32

2. Development of Plantation Crops and spices in Organic 1175.00
Mode at Beneficiary level in the Hills and Plains Districts
of Assam

3. Installation of 33/11kV, SMVA S/s at Bishnupur, Panchali 1007.00
at Dhemaji

4. Augmentation of transformer capacity of 220/132kV BTPS 733.33
Sub-Station from 1X160 MVA + 1X80 MVA to 2X160 MVA

5. Augmentation of transformer capacity of 132/33kV Biswanath 766.67
Chariali Sub-Station from 2X16 MVA to 2X160 MVA

6. Khairabari FIS, Tamulpur Division 275.00

7. A/E measures to protect villages Kanthalguri, Jamunaguri, 428.00
Silabari, Anandapur and Janata bazaar from erosion of river
Langkar on L/B in Chirang District

8. Proposal for expansion of Plastic Waste Management Centre 753.00
(PWMC)- CIPET, Borgaon, Guwahati

9. Common Facility Centre for Gold and Assamese Traditional 756.00
Jewellery

10. Buddhist Destination Centre at Sibsagar Buddha Vihar 376.81

11. Infrastructure Grand-2 Omeo Kumar Das Institute of Social 1000.00
Change & Development (OKDISD)

12. Re-construction/Re-modelling of RCC building including 250.00
development of Library, Vocational Centre etc. of Madhavdev
Higher Secondary School at Tulsimukh, Nagaon, Assam

13. Upgradation of Karara Mini Stadium at Karara in Kamrup, 355.94

Kamrup District
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(X in crore)

S1.No. Name of the project Estimated Cost
Manipur

1. Construction of Agro Market Complex at Mayang Imphal 900.00
Bazar, Imphal West

2. Establishment of a Poultry breeding farm at Ningthoukhong 1400.00

3. Development of Duncan park, Somsai, Ukhrul 600.00

4. Re-Establishment of Magfruit factory, Manipur 952.00

5. Installation of 2X5 MVA, 33 KV Sub-Station along with the 912.00
associated 33kV line and related works at Mao

6. Installation of 2X5 MVA, 33 KV Sub-Station along with the 897.00
associated 33kV LILO line and related works at Mayangkhang

7. Construction of Pick Up Weir across Loklai river at Pengjang, 738.48
Churachandpur

8. Construction of Mini Barage across Chakpi river at Serou- 1498.68

Thingangphai in Thoubal and Chandel District

9. Construction of RCC culvert and cross regular across Yaral 490.00

Khong at Gurupat

10. A/E Scheme on Khuga river at Zoumunnuam, Churachandpur 780.00
District

11. Construction of Yatri Niwas and Bus Parking at ISBT, Dimapur 1448.00

12. Construction of Manipur Guest House at Shillong, Meghalaya 1454.00

13. ISTT Sekmai, Manipur 2626.00

14. Construction of Hostel at Noney 1250.00

15. Construction of Hostel at Chandel 1250.00

16. Modernization of Lamka Public Ground, Churachandpur 500.00
Mizoram

1. Improvement of Mandarin Orange Orchards at Leng village, 523.00

Serchip District

2. Construction of 33kV line on tower from Aibawk to Sialsuk 1476.00

with associated bays and 11kV line, Aizawl, Mizoram
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(X in crore)

S1.No. Name of the project Estimated Cost

3. Sewage Canal-cum-Check Dam at Kanan — Dawpui 696.82
Vengthar, Aizawl

4. Construction of Approach Road to Industrial Growth 905.80
Centre, Luangmual

5. Sialsuk Multipurpose Centre (SIMCENT) 397.00

6. Bio Medical Waste Management for district hospitals at 468.00

Lawngtlai, Champhai, Mamit and Serchhip

7. Development and Implementation of computerised Hospital 1042.00
Management and Information System (HMIS, Phase-II) for
Civil hospitals, Lunglei, Champhai and Development of
State Health Data Centre at Civil Hospital, Aizawl

8. Purchase of CT Scan Machine for Civil Hospital, Lunglei 280.00

9. Construction of SandT infrastructure Government Zirtiri 1500.00
Residential Science College, Aizawl

10. Introduction of Digital classroom for 40 High Schools in 783.77
Mizoram

11. Community Complex at Edenthar, Aizawl 500.00

12. Community Hall at Chandmary West, Aizawl 515.54

13. Construction of Multipurpose Sports complex at Aizawl 1111.43

West Joint YMA Field Vaivakawn, Aizawl

14. Construction of Youth Recreation Centre-cum-Amalgamated 1275.00
Office Complex for Sports and Youth Services Department at

New Secretariat Comples, Aizawl
15. Establishment of Multipurpose Indoor Hall, Sihphir, Aizawl 1500.00

16. Hazard Risk and Vulnerability Analysis for Eight District 268.00
Headquarters in Mizoram

17. Strengthening of Mizoram Disaster Response Force (SDRF) 460.99

Training Centre, Sesawng, Mizoram
18. I.T. Education Programme for 150 Schools in Mizoram 1162.25

19. Construction of City Multi-facility Centre, Aizawl, Mizoram 1465.00
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(X in crore)

S1.No. Name of the project Estimated Cost
Nagaland

1. Agri Development in Cluster Basis at Phek, Peren, 1000.00
Mokokchung and Mon Districts

2. Post harvest Management of Horticultre crops (cold rooms, 1000.00
pack houses, marketing infrastructure) in Dimapur,
Mokokchung, Peren, Tuensang, Phek and Wokha

3. Piggery Infrastructures, feed and fodder Development in 500.00
Nagaland

4. Development of fish seed and table fish farm at Ghowoto 603.00
village, Dimapur

5. Fishery project at Molongyimsen 350.00

6. Watershed Management for sustainable Agriculture production ~ 1000.00
and improved livelihood

7. Construction of Security fencing patrolling road , culvert, 500.00
production camps, watch towers, barrack at Singphan wildlife
sanctuary

8. Upgradation of 66kV to 132kV S/T TL Kiphire-Tuensang- 594.00
Mokokchung (Phase-II)

9. Construction of SLDC building at Dimapur 235.00

10. Construction of 2X500kV Ponglefo SHEP 2295.00

11. Off Grid solar power plants with an aggregate capacity of 687.01
855 KWP at Government Deptts. Office building in Nagaland

12. Development/Installation of Pico/hydroger, 3 KW 231.00

13. Integrated Nzu valley Irrigation project at Phensunyu village 400.00

14. Chathe Irrigation project at Sochunoma village 400.00

15. Construction of Rain Water Harvesting Project for Pughoboto, 200.00
Ghathashi and Asuki area under Pughoboto sub-division

16. Rutsa multi-purpose Irrigation project, Kohima 1000.00

17. Conducting detailed survey on the water resource potential 150.00

in Nagaland, including preparation of report on potential of

river development-GIS and Remote Sensing
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(X in crore)

S1.No. Name of the project Estimated Cost

18. Upgradation of existing State Guest House in Shillong 200.00

19. Up-gradation and installation of equipments at Naga 400.00
Hospital, Kohima Authority

20. Faith Hospital at Dimapur 400.00

21. Infrastructure Development for newly upgraded Government 1300.00

Higher Secondary School in Nagaland 11 District

22. Construction of hostel, Science and computer Building for 300.00
the Children Christian School Mission Road, Kohima

23. Skill Development Training Programme on Bamboo enterprise 200.00
and promotion in Nagaland

24, Setting up of workshop-cum-training institute at Dimapur 700.00

25. Construction of Indoor Stadium shooting Range and 500.00
procurement of equipments and Appliances for Nagaland State
Rifle Association

26. Construction of a stadium at Kumbani stadium at Mangkolemba  400.00

Town
27. Urban Recreational and Resource Center at New Capital 1200.00
Complex, Kohima, Nagaland
28. Construction of multipurpose hall at MLA Hostel, Kohima 700.00
29. Strengthening of Fire and Emergency Services at Dimapur, 964.49

Kohima, Peren, Phek and Tizit, Nagaland

30. Survey and Large Scale Mapping of Natural Resources, 300.00
Geomorphology and Physical Infrastructure of Nagaland for
Resources Management with Special Emphasis on Agriculture
& Allied Sector Development Plans through Application of
Space based Technology, Nagaland

31. Computerization, Networking and Modernization of Nagaland 328.00
Legislative Assembly, Nagaland

32. Computerization of NSCB (Nagaland State Cooperative 350.00
Bank), Nagaland

33. Modern Equipments (IT Infrastructure) at all customary court 621.97
in 11 districts of Nagaland, Nagaland
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(X in crore)

S1.No. Name of the project Estimated Cost

34 Setting up of Multi-Media-cum-Convention Centre at Dimapur,  1000.00

Nagaland
Sikkim

1. Development of Commercial Floriculture in Sikkim 987.00

2. Establishment of trout breeding farm at yathang, jyajuk under 326.31
Lachen block, North Sikkim

3. System Improvement and modernization i/c Augmentation of 1487.00
Distribution system of Uttarey Bazaar, Dentam Bazaar in
West Sikkim.

4. Jhora training work/Anti-Erosion work along Kokaley 850.00
Rangchang Khola and Singbel Selebong under Tumin Lingee
Constituency

5. Augmentation of water supply for Namthang Bazar in 968.00
South Sikkim

6. Modernization and expansion of Temi Tea Estate 306.36

7. Purchase of 100 MA X-Ray machines and accessories for 554.00
Primary Health Centres

8. Construction of Old Age Home at Lower Kamrang, Kitchu 497.46
Dumra, South Sikkim

9. Planning Resource Centre-Open Data Centre, Sikkim 480.00

10. M-Governance in Agriculture, Sikkim 922.92
Tripura

1. Modernization of State Poultry farm with automated layer unit 500.00

2. Augmentation of the production potential of Hybrid True 220.00

Potato Seed at Horticulture Research Complex, Nagicherra

3. Water Supply arrangement in rural areas of West Tripura, 1406.00
Khowai, sepahijala Districts by sinking and development of
Deep Tube well (DTW) schemes including construction of
pump house, installation of pump set, laying distribution
pipeline etc.

4. Improvement of Bashalgarh (NH-44) - Taksapara - Sonamura 6310.00
Road (32 Km.)
5. Construction of 200 and 300 bedded (G+2) District Yuba Awas ~ 1200.00

(Youth Hostel) in Dhalai District, Tripura
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Statement-I111

Details of projects selected (approved) so far in the current financial year (2015-16)

and the amount of funds released against the projects

(R in lakh)
S1. No. Name of the project Approved Funds
cost released
1 2 3 4
1. Construction of Tourism Amusement Park 320.82 115.50
(Including Picnic Spot and Cottages) at
Dollungmukh, Lower Subansari District,
Arunachal Pradesh
2. Development of Adventure Tourism Centre 344.00 0.00
and Camping Site at Baririjo, Upper Subansiri
District, Arunachal Pradesh
3. Construction of Adventure Tourism Camping- 366.60 0.00
cum-Recreation Site at Huto Village in Doimukh,
Papum-Pare District, Arunachal Pradesh
4, Construction of double storied school building 1500.00 377.33
(Government Higher Secondary School) at
Sagalee, Arunachal Pradesh
5. Installation of CCTV cameras and Infrastructure 245.76 90.00
Development of various Entry check gate of tax,
Arunachal Pradesh
6. Remote Sensing and GIS based identification of 250.15 100.00
Hazardous industries and development of emergency,
Arunachal Pradesh
7. IT infrastructure development in schools 860.59 344.00
of Arunachal.
8. Establishment of NEC Cell in Planning Department, 73.57 26.48
Government of Arunachal Pradesh
9. Promotion of an environmentally sound approach 1248.00 162.17

for sustainable Water Management Optimizing Usage
of Rain Water Harvesting from roof tops in Institutions,

Health Centers and Community Centers in Assam
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1 2 3 4

10. Organization of international Conference on 5.00 4.00
Look (Act) East Policy and North East India”
on 25th and 26th September, 2015 at Guwahati

11. Re-Establishment of Magfruit factory, Manipur 952.00 0.00

12. Water Supply Scheme at Laisoipat, Yenapat and 1491.60 400.00
Awangsoi

13. Construction of Buffer Water Reservoir at Shirui 500.00 150.00

village for Ukhrul town, Ukhrul District

14. Development of Work Sheds/Factory Sheds at 1203.00 433.00
Industrial Estate, Bishnupur, Manipur

15. Development of Work Sheds/Factory Sheds at 1203.00 433.00
Industrial Estate, Thoubal, Manipur

16. Construction of Common Facility Centres in Hill 705.50 254.00
Districts of Manipur for Processing of Agriculture
and Horticulture Products

17. Organization of Tourist Festival (Sangai) - 2015 25.00 20.00

18. Establishment of poultry breeding farm-cum- 562.25 0.00
hatchery with 3000 layers parent stock and 2000
broilers parent stock at Phulbari, West Garo Hills,
District, Meghalaya.

19. Irrigation-cum-Management Works at Umtrew 823.44 296.00
Umbkta Village, Ribhoi District

20. Construction of Eco-Tourism Park at Langkawet, 137.40 49.46
East Khasi Hills District, Meghalaya

21. Global Conference on "Disaster Risk Reduction - 39.00 31.20
Major Initiatives in North East towards Disaster
Resilience" at Shillong (FICCI)

22. Construction of New Market Building at Dawrpui 1300.00 468.00
Veng, Aizawl

23. Digital 3D Terrain Mapping and Monitoring of 179.19 71.67
Eight Districts of Mizoram using Geospatial
Techniques, Mizoram

24, Development of Water Harvesting Pond for 469.58 187.83

Augmentation of Irrigation in Nagaland
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1 2 3 4

25. Establishment of trout breeding farm at yathang, 326.31 0.00
jyajuk under Lachen block, North Sikkim

26. Modernization and expansion of Temi Tea Estate 306.36 0.00

27. Establishment of Rural collection centre for 276.42 0.00
Fruits and Vegetables, Tripura

ToraL 15714.54 4013.64

Indians detained in jails of Iran

*133. SHRI PAUL MANOJ PANDIAN: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that many Indians were detained in Iran jails for many

years on charges of smuggling oil, if so, the details thereof;

(b) whether Government has taken up this issue with the Iran Government for

their release; and
(c) if so, the response received by Government from Iranian counterpart?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIMATI SUSHMA
SWARAJ): (a) Nine Indian Sailors of the vessel Khaleel 2 were detained in Iran under
charges of oil/diesel smuggling since October 2013. The Government took up the
case strongly with the Government of Iran. These nine Indian sailors were released by
the Government of Iran on (a) 13th October, 2015; they came back to India on 14th
October, 2015. In addition, 24 Indian are still languishing in various jails in Iran. There
are no Indians in jail for more than one and half years, the main charges against all these
individuals are "illegal entry into Iranian territorial waters and diesel smuggling". The

details of the detainees in Iranian Jails is given in the Statement-I (See below).

(b) The Mission is pursuing vigorously with the Ministry of Foreign Affairs,
Islamic Republic of Iran for their release on humanitarian ground at the earliest possible

through note verbales and during personal meetings.

(¢) Iranian Government has provided Consular Access for all Indians. No other

response is received from the Iranian Government.
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Reasons for not declaring Delhi as smart city

*134. SHRI BALWINDER SINGH BHUNDER: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that National Capital Region of Delhi (NCR) is the most
polluted, dirtiest and congested city in the world, if so, the details thereof; and

(b) the reasons for not declaring Delhi as smart city being the capital of the
country?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.

(b) Under the Smart Cities Mission, selection process of smart city consists of two
stages of challenge. In stage 1, the Government of National Capital Territory of Delhi
(GNCTD), after conducting intra-state competition, shortlisted New Delhi Municipal
Council (NDMC) against one city allocated to National Capital Territory of Delhi. On the
basis of shortlisting done by States/UTs, including Delhi, Ministry of Urban Development
has announced a list of 98 potential smart cities for participating in the stage 2 of the
challenge.

Recruitment of permanent faculties in Delhi University

*135. SHRI D.P. TRIPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether despite growing scarcity of teachers in colleges under Delhi
University, there has been no permanent recruitment of faculty in proportion to the need

and requirement;

(b) what are the major obstacles in recruiting permanent faculty in colleges under
Delhi University; and

(c) whether there is any plan to recruit permanent faculty in colleges under Delhi
University, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) University of Delhi has reported that there are 68
affiliated/constituent colleges under the University. The appointment of teaching staff in
colleges under Delhi University on permanent basis are made by the respective Governing
Bodies of the colleges on the recommendations of the Selection Committees constituted
under Clause 7(4)(a) of Ordinance XVIII of the University, upon their getting approval
of respective reservation rosters by the University in terms of guidelines issued by the

University, University Grants Commission and Government of India from time to time.
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Accordingly, on the requests of colleges the name(s) of nominee (s) of Vice-
Chancellor/Experts as also an academician representing SC/ST/OBC/Women are provided

to the Colleges as per composition of the Selection Committee.

The recruitment in various colleges of the University is already underway. The
strength of faculty keeps changing with ongoing process of retirement and recruitment.
The Ministry and the University Grants Commission have been repeatedly writing to all
the Central Universities, including the University of Delhi, to fill up vacant posts at the

earliest.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Performance Monitoring and Evaluation System
1281. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state:

(a) whether different Ministries have outlined the list of the objectives, targets
and actions proposed during the financial year with regard to the Performance Monitoring
and Evaluation System (PMES);

(b) if so, the details thereof and if not, the reasons therefor;

(¢) whether the reports of the Ministries have been finalized for the year 2014-15

and if so, the details thereof if not, the reasons therefor;
(d) whether any monitoring committee(s) for PMES has been constituted; and

(e) if so, the details thereof regarding the constitution, functioning and reports of

monitoring committee(s)?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH): (a) to (¢) Various Ministries had outlined their objectives and targets
for the year 2014-15. However, the Government has not further pursued the mechanism
of the Performance Monitoring and Evaluation System (PMES) for the year 2014-15 and

thereafter.

Agreements with different countries for nuclear energy

1282. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to

state:

(a) whether Government has made any efforts towards producing nuclear energy

in the country;
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(b) the names of the countries with whom Government has succeeded in entering

into deals or agreements; and
(c) the countries with whom the talks are in pipeline?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH): (a) Yes, Sir. An indigenous three-stage nuclear power programme
is being implemented in the country. In addition, large capacity Light Water Reactors
(LWRs) with foreign technical cooperation have also been introduced as additionalities
for faster capacity addition. The present installed nuclear power capacity of 5780 MW
comprises twenty one (21) reactors. Of these, one reactor, Rajasthan Atomic Power
Station Unit 1 (RAPS-1) (100 MW) at Rawatbhata, Rajasthan is currently under extended
shutdown for techno-economic assessment for continued operation. In addition, ten (10)
reactors are at various stages of implementation with a total capacity of 7700 MW. More

nuclear power reactors are also planned in future.

(b) India has signed Nuclear agreements/Memorandum of Understanding/Joint
Declarations with USA, France, Russia, Namibia, Mongolia, Republic of Korea, Argentina
Republic, United Kingdom, Republic of Kazakhstan, Canada, Sri Lanka and Australia. Out
of these, the Inter-Governmental Agreement (IGA) signed with Russia is for construction
of nuclear power plant at Kudankulam (KKNPP 3&4), the Pre-Engineering Agreement
(PEA) signed with M/s AREVA, France recently is for assessment of licenseability of
the Evolutionary Pressurised Reactor (EPR) project proposed to be set up in Jaitapur and
Preliminary Contract for Technical Feasibility Study for AP-1000 reactors signed with
Westinghouse Electric Company (WEC).,USA for the proposed Site at Chhaya Mithi

Virdi in Bhavnagar, Gujarat.

(c) Discussions with companies from France and the USA are continuing to

arrive at project proposals to set up nuclear power plants in the country.
Nuclear plant in Andhra Pradesh and West Bengal
1283. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:

(a) whether Government is considering to set up nuclear plant in Andhra Pradesh,
if so, the details thereof;

(b) whether Government has not taken any decision to scrap the Haripur project

in West Bengal;

(c¢) whether Government shall revive the project, if the State Government wants

it; and
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(d) if so, the views of the State Government in this regard ?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH): (a) Yes, Sir. The Government of India has accorded “In-principle”
approval for the site at Kovvada in Srikakulam District of Andhra Pradesh for setting up
of nuclear power reactors in technical co-operation with the United States of America

(USA). Pre-project activities are continuing at the site.
(b) The Government has not taken any decision to scrap the Haripur project.
(c) and (d) Do not arise in view of (b) above.
Non-Lapsed Pool of Resources in Assam

+1284. DR. SANJAY SINH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the number of sanctioned projects in Assam under schemes of Non-Lapsable
Central Pool of Resources (NLCPR), Social and Infrastructure Development Fund (SIDF)
and North Eastern Council from the inception of the Ministry of Development of North

Eastern Region and present status thereof;
(b) whether any time-frame has been fixed for the completion of these projects;

(c) the names of the projects which are lagging behind the schedule and the

reasons therefor; and

(d) the concrete and effective steps being taken or proposed to be taken by

Government to monitor the projects and to make these time-bound?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH) : (a) The number of sanctioned
projects in Assam under schemes of Non Lapsable Central Pool of Resources (NLCPR),
Social and Infrastructure Development Fund (SIFD) and North Eastern Council (NEC)

are as under: -

Name of the scheme Number of projects Number of projects
sanctioned lagging behind
schedule
NLCPR 436 183
SIDF 8 8
NEC 130 43

TOriginal notice of the question was received in Hindi.
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(b) and (c) The time frame for completion of the projects are usually 2-3 years.
Names of the projects, sanctioned under the schemes of NLCPR, SIDF and NEC, which
are lagging behind the schedule, are given in the Statement-I, I and III respectively (See
below). The projects are implemented by State Governments. Primary reasons for delay
in completion of the projects inter alia are limited working period due to prolonged rainy

season, difficult terrain etc. in the North Eastern Region.

(d) To expedite completion of projects, review meetings are held with the State
Governments regularly. State Governments are advised to review progress of all projects
on quarterly basis at the level of Chief Secretaries of the respective States, where the
projects are being implemented. Officers of Ministry of Development of North Eastern
Region and State Governments undertake site visits for expediting progress of execution

of work and removal of bottlenecks.
Statement- 1

Names of NLCPR projects in Assam, lagging behind schedule

(Rs. in lakh)
Sl.  Name of project Date of  Approved
No. sanction cost
1 2 3 4
1. Guwahati University Campus. Kokrajhar 30-01-2003  500.00
2 Modernisation & Augmentation of Infrastructure 12-09-2006  741.49

Development of Assam Textile Institute at Guwahati

3. Construction of academic - cum - Administrative 21-06-2007  238.09

building of K.K Handique Government Sanskrit
College

4.  Development of infrastructure facilities of Kahrupetia 24-10-2007  175.68
college, i.e construction of class rooms , computer
labratory with Ac, hostel for tennis, elctricity facilities,

water supply and sanitary installation in darrang distt.

5. Infrastructure Development of Assam SLET 15-11-2010  334.46
Commission
6. Infrastructure Development of Assam Institute of 23-07-2010  1461.11

Management, Guwahati

7. Construction of Govt college of Arts and Crafts 27-06-2011 500
in Kamrup District
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8. Construction of RCC Multistoried Auditorium 16-01-2013  230.21
Building attached to Haflong Government College
at Haflong in Dima Hasao District

9. Infrastructure Development of Haflong Government 29-12-2014  1005.49
College, Halflong

10. 89 Nos. of minor irrigation schemes 15-02-1999 2520

11.  Belsiri Lift Irrigation Scheme 28-09-2007  217.42

12.  Deithor Minor Irrigation Project (Karbi Anglong) 22-03-2010 222.2
cum Community Development

13.  Flow Irrigation Scheme from River Kulsik at 31-05-2011  1927.88
Palashgarh

14.  Burinagar Lift Irrigation scheme (Nalbari Division) 27-06-2011 215.69

15. Khowra flow Irrigation Scheme 28-06-2012  355.33
16. Phangcho Basti Irrigation Scheme 17-10-2012  952.69
17.  Farkongcho Irrigation Scheme 23-09-2013  1021.96
18.  Langkhailu Irrigation Scheme 26-09-2013  1037.68
19. Conversion of 100 bedded Civil Hospital to 200 29-07-2004  1119.81

Bedded Hospital with construction of Staff Quarters
and improvement and renovation of existing buildings
at Haflong(NC Hills)

20. Construction of two storeyed building of SIN 12-11-2008  265.71
Government Homoeopathic Medical College and
Hospital at Panjabari, Guwahati

21.  College of Nursing at Kokrajhar 17-05-2013  1427.21

22.  Construction of Sankar Madhab Cultural Complex 25-10-2007  401.45
at Letekupukhuri at Bhogpur Chariali Lakhimpuri
District in Assam

23.  Cashew processing Plant at Mankachar in Dhubri 14-01-2010  248.34
District in Assam

24. Development and Upgradation of Jyoti Chitraban 20-12-2007  1346.77
Film and Television Institute

25. Bodoland Indigenous Tribal Art and Cultural 24-12-2007  495.14
Complex-cum Film Studio at Kathalguri, Kokrajhar
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26.  Construction of Cultural Centre/Complex at Dotma 26-12-2007  221.06

in Kokrajhar
27. Multi Level Parking in different parts of Guwahati 14-08-2008 2024
28.  Construction of Roadside drain cum footpath and 30-09-2008  644.73

provision of roadside streetlight illumination in

Naharkatia town in Dibrugarh Rural Road Division

29.  Preservation of cultural Heritage of Majuli Natun 05-11-2009  618.97

Kamalabari satra (Phase-I)
30. Street Lighting in Jorhat City leading to Jorhat Airport 05-04-2010  213.47

31. Comprehensive Development Plan for college of 28-06-2010  874.82

Fisheries for augmenting Human Resources in Assam
32.  Construction of Bus Terminals at Barpeta town 11-10-2010 185.96

33. Infrastructure Development of Road Transport system
under Karbi Anglong Autonomous Council (Karbi
Anglong) - Part-1

34.  Socio-Literary Cultural Complex of Bodo Sahitya 13-12-2010  841.01
Sabha at Bathooupuri, Gorchuk, Guwahati

35. Construction of Multistoried Car Parking cum 13-12-2010  1051.33
City Hall, Jorhat
36. Construction of Home for orphans and destitute 11-06-2013  298.48

children at Haflong along with staff quarters including

one Vocational Training Centre for children

37. Construction of super market complex at Moran 20-12-2013 683.8

revenue Town.

38. Powerline to Balipara Industrial Growth Centre, 30-09-2004  872.89
Sonitpur

39. ST&D - Construction of 38 km, 33 kV line from 30-06-2005 133
Balipara to Dhalukpung

40. Namrup Sub- station 2x50 MVA, 220/132 kV 19-01-1999 10.57
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41. Construction of 220/132 KV, 2x50 MVA and 26-09-2007  3622.07
220/33 KV, 2x40 MVA Azara Sub - Station
with 220 Kv LILO line from one circuit of
220 KV DC Agia - Sarusajia line along with
construction of 132 KV SC line to Boko with
terminal bay at 132/33 Boko Sub-station
42.  Construction of 132 KV BTPS - Kokrajhar S/C 29-11-2010  4357.75
line and 132 KV Kokrajhar S/C line 132 Kv/33Kv
S/S at Kokrajhar
43.  Construction of new 33/11 kV, 2x5 MVA S/S at 23-11-2012 890.94
Thirubari with 45 Km 11 kV lines and 55 Km
33 kV lines from Dhiligaon to Thirubari
44. Construction of RCC Bridge No. 1/1, 3/1 and 5/1 21-02-2006  552.17
on Bahirjonai Berachapari Road in Dhemaji District
(Assam) with approaches
45.  Construction of RCC Bridge No. 1/1, 4/1 and 5/1 21-02-2006  301.78
on Sripani Jengrai Road in Dhemaji District (Assam)
with approaches
46. Barpeta Basbari Road, Barpeta 31-10-2001 90
47. Ambagaon - Barigaon Road 18-02-2003 763
48. Barangajuli-Khairabari road 18-02-2003 210
49. Causeway Over Kulsi, Darrang 11-02-2004 100
50.  Construction of RCC bridge No.1/2 on Manja to 28-07-2004  178.12
Hidim Teron Road in Karbi Anglong District
51.  Construction of RCC bridge No.12/3 on Balkulia 28-07-2004 173.51
Rajapathar Road in Karbi Anglong District
52.  Construction of RCC bridge No.26/3 on Samar 28-07-2004 167.54
Ali Das Road in Karbi Anglong District in Assam
53.  Construction of RCC Bridge No.4/3, 10/2 and 07-07-2004  233.66
14/1 on Pengeri Philobari Road in Tinsukia
District with approaches
54. Construction of RCC Bridge No.27/2, 28/1, 16-05-2006 516.4

29/1,30/2,32/2,35/1 and 45/1 including
approaches on Dhubri-Kachugaon Road
in Kokrajhar




Written Answers to [10 December, 2015]

Unstarred Questions 63

2

3

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

Construction of RCC Bridge No.38/1, 43/1,43/3
and 44/2 including approaches and subway on
Silchar - Hailakandi Road in Hailakandi District

Construction of RCC Bridge No.2/2 and 4/2
including approaches on Gurnagar Tikrikilla
Road in Goalpara District

Construction of RCC Bridge No. 2/3, 5/1, 9/1,
11/1, 15/3, 16/1, 18/1 and 19/4 on Itakhola
Pavoi Road in Sonitpur District (Assam) with

approaches

Construction of RCC Bridge No. 16/1, 19/1 and
19/3 on Bagals Road in Nalbari District with

approaches

Construction of RCC Bridge No. 6/1, 7/1, 8/1,
8/2,9/1, 11/1 and 11/2 on Sepon Suffry Road
in Sivasagar District (Assam) with approaches

Construction of RCC Bridge No. 2/4, 6/1 and 8/1
on river Kaldia including approaches on

Dr. Jina Ram Das Road in Barpeta District
(Assam)

Improvement of Roads and Natural Drainage

System within Greater Tezpur Town

Construction of road and minor bridge from

Motinagar to Buban hill Temple - Phase I

Improvement of Dalgaon Kopti Road (Orang -
Dalgaon Road)

Construction of Road from Bhangarpar to

Chandranathppur via babur bazar (Length 5.5 km)

Construction of Dibrugarh Sapekhati road from
km 12 to km 18 along with 2 RCC bridges

No. 18/1 and 19/1 with approches (Bridge over
river Buridihing at Saraighat)

Metalling and Black Topping of Swapanpur to
Ramchandi Road of Hailakandi District

16-05-2006

16-05-2006

28-10-2005

31-10-2005

27-12-2005

27-06-2006

28-03-2007

24-10-2007

26-10-2007

20-12-2007

19-12-2007

27-03-2008

353.13

355.19

875.42

404.73

411.17

535.85

2551.78

326.07

235.71

249.05

2116.45

379.75
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67. Construction of RCC bridge at 7th km of 28-03-2008 250
Kathal Road over river Ghagra including
approaches and protection work in Cachar
District.

68.  Construction of RCC bridge no. 18/2 over 30-09-2008 208.7
stream Bahanigaon and bridge no. 19/1 over
river Kachikata on Laluk-Narayanpur via
Bihpuria Road in Lakhimpur District

69. Construction of RCC Bridge no. 5/3 on 25-11-2008  241.17
Bhorbhogia Mikirbheta Dhing Road with
approaches in Morigaon District

70.  Metalling and Blacktopping of Gunjung 18-08-2009 640.8
Maibang Road from 17th to 28.78 km
(NC Hills)

71.  Construction of RCC bridge No. 57/1 on 10-12-2008  406.12

Gaurisagar Moran Road and construction
of RCC bridge no. 15/2 over River Disam
on Naharkatia - Tinkhong Road under
Dibrugarh Rural Road Division

72.  Conversion of SPT Bridge 20/1 over River 28-11-2008  1082.68
Gangia into RCC Bridge on Gosaigaon
Sapatgram Road in Kokrajhar District
(BTC Package)

73.  Construction of RCC Br. No. 32/1 on 30-03-2009  739.12
AT road (old) including approaches with
protection works in Goalpara

74.  Constn. of Br.No. 28/1 on Dehangi 30-03-2009 355
Dayangmukh Road over thaijuwari Nala
and Langlodisa Nala (PWD Roads Haflong
Division)(NC Hills)

75.  Constn. of RCC Br. No. 22/1 over river 30-03-2009  303.82
Diffoloo on Chowkihola Panjan Deithor
Malasi Dirring Kohora (CPDMDK) Road
with approaches and protection works
(Karbi Anglong)
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76.

77.

78.

79.

80.

81.

82.

&3.

84.

85.

86.

Improvement of BBDC Road at 31 Km
(Karbi Anglong)

Construction of RCC Bridge No. 8/6 over

river Dirring, (b) Bridge No. 18/1 over river
Borjan, (c¢) Bridge No. 19/1 over River Borjan,
(d) Bridge No. 23/3 over River Donjon,

(e) Bridge No. 27/3 Over River Kokosang

(2) Br. No. 2/1 ovr river Kohra (Karbi Anglong)

Construction of RCC Bridge No. 2/1 on
Nandini Karaimari Road in Assam

Rupshir Ali (Construction of Bridge
Nos. 3/2,5/2 & 5/4)

Construction of RCC Bridge No. 7/1,
15/1 and 19/1 on Nagaon Barapujia
Road (NH-38) Road division

Construction of RCC Bridge No. 12/1 on
Goroimari -Dewaguri Laharighat Road

with approaches in Assam

Improvement and upgradation of
Chencoories Elgin Road including
construction of Major RCC bridge

over river Ghagra

Improvement of Municipal Roads in

Narayanpur Town in Assam

Upgradation of Nagaon - Bhuragaon
Road via Dhing (SH-10) under Nagaon
State Road Division (Nagaon District)

Improvement of Road Network leading towards
Dibru-Chaikhowa National Park under Dibrugarh
Rural Road division

Construction of RCC Bridge No. 4/1 on Dimou-
Raidongia Road over river Sonai under Nagaon
Rural Road Division (Nagaon District)

16-06-2009

14-07-2009

14-07-2009

14-07-2009

18-08-2009

30-09-2009

15-10-2009

20-01-2010

22-03-2010

22-03-2010

05-04-2010

4017.23

1138.37

658.13

210

465.83

317.34

1180.91

400

1151.91

747.42

270.98
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87.

88.

89.

90.
91.

92.

93.

94.

95.

96.

97.

Metalling and Blacktopping of Road from
Borhapjan samdang via Nahoroni road to
Sukanguri L.P School in Tinsukia Rural
Road Subdivision / Division

Construction of RCC Bridge No. 3/1 on
Majgaon Shantipur Road over River Sonai
under Nagaon rural road Division

Metalling and Black Topping of Road from
Circuit House Tinsukia to NH-37 via
Okanimuria Borguri Okanimuria Nakhrai
and Lunpuria Kaibortogaon in Tinsukia

Rural Road Subdivision/ Division
Construction of Moran Netai Road, Dibrugarh

Construction of road from Hidipi to Lahorijan -

goutom Basti road in Karbi anglong

Construction of Tiphuk Jajolipukhuri Road
with RCC Bridge No. 3/3 in Sibsagar District

Construction of Bridge No. 1/2 and Bridge
No. 4/1 on old AT Road under Dibrugarh
Rural Road Division in Dibrugarh Distt.

Construction of Mohmora Ali with RCC
Bridge No. 9/2 in Sibsagar District

Improvement of Tangla Kachubil Road
(BTC area)

Construction of RCC Br. No. 2/2 and 2/3
(Renamed as Br. Nos. 3/1 and 4/6) on
Shyamaprasadpur to Dossgram Road via
Swapnargul over stream Singrai in Cachar
District

Const of RCC Br. No. 2 Over river Aie at
Chillapara Kahibari villages on the road
from Kokoijana 31-National High way to
Nagaon.Manikpur 31 National Highway
via Kirtanpara, Numbarpara villages under

Bongaigaon rural road Divn.

15-09-2010

17-06-2010

29-10-2010

10-11-2010
10-11-2010

10-11-2010

10-11-2010

12-11-2010

15-11-2010

29-11-2010

29-11-2010

321.45

333.19

524.1

303.42
485.41

559.91

290.37

771.96

1079.86

257

4001.26




Written Answers to [10 December, 2015] Unstarred Questions 67

1 2 3 4

98. Improvement of Mahilapara Dongapara 14-12-2010  835.19
Barangajuli PWD Road.

99.  Construction of Zoo Japorigog Road 13-12-2010  619.86
(CH.0.00 to 1865.00 m from R.G. Baruah
Road near State Zoo to Junction Point of
Dispur Narengi Road including electrical
works

100. Improvement of Road Network at Sonari 13-12-2010  723.74
Town under Charaideo Rural Road Division

101. Construction of RCC Bridge No. 24/1 on 25-01-2011 315.54
Morigaon Moirabari Road in Morigaon District

102. Construction of RCC bridge no. 13/1, 13/2 25-01-2011 614.33
and 30/2 on Mohbondha Road

103. Construction of Br. no 2/1and4/1 on Raha 22-02-2011 369
Barapujia road over river Botamari and
Hatibandha with approaches in Nagoan
District

104. Improvement of Roads in Biswanath 22-02-2011  1174.43
Chariali Town

105. Improvement of JB Road 26-05-2011 297.37

106. Upgradation of NT road through Ramphalbil 27-06-2011 764.18
Bazar to all weather road with conversion of
SPT bridges into RCC

107. Improvement of Chintagaon Botiamari Road 15-09-2011 898.26
in Udalguri District

108. Construction of Road with MTBT from UT 14-12-2011 620.91
Road at Dimakuchi Donbosco School to
Badlapara via Kalikhola Road, Udalguri in
Assam

109. Upgradation of Road from NH-31 (C) via 14-12-2011 759.7

Serfanguri, Nepalpara, Athiabari, Ebargaon,
Thaigiriguri and No. 2 Hazarikapara to
Kapuragaon
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110. Construction of RCC Br. No. 8/1 over Saral 19-12-2011 1202.31
Bhanga on Dotma Balajan Road

111. Construction of 4 Nos. road including box 29-12-2011  1424.77
culverts and pucca drainage in Lakhipur Town

112. Construction of Flyover at the Intersection of 29-12-2011  1963.35
Pramathesh Barua Road and N.F Railway Track
at Bijni Town in Assam

113. Improvement (KAADC) of Rongkhang Basti 29-12-2011  1418.14
to Thekerajan
114. Construction of road from rangamati to kalaigaon 31-01-2012  575.35

Road Janaram Chowka to Aaola Chowka

115. Construction of Maijan Thakurbari road to 21-05-2012 811
Malukbari road in Dibrugarh District

116. Improvement of Road from 1st km of Demow 28-05-2012 760
Dehing Road to Dhaoma Pukhuri (Length —
10.125 km) with R.C.C. Bridge (Length —
18.75 km) in Demow Rural Road sub - Division

117. Construction of RCC Bridges and Slab 15-06-2012 728.5
Culverts by Replacing Old Bridge and slab
culverts on Kamarbondha Road upto 22nd km

118. Metalling and Black topping of Assalu to 28-06-2012  639.57
Diduki Road including WBM (Length 18 km)
under Mahur Road Division

119. Const. of RCC Br.No0.29/1 (at Brg.) at 28-06-2012 501.37
Kuhimari Bordowa Road (SH-15) with
RCC Bridge.

120. Construction of RCC Bridge No. 3/1 over 21-08-2012  730.15

River Pagladia on U.C. Baruah Road in
Nalbari District including Approaches
and Protection Work

121. Improvement of Naginimora Jajoli Road 21-08-2012  485.43
from Ch. 8.346 km to Ch. 13.650 km
including conversion of SPT bridge No.
14/1 to RCC Bridge
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122.

123.

124.

125.

126.

127.

128.

129.

130.

131.

132.

133.

Construction of RCC Bridge No. 6/2, 7/3, 8/1,
8/2, 10/1 and 11/1 over branches of river Kaloo
on A.P.S. Road under Dhubri rural Road Division

Construction of Kaliapani RCC bridge No.21/1
over River Dibru on Domdoma Dighaltarang

Natun Gaon road with approach Road in Tinsukia

Const. of Rangia Dhamdhama Road including
RCC Br. No 18/1.18/2,19/2,20/1 & 20/3.

Construction of railway over Br. at Dhing gate
on Nagaon Bhurgaon via Dhing at Nagaon under
NLCPR

Construction of Bridge No. 1/1 including
approaches and protection work over Jatinga
at Borkhola on Mahasadak to Borkhola Road

Construction of RCC Bridge No. 1/1 over River
Doomdooma on old AT Road

Construction of road side drainage system
including improvement of town roads in

Nagaon Urban area

Construction of Road from Rongaichara to
Bhola Bazar

Improvement of Kanimara Nannatary
Road in Nalbari District

Conversion of washed out STP Bridge

No. 2/1 over river Hell

Improvement and Strengthening of hard crust
road from Laisong to Laiko Border Road
(length 30km) under Mahur Road Division

Construction of RCC Br.No.1/1 over river

Kaldia on Sarumanikpur Maharani Road.

22-08-2012

22-08-2012

22-08-2012

22-08-2012

22-02-2013

26-09-2012

25-09-2012

26-12-2012

26-12-2012

28-12-2012

28-12-2012

22-02-2013

1391.49

1322.94

1054.77

2105.46

1432.23

421.87

1924.5

365.59

435

1967.53

835.29

461.56
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134. Construction of RCC Br. No. 7/1 on Sissibargaon 22-02-2013  429.32
Amguri Road over Singimari steam in Dhemaji
District
135. Construction of road from Banamali Tiniali to 25-02-2013  1422.31

Rongagorh Tiniali with RCC Br. No. 2/2 over
river Desang and Br. No. 8/2 on Mohmora Ali

136. Construction of Road from Gopalpur 25-02-2013  1170.83
(Kekerikuchi) to Niz- Kaurbaha(13.50 km length)
including construction of RCC Br.No.5/1(15.00m)
under PWD,Musalpur(R&B)Division.

137. Const. of RCC. Br. No. 2/1 over river Belsiri on 25-02-2013 552.5
Dhekipelua to Belsiri T.E., Connecting NH-52,
under Sonitpur Rural Road Division

138. Construction of Guidebund near RCC bridge 25-02-2013  208.76
No.8/2 over river Tonganee on the road from
NH-52 to Kuwaripukhuri via Fakirpara

139. Construction of road from Rambhari to Bherbheri 25-02-2013 345.68
via Chamuakhat(Ch.8.00 Km to 11.50 km)
including cross drainage works (Darrang)

140. Construction of RCC Bridge No.6/1 over river 25-03-2013  2294.05
Katakhal at Ratanpur Ferryghat on Hailakandi
Ratanpur Road (MDR)

141. Improvement of Singimari —Sualkuchi Road 25-03-2013  1827.76

including cross drainage works and road side

drains in Kamrup district

142. Improvement and Development of Goalpara 17-05-2013  1723.85
Town Road Network in Goalpara District

143. Construction of road from Paoriputa to 17-05-2013  767.94
Natun Panbari with black topping and
construction of RCC Bridge over river

Pasnai in Udalguri Rural Road Division
(Length - 2.30 km) in Assam (BTC area)

144. Improvement of Mridongpara Road under 05-06-2013  671.52
NLCPR in Sibsagar District




Written Answers to [10 December, 2015]

Unstarred Questions 71

2

3

145.

146.

147.

148.

149.

150.

151.

152.

153.

154.

155.

156.

Construction of RCC bridge No. 1/1 on Mohmoria
to Kuruabahi via Bebejia Road over river Kalang

under Nagaon Rural Road Division

Improvement/Upgradation of Mangaldoi
Bhutiachang Samrang road from CH-47722M
to CH-48292 and from CH-50000 to CH- 62500M

including cross drainage works

Improvement of road from Budura to Parbhuchuba
Dimakuchi PWD Road at Batabari via Khasiachuba,

Barangabari

Improvement of Banglagarh Jaberikuchi Road

including cross drainage works in Darrang District

Construction of RCC bridge no. 4/3 on NH-36 ‘O’
Point to Horaghat Karkok Road at Kanki Eagti

Gaon via Monsing Rongchehon Gaon

Const of RCC br. n0.9/8 over Laska on

Dauluguri Dotma Road

Improvement of Lahorijan Gautom basti Road
( Ph-II, L-5.50Km from Ch 9000.0m to
Ch 145000.0 M)

Conversion of SPT bridge no. 10/1, 12/3,
14/2 and 16/1 into RCC Bridge on metd.
Kokrajhar Bahalpur road

Improvement of Road Bye Lanes of Chabua Town

Improvement of Kadamtal Nikashi Road

from Kuchighar to

Construction of RCC bridge No. 15/2 over river
Burisuti on Patdadaha Panbari Road

Diphu Sports Complex at Diphu in Karbi
Anglong District

05-06-2013

11-06-2013

02-07-2013

02-07-2013

02-07-2013

02-07-2013

02-07-2013

23-09-2013

23-09-2013

21-10-2013

20-02-2014

29-07-2004

274.08

2991.66

1109

2046.55

220.56

175.03

517.35

698.94

906.03

415.75

719.17

501.22
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157. Development of Jorhat Stadium at Jorhat 30-07-2007  268.93
158. Construction of District Sports Complex at 10-12-2008  377.77
Jhagrapar in Dhubri District
159. Construction of Chandi Barua Stadium at Barpeta 10-02-2009  290.36
160. Construction of RCC Gallery of District Sports
Association (Stadium Complex,Hailakandi) 17-05-2010 177.13
161. Construction of proposed stadium at Mushalpur 15-11-2010 900
in Baska District
162. (i)Const. of Hojai Stadium ii)Const. of swimming 11-06-2013 571.31
pool type —II with RCC Building iii) Indoor Hall
type-11
163. Development of Tourism Infrastructure at Bagori 08-02-2010  329.57
Entry Point of Kaziranga National Park (Karbi
Anglong)
164. Mahapurush Shri Shri Madhav Deb Kalashetra 02-07-2013  225.11
at Dhekia Khowain Jorhat District
165. Drinking Water supply, Gossigaon 01-12-2000 363
166. Greater Silchar Town Water Supply Scheme 30-01-2003 1230
167. Haflong Water Supply Scheme (NC Hills) 20-02-2004 141.82
168. Golaghat Town Water Supply Scheme 28-05-2007  504.61
169. Sibsagar Town Water Supply Scheme 28-05-2007  1639.35
170. Dhubri Town Water Supply Scheme 12-09-2006  1026.53
171. Greater Mahur Town Water Supply Scheme 31-12-2006  512.26
in Assam (NC Hills)
172. Augmentation of Greater Diphu Water Supply 19-08-2008  2767.44
Scheme in Karbi Anglong District (Karbi
Anglong)
173. Stabilisation of Dispur Water Supply Scheme 19-08-2008  729.52
174. Greater Bokajan Water Supply Scheme 17-12-2008  1003.87
(Karbi Anglong)
175. Langklangvong Water Supply Scheme 02-12-2009  596.47
(Karbi Anglong)

176. Mangaldoi Water Supply Scheme 22-03-2010  1261.05




Written Answers to [10 December, 2015]

Unstarred Questions 73

1 2 3 4
177. Margherita Water Supply Scheme in 22-03-2010  933.66
Tinsukia District
178. Bongaigaon Town Water Supply Scheme 21-01-2011  3202.24
(Bongaigaon District)
179. Kharupetia Water Supply Scheme 21-01-2011  1981.15
180. Sarupathar Piped water Supply Scheme 25-01-2011  1029.35
181. Greater Dokmoka Tekelangjan Water Supply 15-09-2011  1865.89
Scheme for fluoride, Arsenic / iron affected
areas from river Dikrut (KA)
182. Tamulpur Piped Water Supply Scheme 15-12-2011 293.7
183. Augumentation of Donka-Mokam Piped
Water Supply Scheme in Karbi Anglong 15-10-2012  706.64
TotaL 152353.15

Statement- 11

Names of SIDF projects in Assam, lagging behind schedule

(Rs. in lakh)

Sl. No. Name of project Date of  Approved
sanction cost

1. Improvement of Dokmoka Dentaghat Road in

Karbi Anglong District 06.04.2010 318.00
2. Improvement and Strengthening of Dihangi-

Thaijwary-Haflong Tiniali Road in NC Hills Distt. 13.06.2011  2666.00
3. Improvement of Amsoi-Baithalangso road from

15th Km. to 44.60 km. in Karbi Anglong District

in Assam 13.03.2012  764.00
4. Development of Margherita-Deomoli Road in

Tinsukia District in Assam 13.03.2012  1746.00
5. Improvement of NH-36 at Phuloni Bazar to

Lamba Teron Gaon in Karbi Anglong District. 13.03.2012  750.00
6. Construction of Road from Dhansiri to

Misibablem via Khebari in Karbi Anglong District 13.03.2012 495.00
7. Improvement of Road from Tingrai Chariali to 29.06.2012  1500.00

Madhavpur Tiniali and Joypur Tiniali to

Hukanjuri Gate in Dibrugarh
8. Improvement of Kapurpura Pakiribari Garobasti 29.06.2012  2112.00

Road in Udalguri in BTC area

TotaL 10351.00
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Names of NEC projects in Assam, lagging behind schedule

(Rs. in lakh)

SI.  NEC Project Date of  Approved

No. sanction cost

1 2 3 4

1. Establishment of Cold Storage with Allied 21/10/10 490.65
Marketing Facilities at Jorhat.

2. Construction of 132/33KYV, 1x16MVA + 1X25MVA, 03/01/11 1344.00
Umrangshu S/s , North Cachar Hills District.

3. Lungnit Small Hydro Electric Project srage I & 11 25/3/08 500.00
(2 X 1.50 MW) in Assam.

4. Gilabwr - Flow Irrigation Scheme (FIS) 23/03/12 418.00

5. Anti-Erosion Measures to protect Ranipur and
its adjoining area from the erosion of river Pekua 23/03/12 343.39

6. Modernization & extension of Langparpan MIS 22/09/10 213.00

7. Dhankhunda Flow Irrigation Scheme 22/09/10 485.00

8. Bio-Diversity Conservation of Basistha Bahini 25/08/09 496.76
Watershed, in South West part of greater Guwahati.

9. Protection of Raimona village and its adjoining 01/02/11 374.00
area from the erosion of river Janali , Assam,

10. Amring HEP (Karbi Anglong) 20 MW APGCL) 25/11/08 211.00

11.  Controlling of Jiadhal river in Dhemaji district 27/02/06 1493.57
in Assam, Phase-I

12.  Upgradation/Replacement of Machineries of 22/11/11 457.34
the Spinning Unit at Tulsibari, Assam

13.  Publicity and Promotion of Tourism products 28/03/11 245.31
of Assam with an innovative approach integrating
advertisement through print and electronic media,
outdoor media, organization of events and face
lift of few select tourist destinations

14.  Eco-Tourism-cum-Botanical Garden and Orchid 22/03/10 264.57
culture at Jokai, Dibrugarh, Assam

15. Construction of a Yatrinivas-cum-NEC 25/07/05 1124.47

Guest House at Paltan Bazar, Guwahati
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16.  Preparation of Project Profiles for Tourism 29/08/06 200.00
Infrastructure in the Bodoland Territorial
Council Areas, Assam
17.  Upgradation/Renovation of Hotel Brahmaputra 24/03/05 343.00
Ashok, Guwahati into a 5 Star Hotel of North
East, Assam
18.  Rymbai-Jalalpur Road 26/12/05 2332.52
19.  Construction of Vertical Extension of 1st 09/03/12 461.82
Floor (Part), 2nd & 3rd Floors of MDS
building at Regional Dental College,
Guwabhati.
20. Regional Dental College, Guwahati 16/03/05 1310.94
21. Assam Medical College, Dibrugarh 15/03/05 822.97
22.  Silchar Medical College, Silchar 09/09/05 1397.09
23.  Establishment of a Burn Care Unit by 26/02/09 300.00
Burn Care Foundation, Guwahati
24.  Support to Government Ayurvedic College, 14/12/09 398.09
Guwahati
25. Establishment of a Hospital Ship on the 31/11/09 400.00
river Brahmaputra by C- NES, Guwahati
26. Up-gradation of Academic Facilities at 20/03/10 460.00
Down Town College of Allied Health
Sciences, Panikheri (near Guwahati)
27.  Up-gradation of Civil Hospital, Sonari, 11/01/11 417.31
Sibasagar District (Revised)
28. Regional College of Nursing, Guwahati 16/03/05 573.14
29.  Gauhati Medical College, Guwahati 09/09/05 1235.35
30. Construction of R.C.C. two storied
Boys' Hostel for Diphu Government College 16/09/11 253.00
at Diphu, Assam
31.  Construction of Titlagarh (Sonari) Sports
Complex, Titlagarh, Assam 25/4/12 272.00
32. Construction of Goroimari Stadium Ground 3/03/11 286.74

at Langhin, Karbi Anglong
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33. Development of Composite Sports Stadium 25/10/02 353.00
Complex at Silchar DSA Ground revised
17/03/04
34. Modernization of Assam Flying Club Ltd., 02/06/06 11.55
Guwahati
35. Seismic vulnerability assesment of major 11/01/13 184.25
cities in NER, Jorhat (NEIST, Jorhat)
36. A Study on hydro carbon pollution in Lentic 22/03/13 26.35
Eco systems in and around oilfield areas and
effect of gydrocarbon contamination of flora
and fauna, (IASST) Guwahati
37. Standardization of Microcutting Technique in 27/03/11 49.95
Tissue Culture Technology for Bhut Jalokia or
Ghost Chillies ( Capsicum chinense) of Assam
and adjoining States for Commercial Supply of
Virus-free Seedings to the large Scale Growers
of the Region (Assam) (B.N College of
Agriculture, Sonitpur)
38.  Strengthening on Geo-Informatic Application 28/02/11 206.71
for Rural Development (C-GARD) laboratory
(NIRD)
39. Utilisation of Plant and waste Materials of NE 04/11/10 22.25
India to a value added product: Environmental
Friendly Assam
40. Online/Realtime Seismic Network for Disaster 28/03/09 170.00
Mitigation in North East India (NEIST)
41. "Assessment of Risk due to intake of artificials 07/12/09 24.52
colours through foodstuffs available in the North
Eastern States (including Sikkim)", Assam (IASST)
42. 1T Application- Intelligent Character Recognition 20/07/04 35.62
(ICR) system Guwahati Univ-
43. Establishment of Deori Tribal Cultural Complex, 25/04/12 497.00

Narayanpur, Lakhimpur District, Upper Assam

ToTtaL

21506.23
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Connectivity through japan international Cooperation Agency

1285. PROF. M.V. RAJEEV GOWDA: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) therole being played by the Ministry in facilitating the North East connectivity
project with Japan International Cooperation Agency (JICA);

(b) what are the nature of roadblocks that is preventing the project from taking-
off; and

(¢) whether the Ministry has estimated the losses associated with the delay of this

project?

THEMINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION(DR. JITENDRA SINGH) : (a) to (c) Ministry of Development
of North Eastern Region (DoNER) is a coordinating and facilitating Ministry for the
development of the North Eastern Region (NER). For processing of project proposals
for support of external funding agencies including JICA submitted to the Department of
Economic Affairs by the State Governments, comments of DoNER is sought as a nodal
Ministry for NER. Keeping in view the overall development perspective of the State
concerned and views of the concerned line Ministries of Government of India along with
MHA, MEA and NITI Aayog, M/o DoNER firm up its views and communicate to DEA
for further action. M/o DoNER is not involved in the subsequent steps for sanction or
monitoring of project implementation. Therefore, the Ministry is not aware of the nature of
roadblocks affecting implementation of the project. However, as per the information from
Ministry of Road transport and Highways no time limit has been set for commencement

and completion of road projects under JICA funding.
Projects under SIDF in North Eastern States

1286. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that under Social and Infrastructure Development Fund

(SIDF), projects are allocated to North Eastern States, if so, the details thereof;
(b) how many projects have been selected under SIDF for North East;
(c) how munch funds released/utilised, project-wise and year-wise so far; and

(d) when the projects have been started and when it will be completed?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION(DR. JITENDRA SINGH) : (a) Yes, Sir, an outlay of ¥ 500
crore was earmarked in 2008-09 to address special problems faced by the border areas of
NER that cannot be tackled through normal schemes. The provision for this is to be met
out of the Social and Infrastructure Development Funds (SIDF) that is maintained in the

Public account.

(b) and (c) In total 25 projects have been selected and sanctioned under SIDF,
against which ¥ 315.24 crore has been released so far. Year wise releases are I 17.42
crore in 2009-10, ¥ 106.97 crore in 2011-12, ¥ 75.17 crore in 2012-13, % 73.77 crore in
2013-14 and X 41.58 crore in 2014-15. Releases are made based on utilisation and physical

progress of projects and not necessarily year to year basis.

(d) Sanction of selected projects started in 2009. Completion of projects is
dependent on execution by the State Governments. Projects are at various stages of

implementation.
Delivery Monitoring Unit

1287. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that under Delivery Monitoring Unit (DMU) projects,
funds are allocated to North Eastern States, if so, the details thereof ;

(b) how many projects have been selected under DMU for North East;
(c) how much funds released / utilised, project-wise so far; and

(d) when the projects have been started and when it will be completed ?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION(DR. JITENDRA SINGH) : (a) and (b) Ministry of
Development of North Eastern Region, as a coordinating ministry, is involved in monitoring
of major infrastructure projects being implemented by various ministries. Major ongoing
infrastructure programmes in the NER are (i) SARDP-NE, (ii) Arunachal Package(Road),
(iii) East West Corridor, (iv) Railway (New Line and Gauge Conversion), (v) Power
Generation Projects, (vi) Comprehensive scheme for strengthening of transmission
and distribution system in Arunachal Pradesh and Sikkim, (vii) NER Power System
Improvement Project (NERPSIP), (viii) Comprehensive Telecom Development Plan,
(ix) Airport Development Programme, and (x) Inland Water Transport Development

Programme.
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Under each programme there are sets of projects. Fund forimplementation is allocated
project wise in the respective ministries’ budget and not allocated state wise through

Delivery Monitoring Unit (DMU). Projects are at various stages of implementation.

As directed by the PMO, projects identified for monitoring are discussed in
Inter- ministerial Monitoring Committee and necessary follow-up action is taken with
the concerned authorities (Centre and States) to resolve various issues affecting the
implementation of the projects (e.g. land acquisition, forest and environment clearance,

law and order, rehabilitation, etc.).

(c) and (d) Number of projects under implementation being large and fund release
is based on progress of each project/sub-project, updated status is not centrally compiled.
As per latest available information following are the major projects completed or nearing

completion with targeted date of completion:
Completed Projects:
(i) Palatana Thermal Power Project (726 MW)
(il)) Harmuti-Naharlagun (new railway line),
(iii) Dudhnoi-Mendipathar (new railway line),
(iv) Lumding-Silchar (BG conversion),
(v) Rangiya-Murkongselek (BG Conversion),
(vi) Balipara — Bhalukpong (BG Conversion).
(vii) Silchar — P.K. Bari 400 KV D/C transmission line,
(viii) Rangpo - New Melli 220 KV D/C transmission Line,
(ix) Silchar — Melriat 400 KV D/C transmission Line
Projects nearing completion, with target date of completion :
(i) East-West Corridor (Srirampur — Silchar, TDC: 3/2016),
(i) Kumarghat — Agartala (BG Conversion, TDC : 3/2016),
(iii) Jiribam—Tupul (new BG line, TDC: 3/2017),

(iv) Bongaigaon Thermal Power Project (750 MW), 1 unit of 250MW

commissioned, other two units to be commissioned by 6/2017,
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(v) Pasighat — Roing—Tezu 231 KV D/C transmission Line (TDC: 6/ 2016),
(vi) Tetelia — Byrnihat transmission line (TDC: 3/2017),

(vii) Bogibeel Rail cum Road Bridge (TDC: 6/2016)
Monitoring committee for infrastructural project

1288. SHRI B.K. HARIPRASAD: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether Government has constituted a monitoring committee to supervise the

progress of infrastructural projects in the North Eastern Region;
(b) if so, the details thereof and the details of projects which are completed; and

(c) ifnot,the stepstaken by Government to monitor the satisfactory implementation

of the ongoing projects in North Eastern Region?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH) : (a) to (¢) Ministry of
Development of North Eastern Region, as a coordinating Ministry, is involved in
monitoring of infrastructure projects in NER. Major ongoing infrastructure programmes
in the NER are (i) SARDP-NE, (ii) Arunachal Package(Road), (iii) East West Corridor,
(iv) Railway (New Line and Gauge Conversion), (v) Power Generation Projects, (vi)
Comprehensive scheme for strengthening of transmission and distribution system
in Arunachal Pradesh and Sikkim, (vii) NER Power System Improvement Project
(NERPSIP), (viii) Comprehensive Telecom Development Plan, (ix) Airport Development

Programme, and (x) Inland Water Transport Development Programme.

As per available information the following are the major projects completed or

nearing completion:
Completed Projects:
(i) Palatana Thermal Power Project (726 MW)
(il) Harmuti-Naharlagun (new railway line),
(iii) Dudhnoi-Mendipathar (new railway line),
(iv) Lumding-Silchar (BG Conversion),

(v) Rangiya-Murkongselek (BG Conversion),
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(vi) Balipara — Bhalukpong (BG Conversion).
(vii) Silchar — P.K. Bari 400 KV D/C transmission line,
(viii) Rangpo - New Melli 220 KV D/C transmission Line,
(ix) Silchar — Melriat 400 KV D/C transmission Line
Projects nearing completion, with targeted date of completion (TDC):
(i) East-West Corridor (Srirampur — Silchar, TDC: 3/2016),
(i) Kumarghat — Agartala (BG Conversion, TDC : 3/2016),
(iii) Jiribam-Tupul (new BG line, TDC: 3/2017),

(iv) Bongaigaon Thermal Power Project (750 MW), 1 unit of 250MW

commissioned, other two units to be commissioned by 6/2017,
(v) Pasighat — Roing—Tezu 231 KV D/C transmission Line (TDC: 6/ 2016),
(vi) Tetelia — Byrnihat transmission line (TDC: 3/2017),
(vii) Bogibeel Rail-cum-Road Bridge (TDC: 6/2016)

Progress of other projects is at various stages. As directed by the PMO, projects
identified for monitoring are discussed in Inter-ministerial Monitoring Committee (IMC)
and necessary follow-up action is taken with the concerned authorities to resolve various
issues affecting the implementation of the projects (e.g. land acquisition, forest and

environment clearance, law and order, rehabilitation, etc.).
Proposed projects for North East

1289. SHRI PANKAJ BORA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the total budget allocation and disbursement by Government for 2015-16 plan

outlay;

(b) the details of last five years allocation and sanction of funds from Government

exchequer through the Ministry;

(c) detail of project proposals received by Government for 2015-2016 from North
East States thereof; and

(d) present status of the projects thereof ?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION(DR. JITENDRA SINGH) : (a) Total budget allocation and
disbursement by Ministry of DoNER for 2015-16 plan outlay is as under:

 in crore)

Financial year Budget allocation Fund released as on 30.11.2015

2015-16 2334.50 882.54

(b) Details of last five years allocation and sanction of funds from government

exchequer through the Ministry are as follows:

(X in crore)

Financial Year Budget Estimate Revised Estimate Expenditure
2010-11 1740.00 1738.22 1618.85
2011-12 1741.00 1641.00 1626.65
2012-13 1905.00 1727.08 1643.08
2013-14 2006.00 1806.00 1781.09
2014-15 2306.00 1800.00 1694.80

(¢) and (d) Detail of project proposals received by the Ministry of Development
of North Eastern Region under the Non-Lapsable Central Pool of Resources (NLCPR)
Scheme and North Eastern Council for 2015-16 from North East States and their status

are given in the Statement.
Statement

Details of project proposals received by Ministry of DoNER for 2015-2016
from North East States and present status thereof

Under the scheme of Non-Lapsable Central Pool of Resources (NLCPR), project
proposals for 2015-16 in the form of Priority lists, have been received from the States
of Arunachal Pradesh, Assam, Sikkim, Nagaland and Manipur. These proposals are
considered by the designated Committees for retention and sanction as per extant
guidelines of the NLCPR scheme.

Details of project proposals received by North Eastern Council (NEC) for 2015-16

from the North Eastern States and the present status thereof are as under:-
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S1. No. Name of the State Number of Projects Status

1. Assam 13 Retained
2. Manipur 16 Retained
3. Mizoram 19 Retained
4. Nagaland 34 Retained
5. Sikkim 11 Retained
6. Tripura 5 Retained

Haj pilgrims dying in stampede

1290.SHRI ANIL DESALI:
SHRI C.M. RAMESH:
SHRI MAJEED MEMON:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the number of Indian Haj pilgrims who died in the stampede;
(b) the names and natives of which States in the country they were;
(c) whether the families of the victims have received any compensation; and
(d) if so, the details thereof and if not, reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GEN. (RETD)V. K. SINGH): (a) and (b) A stampede occurred in Mina on 24 September
p P

2015. 120 Indian Haj pilgrims died in the stampede. The list of names along with the
native states of the deceased is given in the Statement (See below).

(¢) and (d) Government of India has not paid any compensation to the families of
the victims. However, every Haj pilgrim going through Haj Committee of India is insured
under the Group Accident Compensation Scheme of Haj Committee of India. Private
Tour Operators also insure the pilgrims and provide compensation in such cases as per
their compensation policy.

Statement

State-wise list of 120 Indian Haj Pilgrims who died in the stampede
in Mina on 24 September 2015

Assam

1. Anowar Ali

2. Abdul Karim Sheikh
3. ArfizAli

4.  Abdus Salam
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Bihar

1. Jaibun Nisha

2. Md. Hamid Hussain

3. Bibi Hasina Khatoon

4.  Sadiya Begum

5. Mohammed Irshad Ahmed

Gujarat

1.  Mohammed Hanif Hasan Bhai Shaikh
2. Shaikh Madinabibi Mahammad Hanif
3. Divan Ayubsha Bafaisha

4.  Divan Jubedabibi Aiyubsha

5. Soda Rehmat Qasam

6.  Betara Fatmaben Karim

7. Bolim Havbai Ishak

8.  Nagori Johrabibi Mahmadshafi

9.  Nagori Rukhsana Mohammed Ishak
10. Hafijabahen Satarsha Diwan

11. Syed Abdul Hussain

12.  Mohmedyunus Rahimbhai Mansuri
13. Bibi Ismail

14. Maherunnisha Hanif

15. Mohammedyusuf Sikandarmiya Malik
16. Madinaben Rasulbhai Mansuri

17.  Mohmedhanif Gulamahmed

18.  Abdulkadar Gulam Mohammed Miyawala
19. Manasiya Abdulwahid

20. Fatama Yakub

21. Hanif Ismail

22. Khairunnisa Husain Budhdha
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23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.

Aibani Jarina Usman

Aibani Usman Abdul Sattar
Fatmaben Rahimbhai Mansuri
Salma Mohammedrafiq Mansuri
Saikh Zarena Ben Sarifa Bin Abdul
Pathan Mustafa Khan Ahmed Khan
Najmaben Shakurbhai

Saikh Abdul Majid Rasul
Aiyeshabibi Mohmedhanif

Shekh Aiyubbhai Usmanbhai
Pathan Sultan Jahan

Irfan Rasulbhai Mansuri

Mansure Abdul Rashid

Yakub Vali Patel

Mohammed Rafiq Gulam Mohammed Mansuri

Hushnabanu Gulamrasul Mansuri

Jammu & Kashmir

1. Abdul Salam Dar

2. Mehraj Ud Din Ganai

3. Shijahat Hussain Malik
4.  Zamruda Ganaiee

5. Abdul Khliq Naikoo
Jharkhand

1. Niazul-Haque Mansurul Haque
2. Mohammad Rustam Ali
3. Rasul Ali

4.  Mohammad Yasin Miyan
5. Mansurul Haque

Nashima Khatoon
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7. Nurul Haque
8.  Sekhawat Miyan
9.  Md. Islam Hussain
10. Khatun Bibi
11. Sattar Ansari
12. Ilyas
Karnataka
1. Syed Shafi Ahmed
2. Abdul Gafoor Kamal
Kerala
1.  Zulfigar Abdul Khalam
2. Sajeev Habib
3. Faaiz Abdul Muneer Veettil
4.  Amina Beevi Mohammed Shafi Musaliar
5. Abdul Rahiman Asarithodi
6.  Puthu Veettil Kunhimon
7. Moinuddin Abdul Kader
8.  Seyadhu Ali Sadque
9.  Sajeeb Usman
10. Potufil Moon
11.  Abdul Muneer Kulangara Veetil
12.  Sebinas Husain Koya
13.  Pookayil Mohammad Kutty
14. Shini Sajeeb
15.  Aboobackar Abdulkareem
16. Sameer Chekidappurath
17. Mujeeburahman Sayed
18. Laila Beevi Salahudeen
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Maharashtra

1.

Shaikh Nisar Ahmed Abdul Rahman

2. Dalvi Sugra Bi Sadiq Ali

3. Khan Abdul Haq

4.  Allauddin Babalal Tamboli

5 Sheikh Saleem Yosuf

Tamil Nadu

1. Shamshudeen Mohamed Ebrahim

2 Mohideen Pitchai Mohideen Pitchal

3.  Remijan Mohamed Amanullah

4.  Mohammad Ibrahim Moideen
Thamim Mohammad

Telangana

1. Nikhat Kawser

2 Hana Fatima

3. Khaleeq Khan

4.  Mohammed Moiz Rabbani

5 Bilqis Jahan Ara

6.  Akbar Pasha

Uttar Pradesh

1. Moinuddin

2. Anvar Janha

3. Sabdar

4.  Mohammad Yasin

5. Mahtab Alam

6.  Sharif Ahmad

7. Jamila Begum

8. Shakeel Khan

9.  Mufeed Ahmed Abdul Hameed

10.

Farookh
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West Bengal

1. Ferdousi Begam

2. Abdul Aziz

3. Jenun Nisha

4.  Meher Tabassum

5. Mohammed Nezamuddin
6.  Akhtar Navaz

7.  Mofazzal Hussain

8. Arshi Azim

9.  Seikh Mahiuddin Mandal

Not Yet Confirmed
Mohammad Rizwan
Road blocks against indian workers in USA

1291.DR. K.VP. RAMACHANDRA RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has seen media reports that USA Senators plan road

blocks against Indian Guest workers; and

(b) whether Government would take up with the USA Administration, the adverse
effects of the Grassley-Durbin bill on hiring of Indian IT personnel from Andhra Pradesh,

Telangana and other States?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) and (b) The Government is aware of the Bill entitled
"H-1B and L-1 Visa Reform Act of 2015", introduced by Senator Charles Ernest
Grassley and Senator Richard Joseph Durbin in the US Senate in November 2015. The
bill contains several provisions that could potentially affect the interests of H-1B and L-1
visa seekers and IT companies from India adversely. Government of India has raised its
concerns with both the US Administration and members of the US Congress over the

impact of such legislations.

India has been consistently taking up issues relating to H-1B and L-1 visas with
the US Government at all levels from time to time. The issue was raised recently in the
Ministerial India-US Trade Policy Forum, held in Washington DC on 29 October 2015
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and in the bilateral Consular Dialogue held in Washington DC on 3 November 2015. As
per the India and United States Joint Statement on the Trade Policy Forum issued on 29
October 2015, “The United States and India also decided to continue their engagement
on visa issues, and the United States took note of India’s interest in ensuring easier access

Jor Indian professionals in the United States.”
Sri Lankan Navy arresting Indian fishermen

1292.DR. R. LAKSHMANAN:
SHRI A. K. SELVARAJ:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the Sri Lankan Navy arrested 34 Indian fishermen
and their boats seized at Thalaimannar and Kangesanthurai off the northern coast of Sri

Lanka;

(b) whether the arrest followed Sri Lankan Government claims that new legislation
is being planned in order to confiscate equipment of Indian fishermen allegedly poaching

in Sri Lankan waters;

(c) whether the Sri Lankan Navy allegedly damaged two boats by forcing them to

collide, seized seven boats and also ruined 40 fishing nets; and

(d) if so, whether Government has taken up this issue with the Sri Lankan

Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH) (a) to (d) From time-to-time, there have been incidents
wherein Indian fishermen have been apprehended by the Sri Lankan Navy for allegedly
fishing in Sri Lankan waters. However, as a result of steadfast efforts by the Government,
all Indian fishermen apprehended by Sri Lankan authorities for fisheries related violations
have been released and repatriated, except 41 who were apprehended by Sri Lankan
authorities on and after 09 November 2015 while allegedly fishing in Sri Lankan waters

close to its coasts.

In recent times, Indian fishermen have complained of coming under attack of the
Sri Lankan Navy while the Sri Lankan Navy have shared pictures of their boats being
damaged by some Indian fishermen using booms. Sri Lankan fishermen have also
complained of bottom trawling by Indian fishermen and their use of monofilament nets

which destroy the nets used by Sri Lankan fishermen.
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Recently, during an adjournment debate the Sri Lankan Parliament is reported to
have discussed some steps be taken to find a solution to the fishermen issue, including
through dialogue and some preventive measures. However, there has been no law passed

so far by the Government of Sri Lanka in this regard.

Government has, repeatedly, taken up the fishermen issue with Sri Lanka, including
at the highest levels. During their interactions with their Sri Lankan counterparts, Prime
Minister and External Affairs Minister have pointed out that the issue of fishermen is an
emotive and complex one, involving livelihood, longstanding socio-economic practices
and humanitarian concerns on both sides and thus needs to be handled with great care and
sensitivity. They also strongly emphasized the need to ensure that the Sri Lankan Navy
acts with restraint, does not use force under any circumstance and that all fishermen are
treated in a humane manner. Sri Lanka has requested for an end to bottom trawling in
the immediate term since it is affecting fish stocks and marine ecology close to the Sri

Lankan shores.

Government continues to remain engaged with the Government of Sri Lanka to
ensure that fishermen on both sides can continue to pursue their livelihood in a safe,

secure and sustainable manner.
Resolving of issues by India and Pakistan

1293. SHRIA. W. RABI BERNARD: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether India and Pakistan decided to jointly resolve sensitive issues like
ceasefire violations and infiltration along the border by initiating timely exchange
of information and inked some new confidence-building measures, If so, the details

thereof;

(b) whether the issues of incidents of firing at the borders, smuggling of narcotics
and defence construction activities were discussed during the meetings, if so, the details

thereof;

(¢) whether both the sides agreed for constant endeavour to maintain peaceful
and tranquil borders and also agreed to stop ceasefire along the line of the International

Border (IB) through enhanced communication; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH): (a) Prime Minister met the Prime Minister of Pakistan on
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10 July 2015, on the sidelines of the SCO Summit in Ufa (Russia). During the meeting,
the two sides agreed on a meeting in New Delhi between the two NSAs to discuss all
issues connected to terrorism, an early meeting of Directors General of Border Security
Force (BSF) and Pakistan Rangers followed by that of the Directors General of Military
Operations (DGMOs), and discussions on ways and means to expedite the Mumbai case
trial including additional information like providing voice samples. In addition, decision
was also taken for release of fishermen in each other’s custody along with their boats within

a period of 15 days and establishing a mechanism for facilitating religious tourism.

(b) to (d) Directors General of BSF and Pakistan Rangers met from 9-12 September
2015 in New Delhi. The meeting covered the entire gamut of border management issues
that traditionally figure in the regular bi-annual Directors General of BSF and Pakistan
Rangers meetings. In particular, detailed discussions were held on mechanisms enhancing
safety and security of border force personnel and civilian populations along the border,
improved coordination between the BSF and Pakistan Rangers and expeditious release
of civilians inadvertently straying across the International Border (IB). The two sides
agreed to the need for enhanced communication between commanders of the two forces
at all levels and establishing mechanisms to enhance exchange of information between
the two forces to combat smuggling and trafficking of narcotics, Fake Indian Currency

Notes (FICN), arms and ammunition.
Extradition treaty with foreign countries

1294. SHRI HUSAIN DALWALI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the details of the countries with which India has got an extradition treaty;

(b) whether India is yet to formalise an extradition treaty with Indonesia; if so, the

reasons therefor; and

(c) whether Indian does not need a formal extradition treaty for somebody to be

extradited to another country from India, if so, the details and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH): (a) India has signed extradition treaties with the following

countries:

Australia, Bahrain, Bangladesh, Belarus, Belgium, Bhutan, Bulgaria, Canada, Chile,
Egypt, France, Germany, Hong Kong, Indonesia, Kuwait, Malaysia, Mauritius, Mexico,

Mongolia, Nepal, Netherlands, Oman, Philippines, Poland, Portugal, Republic of Korea,
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Russian Federation, Saudi Arabia, South Africa, Spain, Switzerland, Tajikistan, Tunisia,
Turkey, United Arab Emirates, United Kingdom, United States of America, Ukraine,

Uzbekistan and Vietnam.

(b) India has already formalised an extradition treaty with Indonesia. The
Extradition Treaty between the Republic of India and the Republic of Indonesia was
signed on 25 January 2011 at New Delhi. The Treaty has entered into force on 15
December 2014.

(c) A fugitive criminal may be extradited from India pursuant to an extradition
treaty, an extradition arrangement, based on reciprocity, or pursuant to an international
convention which provides for extradition and to which both India and the concerned

country are a party.
India has extradition arrangements with the following countries:
Fiji, Italy, Papua New Guinea, Singapore, Sri Lanka, Sweden and Tanzania.
Making passport process transparent and easy

1295.SHRI AAYANUR MANJUNATHA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has taken any steps for making the process of getting

passport transparent and easy, if so, the details thereof;

(b) whether Government is also trying to ensure to make the passport issuing
process foolproof so that no anti national element can misuse it and if so, the steps taken

in this direction;

(c) whether a racket of middlemen involved in making passports on fake address

has been allegedly exposed recently; and
(d) if so, the details thereof and the action taken against those found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH): (a) With the implementation of Passport Seva Project
from 2011-12, the process of passport issuance has become very transparent and easy.
Under this system, the applicants are required to apply for their passports online, upload
relevant documents, make the payment online through debit/credit card or SBI net-
banking/SBI Challan, schedule an appointment and then visit the designated PSK. A user
friendly portal has been made available. When an applicant visits PSK, Electronic Queue

Management System (EQMS) working on the principle of First-in First-out is available at
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all PSKs to monitor flow of applicants. After completing non-sovereign activities by the
staff of the Service Provider, applicants move to the Passport Office Staff for verification
of documents and granting of passports. The shortcoming(s), if any, is conveyed to the
applicant there itself. Exit letter giving position of the application ensuring fairness is
provided to the applicant at the time of exit. The applicants can track the status of their
applications themselves through portal and also SMS services. In the current system
of passport issuance, there is no manual intervention at any stage, complete process is

digitally flown with re-engineered process through a single visit clearance.

(b) The process of issuance of passports has been made foolproof under the
new system which is capable of leaving no scope for misuse by anti national elements.
Before granting any passport, in-person appearance is mandatory avoiding chances of
impersonation. Background check is carried out from the entire Passport database for
duplication and criminality status. Capture of Biometric data and photograph on the spot
and matching of biometric data with Aadhar database, fully integrated since August 2015,
also ensure issuance of the passport to the right person. Police Verification of personal
particulars and antecedents of applicants including address, where required, is very
critical to issue of passports. All these measures and precautions available in the system

make passport issuance foolproof.

(c) and (d) The Ministry has not come across any incident of the kind referred to in

the question.
USA continuing spying over countries

1296. SHRI GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the answer to Unstarred Question 961 given in the Rajya
Sabha on 17 July, 2014 and state:

(a) whether itis a fact that the USA continues spying on many countries including

India through Internet and other means, if so, the details in this regard; and
(b) the action being taken to safeguard the security and sovereignty of India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) The Government has raised its concerns with the US
Government regarding the reported authorization given to its entities to intrude upon the

privacy of communications of the Indian Government, its citizens and Indian entities.

The devices on internet are prone to regular scanning from different parts of the

world for a variety of purposes, including to penetrate the cyber networks operating in
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the Government. It has been observed that the attackers use masquerading techniques

and hidden servers to hide the identity of actual system from which the attacks are being

launched.

(b) Government of India has taken several steps to enhance the cyber security

posture of the country and improve the ability to resist cyber attacks. These include:

Government has formulated Crisis Management Plan for countering cyber
attacks and cyber terrorism for implementation by all Ministries/ Departments
of Central Government, State Governments and their organizations and critical

sectors.

The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on regular
basis. CERT-In has formulated guidelines for securing IT infrastructure. It

also conducts regular training programmes for the system administrators.

The National Critical Information Infrastructure Protection Centre (NCIIPC)
has been operationalised. The Centre provides regularly to Chief Information
Security Officers of Critical Information Infrastructure organizations, tailored
advisories on software/hardware vulnerabilities and alerts on cyber attacks.
In addition, policy, audit and compliance reports from Critical Information

Infrastructure organizations are analysed.

All Central Government Ministries/Departments and State/Union Territory
Governments have been advised to conduct security audit of entire Information

Technology infrastructure.

Cyber security mock drills are conducted regularly to enable assessment of
cyber security posture and preparedness of organizations in Government and

critical sectors.

Country’s support to join us led fight against terrorism

1297.SHRI RAMDAS ATHAWALE:

SHRI T. RATHINAVEL:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there has been a demand that India should support and join the US led

fight against the terror outfit, Islamic State and support the ongoing Afghan Taliban talks,

if so, the details thereof; and

(b) whether Government has taken any decision to join any country who intends

to take on the said terror outfit, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH): (a) and (b) Both India and the US have resolved
at the highest level to further deepen bilateral cooperation to counter terrorism and
radicalism. During the visit of US President Barack Obama to India in January 2015, India
and the US committed to undertake efforts to make the India-US partnership a defining
counterterrorism relationship for the 21st Century by deepening collaboration to combat
the full spectrum of terrorist threats and keep their respective homelands and citizens safe
from attacks. India and the US reiterated their strong condemnation of terrorism in all its
forms and manifestations with ‘zero tolerance’ and reaffirmed their deep concern over the
continued threat posed by transnational terrorism like Al Qaida and the ISIL and called
for eliminating terrorist safe havens and infrastructure, disrupting terrorist networks and
their financing, and stopping cross-border movement of terrorists. India and the US also
reaffirmed the need for joint and concerted efforts to disrupt entities such as Lashkar-e-

Tayyiba, Jaish-e-Mohammad, D Company and the Haqqani Network.

At the first India-US Strategic and Commercial Ministerial Dialogue in Washington
DC on 22 September 2015, a Joint Declaration on Combating Terrorism was issued. India
and the US recognized the serious threat posed by ISIL/Da’esh to global security and
affirmed efforts to degrade and defeat this threat in accordance with the provisions of
United Nations Security Council Resolutions 2178, 2170, and 2199.

India supports talks between the Government of Afghanistan and the various
armed groups in Afghanistan within the framework of an Afghan-owned, Afghan-led and
Afghan-controlled reconciliation process which adheres to the red-lines agreed to by the

international community.
Killing of Tamils in Sri Lanka

11298. SHRI RAMDAS ATHAWALE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government has taken any step to resolve the racial issues at the

earliest and maintain peace in Sri Lanka, if so, the details thereof;

(b) whether the incidents of killings of the Tamils have occurred in Sri Lanka;

and

(c) if so, whether this matter has been taken up with the authorities of Sri Lanka

and if so, the outcome thereof?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) to (c) The protracted war in Sri Lanka, which ended in

May 2009, resulted in serious loss of lives, including that of Tamil civilians.

India believes that the solution to the ethnic issue would be a negotiated political
settlement, acceptable to all communities in Sri Lanka, including the Tamil community.
Towards this, Government has reiterated to the Sri Lankan side, including at the highest
levels, the need for meaningful devolution of powers, through the implementation of the
13th Amendment to the Sri Lankan Constitution and to go beyond. India's consistent
stand has been to achieve a future for the Tamil community in Sri Lanka which is marked
by peace, equality and justice to prosper and fulfil their aspirations, within a united Sri
Lanka. Sri Lanka has assured India and the international community, at the highest levels,
on a political process that envisages a broader dialogue with all parties, including the

Tamil parties, for a lasting political solution in Sri Lanka.
Additional staff in proportion to passports issued

1299. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether there are more than 800 posts lying vacant in various passport offices

across the country and in missions abroad, if so, the details thereof;

(b) whether it was approved long back that for an every increase of one lakh

passports there would be additional sanction of 32 or so staff members; and

(¢) whether this was never implemented all these years since approval by the

Cabinet Committee?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) Yes. There are approximately 800 posts lying vacant
in various Passport Offices across the country at different levels. As on date, against the
sanctioned strength of 2697 of Central Passport Organization and 21 posts sanctioned by
the Union Cabinet for the Project Management Unit (PMU) of the Passport Seva Project,
there are 46 vacancies at Group ‘A’ level, 46 at Group ’B’ Gazetted level and 756 at Group
‘B’ non-Gazetted and Group ‘C’ level. The Staff Selection Commission has completed
the recruitment process and has already sent dossiers for 622 Assistants/Lower Division
Clerks appointment. This will take care of vacancies existing at non-Gazetted level. Other
vacancies at Gazetted level are filled up through fast track promotion and wherever not
possible, by taking officers on deputation from other Government Departments. The
Ministry has also deployed 450 Data Entry Operators as an interim measure against the

non-Gazetted posts for smooth functioning of the Passport Offices.
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(b) and (c) As part of the Passport Seva Project, the Ministry continues to consider
increase in the number of Government employees at various levels to keep pace with the

growth of passports.
PSKs in Odisha, Chhattisgarh and Jharkhand

1300. SHRIMATI SAROJINI HEMBRAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Passport Seva Kendras (PSKs) that are working in the country
especially in the States of Odisha, Chhattisgarh and Jharkhand;

(b) whether Government is planning or has planned to set-up more Passport Seva

Kendras in different States and Union Territories of our country; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) At present, 83 Passport Seva Kendras (PSKs) are
working in the country. Out of these 83 PSKs, one PSK each is working in the States of
Odisha, Chhattisgarh and Jharkhand at Bhubaneswar, Raipur and Ranchi.

(b) and (c) With the implementation of Passport Seva Project (PSP), the Ministry had
established 77 Passport Seva Kendras (PSKs) in various States/Union Territories initially.
These PSKs were operationalised by June, 2012. Subsequently, to provide more access
points for passport services, the Ministry decided to set up 18 additional Passport Seva
Laghu Kendras (PSLKs). Out of these 18 PSLKs, 6 have already started functioning in
various States and Union Territories. A list of 18 functional/upcoming PSLKs is enclosed
as statement(See below). In view of increased demand for passports, the Ministry is
considering to further increase the number of PSKs in the country.

Statement

List of functional/upcoming Passport Seva Laghu Kendras (PSLKs)

Sl. No. State/UT Location of PSK Under Passport Office
1. Mizoram Aizawl Guwabhati
2. Manipur Imphal Guwahati
3. Meghalaya Shillong Guwahati
4. Arunachal Pradesh Itanagar Guwahati

5. Nagaland Dimapur Guwahati
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Sl. No. State/UT Location of PSK Under Passport Office

6. Tripura Agartala Kolkata

7. Sikkim Gangtok Kolkata

8. West Bengal Siliguri Kolkata

9. West Bengal Kharagpur Kolkata

10. West Bengal Kolkata (MEA Branch Kolkata
Secretariat)

11. Bihar Darbhanga Patna

12. Jammu & Kashmir Leh Srinagar

13. Madhya Pradesh Indore Bhopal

14. Maharashtra Solapur Pune

15. Karnataka Kalaburagi Bangalore

16. Andhra Pradesh Bhimavaram Visakhapatnam

17. Telangana Karimnagar Hyderabad

18. Puducherry Puducherry Chennai

Resolution of UNGA for security council reforms

1301.SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether it is a fact that the United Nations General Assembly (UNGA) has
adopted a resolution for beginning discussions on Security Council reforms at the Inter-

Governmental Negotiations Group (IGN) on the basis of a framework document; and
(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) and (b) Due to India’s consistent outreach efforts with
member states of the United Nations, in the 69th Session of the UN General Assembly
(UNGA), the UNGA through its Decision of 14 September 2015 decided to immediately
continue Inter- Governmental Negotiations(IGN) on Security Council reform in informal
plenary of the UN General Assembly, and further build on the positions of and proposals
made by Member States that was reflected in the text and annex of the letter dated 31 July
2015 circulated by the President of the General Assembly.
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India has welcomed this decision and continues working with other countries with

the aim to take this process to its logical conclusion.
China against UNSC reforms process

1302. SHRI K.N. BALAGOPAL:
DR. K.P. RAMALINGAM:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India has stepped up its efforts to move on the United Nations Security
Council (UNSC) reforms process;

(b) whether India is facing significant challenges to its decade long bid to reform
the UNSC;

(c) whether China has mounted a strong diplomatic offensive against text based

negotiations; and

(d) whether it is also true that China’s opposition stalls India’s UNSC reform bid,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN.
(RETD.)V. K. SINGH): (a) to (d) Due to India’s consistent outreach efforts with member
states of the United Nations, in the 69th Session of the UN General Assembly under the
Agenda item ‘Question of equitable representation on and increase in the membership
of the Security Council and related matters’ the UN General Assembly through its
Decision of 14 September 2015 decided to immediately continue Inter-Governmental
Negotiations(IGN) on Security Council reform in informal plenary of the UN General
Assembly and further build on the positions of and proposals made by Member States
that were reflected in the text and annex of the letter dated 31 July 2015 circulated by the
President of the General Assembly.

China in a letter addressed to the Chair of the IGN in April 2015 stated that the Inter-
Governmental Negotiations on Security Council reform must be driven by member states
and the position of member states should form the basis of further negotiations, and that

this principle and consensus are not reflected in the text circulated.

Four out of the five permanent members of the UN Security Council have bilaterally
expressed official affirmations of support for India’s candidature to a permanent seat in an
expanded UN Security Council. In the Joint Statement issued on the occasion of the visit
of the Indian Prime Minister to China in May 2015 it is stated that “China attaches great

importance to India’s status in international affairs as a large developing country, and
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understands and supports India s aspiration to play a greater role in the United Nations

including in the Security Council .
Country’s membership to NSG

1303. SHRI A. K. SELVARAIJ: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India is pursuing for membership to the 48 members Nuclear Supplier
Group (NSQG) if so, the details thereof;

(b) whether India has presented its case before the NSG during the visit of the
Chairman of NSG recently to India; and

(c) whether it is also true that there has been a growing appreciation for Indian

nuclear controls and capabilities since 2008, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) to (c) India has expressed its interest in membership of
the Nuclear Suppliers Group (NSG). Chairman of the NSG was in New Delhi in October
2015 for discussions on NSG and nuclear commerce. India continues to be in touch with
the NSG Chairman and individual members of the NSG in this regard. A number of NSG
members including U.S., Russia, France, Japan, Australia, Germany, Republic of Korea
and Spain have expressed their support for India's membership in recognition of India's
record on non proliferation and the robustness of its export controls. India will apply for

membership of NSG when the ground is adequately prepared for our membership.
Country’s candidature for permanent membership of UNSC

1304. SHRI S. THANGAVELU:
SHRI T. RATHINAVEL:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the USA continues to support India’s candidature for a permanent

seat in United Nations Security Council (UNSC);

(b) whether the USA has promised that in the event of a vote on the issue, the
USA would support India;

(c) whether India has been demanding for expansion of the United Nations

Security Council; and

(d) if so, the total number of countries that were in favour of expansion of
UNSC?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) and (b) During the visit of President Obama to India
in January 2015, President Obama reaffirmed his support for a reformed UN Security
Council with India as a permanent member, and both India and the US committed to
ensuring that the Security Council continues to play an effective role in maintaining

international peace and security as envisioned in the United Nations Charter.

During the first Strategic and Commercial Ministerial Dialogue held in Washington
DC on September 22, 2015, the US reaffirmed its support for a reformed UN Security
Council with India as a permanent member. Both sides committed to ensuring that the
Security Council continues to play an effective role in maintaining international peace
and security as envisioned in the UN Charter. Both sides noted they are committed to
continued engagement on Security Council reform in the UN Inter-Governmental

Negotiations (IGN) on Security Council Reform.

(¢) India actively continues its efforts for reform of the UN and becoming a
permanent member in an expanded UN Security Council. India remains engaged bilaterally
with other UN member states as well as at various multilateral fora towards securing
India’s permanent membership in a reformed and expanded UNSC. These encompass
actively campaigning for UNSC reform through the G4 forum (Group of Four — India,
Japan, Brazil and Germany), the L.69 Group (cross regional grouping of developing
countries) and in the Inte-Governmental Negotiations (IGN) process currently underway

at the United Nations.

(d) Under the Agenda item ‘Question of equitable representation on and increase
in the membership of the Security Council and related matters’, the UN General Assembly,
in the 69th Session, by its consensus Decision of 14 September 2015 decided to further
build on the positions of and proposals made by Member States reflected in the text and
its annex circulated by the President of the General Assembly in his letter dated 31 July
2015.

Agreement made in BRICS Summit

1305. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister has visited Central Asia and attended Brazil,
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Russia, India, China and South Africa (BRICS) Summit recently, if so, the details

thereof; and
(b) the details of discussion had and bilateral agreement made?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) Yes. Prime Minister visited Central Asia from 6 -8
July, 2015 and 10-13 July, 2015 and Ufa, Russia on 8-9 July, 2015 to attend BRICS
Summit.

(b) Central Asia: PM had extensive bilateral meetings with Presidents of Central
Asian countries on wide range of bilateral issues as well as regional and multilateral issues
of mutual interest. The discussions also focussed on cooperation in the field of defence,
connectivity, energy, agriculture, trade and investment, health, information technology,
science and technology and culture. A total of 21 agreements were signed during the visit
in diverse fields including defence, nuclear, railways, culture, elections, human resource
development and tourism. A list of agreements signed during the visit is given in the
Statement (See below).

BRICS Summit: The BRICS Summit was held under the theme “BRICS Partnership-
a powerful Factor of Global Development”. The issues discussed at the BRICS Summit
included UN Reform, IMF Reform, WTO, G20, regional and global political issues,
terrorism, New Development Bank (NDB), BRICS Contingent Reserve Arrangement
(CRA), cooperation in ICTs and other issues relating to Intra-BRICS Cooperation. The
key outcomes of the 7th BRICS Summit include an Agreement on Cultural Cooperation,
an MoU on the Creation of a Joint BRICS Website and an MoU under the BRICS Inter-
Bank Mechanism on Cooperation with the NDB. The Strategy for BRICS Economic
Partnership was also adopted at the Ufa Summit.

Statement

List of Agreements signed during the Prime Minister s visit to Central Asia.

Uzbekistan (6-7 July, 2015)

i.  Agreement in the field of tourism

ii.  Protocol on cooperation between the Foreign Ministries
iii. Programme on Cultural Cooperation

Kazakhstan (7-8 July, 2015)

i.  Agreement on Transfer of Sentenced Persons

ii.  Agreement on Defence and Military Technical Cooperation
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iil.

MoU on cooperation on Physical Culture and Sports
MoU on technical cooperation in the field of Railways

Contract for sale and purchase of natural uranium concentrates between Kazatomprom
and DAE

Turkmenistan (10-11 July, 2015)

1.

iil.

vi.

vil.

MoU on Supply of Chemical Products between Indian PSU RCF and Turkmen

State concern ‘Turkmenhimiya’

MoU between the Foreign Service Institute, MEA and the Institute of International
Relations of the Ministry of Foreign Affairs of Turkmenistan

Agreement on Cooperation in the field of Sports
Programme of Cooperation in Science and Technology for the Period 2015-17
MoU on Cooperation in Yoga and Traditional Medicine

MoU on Cooperation in the field of Tourism

Agreement on Cooperation in the field of Defence

Kyrgyz Republic (11-12 July, 2015)

i.

il.

iil.

iv.

MoU between the Bureau of Indian Standards (BIS) and the Ministry of Economy
of the Kyrgyz Republic (The Centre for Standardization and Meterology/CSM)

MoU for Cooperation in the Field of Elections between the Election Commission
of India and the Central Commission for Elections and Referenda of the Kyrgyz

Republic

Agreement between the Government of the Republic of India and the Government
of the Kyrgyz Republic on Cooperation in the fields of Culture, Arts, Youth, Sports
and Mass Media.

Agreement between the Government of the Republic of India and the Government

of the Kyrgyz Republic on Defence Cooperation

Tajikistan (12-13 July, 2015)

i.

ii.

Programme of Cooperation in the field of Arts and Culture for the period 2016-18

Exchange of Note Verbale for setting up of computer labs in 37 schools of

Tajikistan.
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Problems of logistics for Haj pilgrims

1306.SHRT GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that problems continue to afflict Haj pilgrimage and its

logistics year after year, if so, the reasons therefor;

(b) whether it is a fact that there is corruption in preparation as well as execution

of arrangements for the Haj pilgrimage, the action being taken in the matter; and

(c) the details of suggestions received for solving the recurring problems in this

regard, and the action taken thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.) V. K. SINGH): (a) and (c) Government of India attaches high priority
to Haj pilgrimage. It has been the constant endeavour of Government to address issues
related to Haj pilgrimage and to make improvements in the arrangements for the Haj
pilgrims. Ministry of External Affairs coordinates arrangements for Haj pilgrimage in
consultation with the Haj Committee of India and the Consulate General of India, Jeddah.
Every year, Ministry of External Affairs sends deputationists (Coordinators, Assistant Haj
Officers, Haj Assistants, Doctors and Paramedical staff) for rendering assistance to the
Haj pilgrims. Every year, Consulate General of India, Jeddah arranges for temporary tents
in Mina, sets up branch Haj Offices and dispensaries in Makkah & Madinah, provides

medicines, ambulances, other local transport etc. for the Haj pilgrims.

For Haj 2015, Ministry of External Affairs sent 543 deputationists and supplied
Medicines and medical equipment worth ¥ 1.76 crores to Consulate General of India,
Jeddah. Consulate General of India, Jeddah established main offices in Makkah and
Madinah, 13 branch offices in Makkah, 3 branch offices in Madinah, offices with
dispensaries at Jeddah and Madinah Haj Terminals, a 40-bedded hospital in Makkah, a
40-bedded hospital in Azizia region of Makkah, 13 branch dispensaries in Makkah, a 10-

bedded main dispensary in Madinah and 3 branch dispensaries in Madinah.

Ministry of Civil Aviation supervises the Air Charter operations during Haj period
and deploys officials in Saudi Arabia to assist in embarkation and disembarkation
of pilgrims. Ministry of Civil Aviation also provides subsidy for air travel to pilgrims

performing Haj through Haj Committee of India.

To provide better facilities and amenities for Haj pilgrims, several initiatives have

been undertaken. These include : improvement of amenities for Haj pilgrims in buildings



Written Answers to [10 December, 2015] Unstarred Questions 105

in Makkah and Madinah; strengthening of medical services for Haj pilgrims; streamlining
of air travel arrangements for Hajis by ensuring effective management of timely arrival
and departure of flights; online submission of Haj application form to Haj Committee of
India and providing e-payment option to pilgrims; procurement of Adahi coupons through
Islamic Development Bank; supply of standardized baggage to all pilgrims; provision of
local sim cards; provision of travel by metro train in Mashaer region for pilgrims going
through Haj Committee of India; 24X 7 helpline, toll free number and use of Whatsapp
and SMS for providing timely information; use of Mobile Phone Application — “Indian
Hajis Accommodation Locator” with information for Indian pilgrims; speedy and effective
online complaint management system; strengthening of transport arrangements for Hajis

accommodated in Azizia.

(b) No cases of corruption have been reported in preparation as well as execution

of arrangements for the Haj pilgrimage.
Agreement signed with Sri Lanka

1307. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the number of agreements signed on the eve of Sri Lankan Prime Minister

visit to India recently, the details thereof;

(b) whether discussion was held on intensifying cooperation in combating
terrorism and to work together for security and stability in maritime neighbourhood, if so,
the details thereof; and

(c) thedetails of progress made in comprehensive economic partnership agreement
between the two countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GEN. (RETD.)V. K. SINGH): (a) to (c) During the visit of Prime Minister Ranil
Wickremesinghe of Sri Lanka to India from 14-16 September 2015, following four

Memorandums of Understanding (MoUs)/Agreements were signed:
(i) Agreement between India and Sri Lanka on Satellite for SAARC;

(i1) MoU regarding Indian Grant Assistance for Implementation of Small

Developmental Projects;

(iii) MoU for supply of Medical Equipment and Furniture to 200 Bed ward

complex at District General Hospital, Vavuniya, Sri Lanka; and

(iv) Exchange of Letters on Establishment of Emergency Ambulance Services in
Sri Lanka.



106 Written Answers to RAJYA SABHA Unstarred Questions

Issues of mutual interest were discussed during the visit. India and Sri Lanka agreed
to work towards intensifying cooperation in combating terrorism and achieving stability
and security in the maritime domain. In this regard, both countries reaffirmed commitment

to deepen bilateral defence and security cooperation.

The Departments of Commerce of both countries are taking forward discussions on
an agreement for cooperation on economic affairs with emphasis on trade and investment

and also on technology which is essential for development.
Global economic recession affect

1308. SHRI K. C. TYAGI: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has taken/ proposes to take steps to keep the Heavy
Industries and Public Enterprises unaffected by the ongoing global economic slowdown,
if so, the details thereof; and

(b) whether any decision has been taken to downsize the strength of workers in
the Public Enterprises in view of the global economic recession and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : (a) and (b) Yes, Sir.
The Government has launched a “Make in India” initiative in September 2014 with 25
thrust sectors to provide a push to manufacturing in India. An Investor Facilitation Cell
with support up to the State level has also been created in ‘Invest India’ to assist, guide,
hand-hold and facilitate investors during the various phases of the business life cycle.
In addition, various programmes such as inclusive development, including Financial
Inclusion, Skill India, Digital India, Industrial Corridors and Smart Cities are expected
to provide boost to growth and employment in India. These measures/initiatives will also
benefit the Central Public Sector Enterprises (CPSEs). Selected CPSEs under Department
of Heavy Industry have been included in the “Make in India” initiative for restructuring
and strengthening of their capabilities and making appropriate business plans for the

future.
National Electric Mobility Mission

1309. SHRI C. M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that National Electric Mobility Mission was approved five

years ago;
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(b) the main aims and objectives of the above Mission; and

(¢) in what manners the Ministry is going to support the electric/hybrid vehicles
through the above Mission and details of incentives being given to manufacturers and

consumers who buy electric/hybrid vehicles?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : (a) and (b) Yes sir,
Government of India approved the National Mission on Electric Mobility in 2011 and
subsequently National Electric Mobility Mission Plan 2020 was unveiled (in 2013). As
part of the mission, DHI has formulated a scheme namely Fame-India (Faster Adoption
and Manufacturing of (Hybrid and Electric Vehicles in India). The over all scheme is
proposed to be implemented over a period of six years, till 2020. The phase I of the
scheme is being implemented over a two year period commencing from 01.04.2015. The
scheme shall have four focus areas i.e., Technology Development, Demand Creation,

Pilot Projects and Charging Infrastructure.

(¢) Under the FAME-India Scheme, Ministry is offering incentive in the form of
upfront reduction of price to the consumer who buys electric/hybrid vehicles. Details of
incentive being given to consumer who buy electric/hybrid cars are specified in FAME-
India notification No. S.O. 830 ( E) dated 13th March, 2105 available on DHI web-site
[http://dhi.nic.in].

Vacancies in Boards of Directors of Public Undertakings

1310. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) the details of existing vacancies in the Boards of Directors of Public

Undertakings;

(b) whether Department of Public Enterprises (DPE) and Public Enterprises
Selection Board (PESB) have been found ineffective in tackling the problem; and

(c) whether the task would be entrusted to provide head hunting consultancy

firms?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : (a) The Boards
of Central Public Sector Enterprises (CPSEs) consists of (i) functional (full-time), (ii)
Government (part-time) and (iii) non-official (part-time) Directors. As per available
information, 101 posts of functional Directors and around 470 positions of non-official

Directors are presently vacant in various CPSEs.
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(b) and (c) The selection of functional Directors is made by Public Enterprises
Selection Board (PESB). PESB is effectively discharging the mandate assigned to it and
during the last three years it has sent 483 recommendations for selection to Board level
posts in CPSEs. The selection of non-official Directors is made by Search Committee
and during last one year it has recommended names for filling up around 150 positions
of non-official Directors on the Boards of various CPSEs. There is no proposal to entrust
the responsibility of selection of Directors of CPSEs to any outside agencies including

consultancy firms.
Delay in Supply by BHEL

1311. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether there is any delay in supply of electrical equipments by Bharat Heavy

Electricals Limited (BHEL) to various power generating companies; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : (a) and (b) Bharat
Heavy Electricals Limited (BHEL) has generally been supplying electrical equipments in
its scope as per requirements of various projects of utility power generating companies
and readiness of their project sites. However, delay in partial supplies can occur in certain
projects involving high level of complexities and inter-dependencies and sometimes delay
is due to non-readiness of required fronts at sites, constraints of proper storage, project

coming on hold, contractual issues etc.
Nominee Directors on the Boards of the PSUs

1312. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that Companies Act does not recognize Government

Nominee Directors on the Companies, Boards;

(b) if so, under what provision the administrative Ministries have appointed

Nominee Directors on the Boards of the PSUs;

(c) the steps DPE have taken to caution concerned PSEs and their administrative

Ministries against such practice; and

(d) whether it is also a fact that certain PSUs count Nominee Directors as

Independent Directors?
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA) : (a) No, Sir. The
explanation attached to Section 149(7) of the Companies Act, 2013, states that “For the
purpose of this section “nominee director” means a director nominated by any financial
institution in pursuance of the provisions of any law for the time being in force, or of any

agreement, or appointed by Government, or by another person to represent its interests”.

(b) and (¢) Do not arise.

(d) The Boards of Central Public Sector Enterprises (CPSEs) are constituted
by their concerned administrative Ministries in terms of laid down guidelines which
provide for appointment of requisite number of functional, Government and non-
official (independent) Directors. As per Section 149(6) of the Companies Act, 2013, an
independent director in relation to a company, means a director other than a managing

director or a whole time director or a nominee Director.
Swarna Jayanti Shahari Rozgar Yojana

1313. SHRI C.M. RAMESH: Will the MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:-

(a) to what extent Swarna Jayanti Sahari Rozgar Yojana is helping the urban poor

to get employment and lead a decent life;

(b) the performance of the above scheme in the last five years, year-wise and

State-Wise
(c) whether any targets have been set under the above scheme; and

(d) if so, the details of targets and achievements during the above period, State-

wise and year- wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The Ministry of Housing
and Urban Poverty Alleviation had been implementing a Centrally Sponsored Scheme
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) since 1997 which has been restructured
into National Urban Livelihoods Mission (NULM) since September, 2013. NULM aims
at providing skill training to urban poor as per the skill demand from the market, so
that they can find gainful employment or set up self-employment ventures. It also has

provision for credit at subsidized rate of interest for individual/group micro-enterprises.
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(b) to (d) Details of funds released, targets, achievements for last 5 years year-wise

and State wise are given in the Statement-I and II.
Statement- 1

A Statement showing State-wise Central funds released during the last five years
(2010-11 to 2014-15) under SISRY/ NULM

(% in lakhs)

S1.No.Name of the States/UTs  2010-2011 2011-2012 2012-2013  2013-2014 2014-2015

1. Andhra Pradesh 5226.02 6910.24 8457.92 6518.53 4034.00
2. Arunachal Pradesh 201.79 129.99 129.99 242.17 193.87
3. Assam 2869.96 3274.79 3413.28 3429.58 0.00
4. Bihar 2001.40 1579.36 0.00 2352.37 0.00
5. Chhattisgarh 1201.95 1921.96 2024.30 959.20 1487.91
6. Goa 0.00 0.00 0.00 165.80 62.11
7. Gujarat 1928.53 3843.37 4855.11 5222.95 6354.10
8. Haryana 654.37 1597.70 1866.07 854.55 1607.60
9. Himachal Pradesh 50.00 109.54 335.61 187.91 604.45
10.  Jammu and Kashmir 135.21 293.30 296.27 607.94 998.98
11.  Jharkhand 814.88 814.00 1782.29 218.26 1012.55
12.  Karnataka 5376.04 4874.28 5058.16 3656.12 6347.11
13.  Kerala 474.03 1970.37 2634.58 3056.78 0.00
14.  Madhya Pradesh 5914.80 5719.08 4743.32 4724.85 5158.37
15.  Maharashtra 10464.11  10304.04  10271.98 8971.11 12853.86
16.  Manipur 448.43 399.65 399.65 241.45 837.43
17.  Meghalaya 0.00 0.00 234.74 434.06 420.34

18. Mizoram 641.66 514.74 653.12 437.12 851.52
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S1.No.Name of the States/UTs  2010-2011 2011-2012 2012-2013  2013-2014 2014-2015
19.  Nagaland 419.06 269.06 443.18 445.16 532.25
20. Odisha 1650.75 2083.28 1669.30 2303.62 1808.46
21.  Punjab 0.00 2275.11 1344.04 0.00 0.00
22.  Rajasthan 2932.96 4187.60 1976.70 1819.71 4201.04
23.  Sikkim 194.84 44.84 174.95 66.14 152.21
24.  Tamil Nadu 4267.63 6346.09  11221.33 5922.44 6439.54
25.  Tripura 224.25 523.81 0.00 0.00 946.24
26.  Uttarakhand 546.34 583.96 625.97 653.65 0.00
27.  Uttar Pradesh 7224.67  11119.01 4668.63 9393.43 4655.31
28.  West Bengal 2169.31 5764.81 7500.54 5811.75 5372.61
29.  Andaman and 18.75 23.34 9.27 0.00 0.00
Nicobar Islands
30. Chandigarh 39.26 147.13 68.21 136.66 282.32
31. Dadra and Nagar Haveli 8.79 8.65 0.00 0.00 0.00
32.  Daman and Diu 0.00 0.00 0.00 0.00 0.00
33.  Delhi 0.00 175.00 250.01 2663.96 0.00
34.  Puducherry 50.00 75.00 37.58 0.00 0.00
TotaL 58149.79  77883.10  68688.18 64978.74 63180.18




Unstarred Questions

RAJYA SABHA

Written Answers to

112

0 00€9 0 ISL wr6 00LET L069 S8ES 11002 91ITI €008 6vLE 0¥0S 9¢s 076¢ wiT 061¢ 0sTh $68T 901 geadd €l
0SS 000TE 6€8¢ 8€8¢ 8EE0Y 00vET  9ESEl $8¢6 T9ssy 68vre £€E8 €716 99T 98ELT 34441 L9TL L6EET 108ST  LSSL 0S6€ (2 LLUE1)" G4 |
0 00011 0 peel €081 006L OLI 081¢ €EL8 L8EO1 069T €1ce 8¢p 8T€S 911 [ak44 PL8T 897¢ V8L 918 pueppreyr  Crp
arurysesy
680S  006% € L8S 6LSY 00LT ILL ST ro61 6L6T €LS 6 08¢l €86 88 6¢ 9S€T ws 00T 9€1 pue nwwer Q[
ysapeag
9711 0S8 91¢ 101 9€TI 008 997 0S¢ 1514 ¥06T 691 668 9T €01 69 8L (418 ¥s 97 4} [eyoeury ‘6
€€v  000T1 181 a4 PEEIT 006 LO61 0SLE LIty Ls6 wsLT 1967 (1474 00vS 69T 0STT viLy $79T 0444 959 eueliey 8
0 0069€ 0 4444 9Ly 0SS€T PELT 0SS6 8LLOY €L98T $80¢ €T8L 6LIEY €9¢P1 8¥86 6L6S LISIE 1€L9  TOEIT 1891 jyese(no L
16 00€ 0 LE 089 (173 91 SLT oF 9 5 4 681 0s 685 41 9T 0 90% 0 w01 oy 9
060v  00SL €€6 168 068F1 009 LELY S19T 80691 8918 Loy SIST S0SO0T 009% 85k €761 T0LE 0T8% €LLT p0TI  yredsmeqy) S
0 00€ST 0 8781 0 00501 0 SETY £998S 78791 S€ 8€0S (444 800¥1 (344} 0S8S PEILT 9708 0 900T Teyrg 4
0 00281 0 SLIT 0 00€ST 0 0019 £06¢ £0207 061 0ST9 9001 068T 907 €L8L 0Ly LIg 971 08 wessy €
ysapead
€78 00sT 07 067 67T 0001 86 08% (514 96v1 9s1 €9% €17 | £%4 £yl vs9 87 w 13 9 [eyoeunty T
ysopeaqd
67y 00881 6S1T §STT ILILY 0006T SLT6 00LIT L9S0S 07L8E LELTT $976 +99L9 08SLT 9¥6T1 19¢€L €SL97 00TST  SOSTT  008€ eaypuy !
JAYIY  J98ae], JAYIY jadae], JAYIY jdae], APV jadae], JAYIY 1981e], JAYIY 19818, APV 1981e], JAYIY  398aeL  JAYIY 19818, JAYY  a8ae],
sastidaayud sastadadyud sastadadyud sastad.idud sastidadyud
[0 oI oI oI [XRIT
dnoa3 dnoa3 dnoad dnoad dnoa3
/lenplarpur /lenplarput /lenplarput /lenplarput /lenpiAiput
dn dn (dN-daLs) dn
Supyas Sumas Surureny Sumas Sumas Surureny Sunyos
¥ 10y s 10y s 10y 10y
papraoad pajsisse papraoad pajsisse papiaoad pajsisse popiaoad pajsisse papraoad pajsisse
SILIEDYIUIQ SILIEDYIUIQ SILIEDYIUIQ SALIEIDYIUIQ SILIEDYIUIQ SALIEIDYIUIQ SILIEDYIUIQ Sl q 31 q SILIEDYIUIQ
JooN JooN JooN Jo 'oN JooN Jo 'oN Jo "oN Jo 'oN JooN JooN SLN/SAeIS  "ON
SI-v10T PI-€10T €1-T10T (45141114 11-0102 dypjodweN IS

SIPI0C ® #I-E10C ‘€1-C10C TI-110Z ‘T1-010T Sutnp (WINN) UOISSYA pOOYHaALT Ubg() [PUOUDN
JXYSIS) vunlof w320y LDYDYS BUDADL DUIDNG Lopun SSa.L30.4d [p215AYd 2SIM-1DI] ‘DSIM-2IDIS

I U2



113

Unstarred Questions

[10 December, 2015]

Written Answers to

LEOTST 00000 OYbSE 00009 LOSSOL _ 00000F 09THEL 000091  6LLSES  00000S  T6STFL _ 000SPI  b6LESE  000SLT  SPEITL  000STI  9LILST LESLST 00008 vIoL

0 0011 0 €T 0 00L [ ste Sz 0S8 ST €97 [ v ves 33 9T v6E  €avl 86 fuownpng s¢

€86 0008I 0 9917 86161  00LTI TSI oszy L0SE 0S€T sty L [IT341 6LY9 91¢€ sts 8ps 0zss  1IST  08€I npa  ve
nq

0 0st 0 I 0 ort 0 oL 0 08y 0 6v1 0 0s 0 Lz 0 s¢ 0 8 pue ueweq  ‘gg
1PARH

0 007 0 0z 0 001 0 oL 0 0z1 44 Lg 09 IL s 6¢ 0 Lg 0 o1 pue eIped  '7¢

ILL 0081 [14 817 8¢l 009 6T o1g 918 S8 vie sst 919 09 viy 1€€ vTI 991 il w yeSpueyy g
Spue[s] JBqOdIN

0 007 0 w 0 001 [32 = 0 ovl v 32 0 9% = s 0 6L £ 07  pueuvwepuy  0g

PSOPT  00PSE 0 8€Tk 0916  000SE  bEPS  O9IEL  OIISS  9SS9E  OSLOL  T9T01  OL8YT  TH86I  IIWEL  L6T8  SLSS 6698  6I0S  PLIT  [vSUdEIOM 6T

0 00s€s 9707 769 16K00I  006IF  THSS  SZLOT  €6EIL  060IS  HZLOL  SOSSI  9¥8IE  TI9HF  60SS  SE98I  6IFTS  IL6ST  €H66  THIL USIPEAd AN ‘ST

0 00€€ 957 06€ LLTy 000€  bTII 2441 0zs1 LLIE 69 £86 0681 9LIT siL 606 8917 617 ¥l6 8bs  puepeIEn LT

0 00z 0 s €08 00€€ 0sT 1331 6591 LoV st 8STI 8891 1232 332 PIEL  98SI 0s 8¢ 141 enduy 9z

SLET  00T61 68¢ £0€T VN VN VN VN VN VN VN VN VN VN VN VN VN VN VN VN eueSuepL sz

v68P6  00T9€  69S61  Tver  SLEITIL  00S8E  €IT6I  SPTST  OLSLT  OLTIF  T8TIT  TTSIT  68SvT  TI0IT  IPIIL  98.8  S6IL €IILT  S$S8  SLTV  NMPEN[WEL ‘bT

0 006 0 41 [ 008 Lz ove 411 199 €L v0T 806 L 901 S0t 0ze s 0T 4 wppls (€7

9I€  0007T L8 €/9T  86S0E  O00SLI  OI6h 0569  S8K9T  E€ELLT 6795 6LS8  I€I6 IL9¥T  L6S  IEI9  SSEE T9LIT  €SEL  OW6T ueyyseled ‘7T

0 00sTI 0 9551 €096  00TEL 9L 0s€S 20T 68IST €1 8699 S66 1685 65 3124 0 6091 99 w0 qefung -1z

0 008L ILs €6 LETIE 0008  96b SOSE  68€0€  I9TII 658 v8PE  IPEL TULL 6€65  0STE  9SEE 0799 906 bSOl BUSIDO 0T

08LF  00€€ o1¢ 98¢ SKSL 0061 ovr or8 0S¢l 0887 [£43 168 98 €5 06 109 psI 113 9z¢ 8 pueeSeN ‘61

18IS 00bF oLE 618 0292 0002 887 or8 £16¥ ILLT bss LS8 SsLT 6z1 65L 9t8  spIg or 9ps o1 wesoziN 81

SO 00LT 74 €2¢ 43 0017 9 0SL 0st 8LSI e 18§ 0 €1y 0 €6 [ or s o1 eheeySo LI

Wk 00sE 0 403 €89 0087 LIS 0021 699 sT9p 0 P €8Tl LOL 0 89L1 I€1 0s 8 41 aduey 91

0 0069L s €6 €7798  008TS  9S9IE  SEIIT 17809  LSOLL  LEOSE  T0OSTT  89I9S  OLL6E  TLPEL  PT99T  6998€  €0T9E SYITY  bS06  GUSEAEYEN ST
ysapeaq

vOTOE  00V9T  SSSE 19I€ 60165  000IT  LPIST  S8P8  69TIS  S808T  €09LI 1978  98SLT  SIIIT  O8SEI 6188  6EVIE  9TE8T  TI8LI  I8SH eAUPEIN b1



114 Written Answers to RAJYA SABHA Unstarred Questions

Green Building Council

1314. SHRI A.W. RABI BERNARD :Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether the Ministry has worked for more than a year to come out with a
comprehensive guidelines and a framework for affordable housing which will guide
prospective developers in setting up affordable houses with all the elements of quality,
comfort and basic amenities, if so, the details thereof;

(b) whether the Indian Green Building Council of the Confederation of Indian
Industry has come out with rating system for the country’s affordable housing segment, if

so, the details thereof; and

(c) whether the Green Building Council will certify green products categorizing

them under the Green Product Category and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The Ministry of Housing
and Urban Poverty Alleviation has launched Pradhan Mantri Awas Yojana “Housing for
All” (Urban) on 25th June, 2015 and issued comprehensive guidelines for implementation
of the Yojana. The Mission aims to provide assistance to States/UTs in addressing the
housing requirement of the slum dwellers and urban poor through the following four

verticals:-
(i) “Insitu” Slum Redevelopment
(il) Affordable Housing through Credit Linked Subsidy
(iii) Affordable Housing in Partnership
(iv) Subsidy for beneficiary-led individual house construction

(b) The Indian Green Building Council (IGBC) operates a voluntary rating system
for the Residential Sector. There is, however, no exclusive rating system by IGBC for the

affordable housing segment.

(¢) The IGBC certifies Green Building Projects as a whole and does not test/
certify any material/products or technologies.

Urban Local Bodies Covered Under NULM

1315. SHRI BHUPINDER SINGH: Will the MINISTER OF HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether the Ministry would consider to cover all the Urban Local Bodies
(ULB) under National Urban Livelihood Mission (NULM); and
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(b) whether the Ministry would revise the NULM guidelines to provide one
community organiser for 2000 BPL households as it was under SISRY?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) A proposal in this regard is

under consideration.
(b) No such proposal is under consideration of the Government.
Sanitation facilities in Slums

1316. SHRIMATI VANDANA CHAVAN: Will the minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of sanitation facilities built in the slums under Swachh Bharat

Abhiyan and the details thereof, State-wise; and

(b) whether the number of slum dwellers who has defecate in the open come
down after the toilets have been built and if so, the details thereof, State-wise and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT(SHRI BABUL SUPRIYO): (a) and (b) The Swachh Bharat Mission
(Urban) aims to make country open defecation free by 2nd October, 2019. Under the
mission, 1.04 crore individual household latrines (IHHL), 2.52 lakh community toilets
and 2.56 lakh public toilets will be constructed during the mission period. The number
of beneficiaries for IHHL and community toilets are inclusive of slum dwellers. Till date

5,91,240 THHLs and 21,275 community toilets have already been constructed.
Funds Utilization Under Poverty Alleviation Programmes

1317. SHRI K. C. TYAGI: Will the minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of the various poverty alleviation programmes undertaken for

improving condition of the urban poor of the country; and

(b) the details of the funds made available and utilized under these poverty
alleviation programmes during the last two years and other measures taken to reduce the

urban poverty?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND
URBAN POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) This Ministry
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is implementing National Urban Livelihood Mission (NULM) with the objective of
reducing poverty and vulnerability of urban poor households. The Mission envisages
universal Social Mobilization of urban poor into Self-Help Groups (SHGs) and their
federations. It has a provision for skill training of urban poor to increase their income
through, market-oriented skill trainings that can provide salaried employment or self-
employment opportunities. It also focuses on financial assistance to individuals/groups/
SHGs of urban poor for setting up gainful self-employment ventures. Under the Mission,
for the urban homeless population permanent shelters equipped with basic amenities are
also constructed. It also addresses the livelihood concerns of the urban street vendors by

facilitating survey, issue of certificate and creation of infrastructure facilities.

(b) The State/UT-wise funds released and utilized under NULM during the last

two years is given in the statement.
Statement

State-wise Central funds released and utilized under Swarna
Jayanti Shahari Rozgar Yojana (SJSRY)/ National Urban Livelihoods
Mission (NULM) during 2013-14 and 2014-15

(Rs in lakhs)

S1. No. Name of the States/UTs 2013-14 2014-15

Released Utilized Released Utilized

1 2 3 4 5 6

1. Andhra Pradesh 6518.53 5271.40 4034.00  2815.38
2. Arunachal Pradesh 242.17 89.89 193.87 258.30
3. Assam 3429.58 2559.75 0.00 0.00
4. Bihar 2352.37 0.00 0.00 1657.56
5. Chhattisgarh 959.20 795.84 1487.91 50.67
6. Goa 165.80 158.95 62.11 2.64
7. Gujarat 5222.95 4031.37 6354.10 0.00
8. Haryana 854.55 1235.28 1607.60 152.84
9. Himachal Pradesh 187.91 48.14 604.45 315.04

10.  Jammu and Kashmir 607.94 371.44 998.98 0.00
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1 2 3 4 5 6
11.  Jharkhand 218.26 218.26 1012.55 1586.17
12.  Karnataka 3656.12 3656.12 6347.11 2929.31
13.  Kerala 3056.78 4389.80 0.00 0.00
14.  Madhya Pradesh 4724.85 3378.39 5158.37 1990.12
15.  Maharashtra 8971.11 7288.23 12853.86 888.99
16.  Manipur 241.45 60.33 837.43 235.52
17.  Meghalaya 434.06 21.70 420.34 34.51
18.  Mizoram 437.12 308.35 851.52 962.39
19.  Nagaland 445.16 331.91 532.25 451.57
20.  Odisha 2303.62 2107.65 1808.46 1324.19
21.  Punjab 0.00 0.00 0.00 686.10
22.  Rajasthan 1819.71 891.72 4201.04 118.33
23.  Sikkim 66.14 66.14 152.21 61.92
24.  Tamil Nadu 5922.44 9196.66 6439.54 9575.63
25.  Telangana NA NA 0.00 2207.90
26.  Tripura 0.00 0.00 946.24 0.00
27.  Uttarakhand 653.65 523.85 0.00 46.11
28.  Uttar Pradesh 9393.43 8582.06 4655.31 2512.00
29.  West Bengal 5811.75 5435.11 5372.61 661.81
30.  Andaman and Nicobar Islands  0.00 9.97 0.00 0.00
31.  Chandigarh 136.66 136.66 282.32 103.96
32.  Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
33.  Daman and Diu 0.00 0.00 0.00 0.00
34.  Delhi 2663.96 683.52 0.00 248.75
35.  Puducherry 0.00 17.73 0.00 0.00
ToTAL 71497.27 61866.22  67214.18 31877.71
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Construction of housing units for urban weaker sections

1318. SHRIT. RATHINAVEL.:
SHRI RAVI PRAKASH VERMA:
Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether at present Government is battling a housing shortage of 18.78 million
units and 95 per cent of it is driven by low income population who live in and around the

urban centres, if so, the facts thereof;

(b) whether Government has decided to construct 2,28,204 housing units for

economically weaker sections and if so, the details thereof, State-wise;
(c) the estimated cost of the aforesaid project;

(d) whether Government has requested the States to contribute their share in the

aforesaid scheme; and
(e) if so, the response of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The Ministry of Housing
and Urban Poverty Alleviation constituted a Technical Group (TG-12) on estimation
of urban housing shortage of the country for the Twelfth Five Year Plan (2012-17). As
per the report of the Committee, the total housing shortage estimated at the beginning
of Twelfth Plan Period i.e. in 2012, was 18.78 million. Out of the total urban housing
shortage of 18.78 million, 10.55 million (56.18%) is in Economically Weaker Section
(EWS) Category, 7.41 million (39.44%) is in Lower Income Group (LIG) and the rest of
0.82 million (4.38%) is in the Middle Income Group and above category.

(b) and (c) As on 3.12.2015, 174 projects for construction of 2,30,403 houses
of Economically Weaker Section (EWS) category in 98 cities of 6 States have been
approved “in principle” under Pradhan Mantri Awas Yojana (PMAY) (Urban) Mission
which was launched on 25.6.2015. State-wise details of these 174 projects under the
Affordable Housing in Partnership (AHP) and Beneficiary Led Construction components

of the Mission are given in the Statement(See below).

(d) and (e) The PMAY Mission Guidelines already envisage resource mobilization
for construction of houses under the Mission through Central Share, State Share, ULB

Share and Beneficiary Share.
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Cities selected for housing to all scheme

+1319. SHRI MOTILAL VORA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that 305 cities/towns of only nine States have been selected
for the Housing for all scheme;

(b) if so, the number of houses proposed to be constructed, State-wise and by
when;

(c) the basis on which the States and the cities/towns therein have been selected;
and

(d) by when decision would be taken for the construction of affordable houses
in the six States that have expressed their commitment for the implementation of reform
measures and the number of houses to be constructed in each State?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (d) Selection of Cities
under Pradhan Mantri Awas Yojana (PMAY) (Urban) Mission which was launched on
25.6.2015 is an ongoing process and as on date, 1183 Cities have been selected in 23
States. State-wise list of city selected is given in the Statement-I (See below). As on date,
174 projects for construction of 2,30,403 houses of Economically Weaker Section (EWS)
category in 98 cities of 6 States have been approved “in principle” under the Mission.
State-wise details of these 174 projects under the Affordable Housing in Partnership
(AHP) and Beneficiary Led Construction components of the Mission are given in the
Statement-11 (See below).

All 4041 statutory towns as per Census 2011 and towns subsequently notified as
Municipalities across the country are eligible for inclusion under the Mission.

Land and colonisation being State subjects, construction of the projects under the
Mission rests with the concerned State Governments.

Statement-I

State/wise list of the cities selected under PMAY (As on date)

S1. No. Name of State cities selected
1. Andhra Pradesh 60
2. Arunachal Pradesh 29
3. Bihar 134
4, Chhattisgarh 36
5. Gujarat 57

TOriginal notice of the question was received in Hindi.
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SI. No. Name of State cities selected
6. Haryana 9
7. Himachal Pradesh 13
8. Jammu and Kashmir 25
9. Jharkhand 14
10. Kerala 14
11. Madhya Pradesh 74
12. Manipur 28
13. Meghalaya 10
14. Mizoram 23
15. Nagaland 23
16. Odisha 42
17. Punjab 139
18. Rajasthan 40
19. Sikkim 8
20. Tamil Nadu 191
21. Telangana 28
22. Uttarakhand 61
23. West Bengal 125
TotaL 1183
Statement-11

State-wise details of projects in Affordable Housing in Partnership (AHP) and
Beneficiary Led Construction Scheme (BLCS) component of PMAY

S1. No. Name of the State No of Number of Projects EWS Houses
Cities AHP  BLCS Total AHP  BLCS Total

1. Andhra Pradesh 59 78 32 110 1,20,106 73,041 1,93,147
2. Chhattisgarh 10 11 11 12,670 12,670
3. Gujarat 5 8 8 5,125 5,125
4. Rajasthan 9 13 13 6,255 6,255
5. Tamil Nadu 5 6 6 2,916 2,916
6. Telangana 10 26 26 10,290 10,290
GranD ToTaL 98 142 32 174 1,57,362 73,041 2,30,403

AHP : Affordable Housing in Partnership, BLCS : Beneficiary Led Construction Scheme
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Projects started under Pradhan Mantri Awas Yojana

1320. SHRIMATI VANDANA CHAVAN: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the number of projects that have been sanctioned and work has started under

the Pradhan Mantri Awas Yojana, the details thereof, State-wise;

(b) whether there are any projects that have started in partnership with the private

sector for rehabilitation of slums, if so, the details thereof; and

(¢) themeasurestakenby Government foreffective monitoring and implementation

of schemes for the development of slums?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) As on 03.12.2015, 174
projects for construction of 2,30,403 houses of Economically Weaker Section (EWS)
category in 98 cities of 6 States have been approved “in principle” under Pradhan Mantri
Awas Yojana (PMAY) (Urban) Mission which was launched on 25.6.2015. State-wise
details of these 174 projects under the Affordable Housing in Partnership (AHP) and
Beneficiary Led Construction components of the Mission are given in the statement
{Refer to the Statement-II Appended to the Answer to USQ No.1319 [Part (a) to (d)] }.

Land and Housing being State subjects, commencement of the projects under the

Mission, therefore, rests with the concerned State Governments.

(b) No project proposal under the “/n-situ Slum Redevelopment through private
participation using land as resource” component of PMAY (U) has been received in this

Ministry.

(¢) The PMAY (U) Mission Guidelines prescribe three-tier structure for effective

monitoring and implementation of its various components as under:

(1) An Inter-Ministerial Committee viz. Central Sanctioning and Monitoring
Committee (CSMC) constituted under the Chairpersonship of Secretary,
Housing and Urban Poverty Alleviation (HUPA) is as an important decision

making body responsible for overall review and monitoring of the Mission.

A Committee of Secretary (HUPA) and Secretary, Department of Financial
Services (DFS), Ministry of Finance has also been constituted for monitoring

the credit linked subsidy component of the Mission.

(il) An inter-departmental State Level Sanctioning and Monitoring Committee
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(SLSMC) headed by the Chief Secretary of the concerned State is in-charge

of overall implementation and monitoring of the Mission at State level.

(ii1) A city level Mission envisaged under the chairpersonship of the Mayor or
Chairman of the Urban Local Body (ULB) will monitor the implementation

of the Scheme in the selected cities.
Sanctioned projects under JNNURM in Himachal Pradesh

1321. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government has completed the projects sanctioned before March
2012 under INNURM in Himachal Pradesh:

(b) if so, the details thereof, along with funds spent thereon;

(c) whether it is a fact that many projects of Himanchal Pradesh are pending with

Government; and

(d) 1if, so, the details thereof and the action taken by Government thereon project-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The details of
projects sanctioned before March 2012 alongwith physical and financial progress under
the Basic Services to Urban Poor (BSUP) and Integrated Housing for Slum Development
Programme (IHSDP) components of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) in Himachal Pradesh is given in the Statement(See below).

(c) and (d) No, Sir. No project is pending with Government of India under INNURM

in Himachal Pradesh.
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Education of tribals

1322.SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the tribals are lagging behind in education;

(b) if so, the details thereof compared to the other sections of SCs, OBCs and

general category during the last five years; and

(c) the steps being taken to overcome the situations in future with coordination
with States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The all-India Gross Enrolment Ratio (GER) in
respect of various categories (SCs/ST and All Category) for Elementary Education,
Secondary Education and Higher Education available for the previous years is given in

the Statement (See below).

From the available GER data, it can be seen that the Gross Enrolment Ratio (GER)
for Elementary Education is more than 100% in respect of ST students. The GER of
ST students for Secondary and Higher Education although less than ‘all categories’, has

improved over the years.

(c) Various steps are being taken by the Ministry of Tribal Affairs in coordination
with the State Government for the educational upliftment of Tribal children such as
Development of Bilingual Primers containing text both in regional and tribal language,
School vacation to be in synchronization with major tribal festivals, Construction of Girls
toilets to address sanitation issues to check drop out of girl students, Residential schools
in block headquarters for quality education and physical safety including in Left Wing
Extremism (LWE) affected areas, 100% physical enrolment of children, etc.

In addition to the above, the Ministry of Human Resource Development is also
implementing various schemes/measures for the SC/ST students such as, the National
Scheme for Incentive to Girls for Secondary Education, Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Rajiv Gandhi National Fellowships for SC/ST, Post-Graduate
Scholarships for Students belonging to SCs/STs , Post-Doctoral Fellowships for SC/ST,
Remedial Coaching for SC/ST / OBC (non-creamy layer) and Minorities etc.

Further, National Council for Education Research and Training (NCERT) in the
National Curriculum Framework, 2005 (NCF) has taken initiatives for promoting multi

—lingual education for tribal children and development of wide range of textual materials/
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primers in children’s mother tongue based on their experience and culture for use in

classrooms.
Statement
Gross Enrolment Ratio for Elementary Education
2009-10 2010-11 2011-12 2012-13 2013-14
All Categories 100.34 104.20 95.57 97.01 97.00
SC 113.88 117.1 106.69 109.82 107.71
ST 121.14 120.5 105.79 105.86 105.47
Gross Enrolment Ratio for Secondary Education
2013-14 2014-15
All Categories 76.64 78.51
SC 78.02 81.95
ST 69.43 71.35
Gross Enrolment Ratio for Higher Education
2009-10 2010-11 2011-12 2012-13 2013-14
All Categories 15.0 19.4 20.8 21.5 22.6
SC 11.1 13.5 14.9 16.0 17.4
ST 10.3 11.2 11.0 11.1 12.0

Source: U-DISE, Statistics of Higher and Technical Education, MHRD (for the year 2009-10) and All India
Survey on Higher Education, MHRD (for the year 2010-11 to 2013-14)

Ceiling on tuition fee by justice Srikrishna Committee

1323. SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Justice Srikrishna Committee set up on the directions of Supreme
Court in the TMA Pai Foundation case has recommended a ceiling on the tuition fee

charged by all private institutions for technical courses such as MBA and engineering;

(b) whether the Srikrishna panel has pegged the maximum (tuition and
development) fee for a 2 year MBA Course in the range of ¥ 1.57 lakhs and ¥ 1.71 lakhs

per annum depending on the location of the institution, if so, the details thereof; and
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(¢) Dbeyond attempting to cap the tuition and development fee in private institutions
for MBA and engineering what steps are being taken to tackle the scourge of capitation

fee modelled on courses for medical education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) Yes, Sir. The Shrikrishna Committee has recommended the maximum tuition
and development fee to be charged for 2 year MBA programme by the institutions located
in Type X cities, Type Y cities and Type Z cities to ¥ 171,300, I 163,400 and X 157,800

per annum respectively.

(¢) The Shrikrishna Committee has not recommended charging of capitation fee
except tuition and development fee. Therefore, any institution reported to be charging
capitation fee shall be liable for punitive action under the Approval Process Handbook

which includes withdrawal of approval.
Special Training Centre in Minority Concentrated Districts

1324. SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) thenumber of Government aided and unaided schools in minority concentrated

districts;
(b) the number of Special Training Centres (STCs) in these districts;

(c) the number of students enrolled in the schools and STCs in these districts;

and

(d) the drop-out rate in these districts at the elementary and secondary school

levels?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per Unified District Information System for Education,
2013-14, at elementary level there are 198388 Government and Government aided
schools and 45190 unaided schools in minority concentrated districts (where at least
25% of the total population belongs to minority communities). At secondary level there
are 21641 Government and Government aided schools and 14183 unaided schools in

minority concentrated districts.

(b) For the year 2015-16, the Project Approval Board (PAB) of Sarva Shiksha
Abhiyan (SSA) has sanctioned funds for 760 residential special training centres and

19059 non-residential special training centres in minority concentrated districts.
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(c) Atelementary level, there are 3.04 crore students enrolled in Government and
Government aided schools, while 1.02 crore students are enrolled in unaided schools in
minority concentrated districts. At secondary level, there are 75.26 lakh students enrolled
in Govenment aided and unaided schools in minority concentrated districts. For the year
2015-16, the PAB of SSA has approved I 4554.67 lakh for residential special training
centres for benefit of 37607 children and I 8960.02 lakh has been approved for non-

residential special training centres for benefit of 3.81 lakh children.

(d) Annual average drop-out rates in minority concentrated districts at elementary

and secondary level are 5.65% and 9.29% respectively.
Better Education System for North Eastern Region and Odisha

1325. SHRI BAISHNAB PARIDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether CBSE proposes to focus on North East (NE) Region in development

of better education system, if so, the details thereof; and

(b) whether such a project is also proposed to be implemented in the backward

regions of the country, especially Odisha region, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Central Board of Secondary Education (CBSE) has been
implementing the national curriculum uniformly across the country. However, with a
view to sensitize students about the rich cultural heritage of the North Eastern States,
CBSE conducted a Film Making Competition-2015 on ‘The Marvels of North East India.’
In addition, as a part of the Project Based Learning, Value Education Kit, Heritage India

Quiz and Science Exhibitions, focus is laid on themes related to NE region.

(b) CBSE has no proposal at present to implement any state specific academic

project.
Examination policy at school level

11326.DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of examination policy at primary, secondary and higher secondary

level in present education policy;

(b) the effective measures to fill up the gap/discrepancy in teaching fee charged

for higher studies in Government sector and private sector; and

FOriginal notice of the question was received in Hindi.
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(c) the basic concept of new education policy or proposed education policy?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Right to Education Act, 2009 mandates Continuous
Comprehensive Evaluation system for assessment of the students at elementary level.
The Act also stipulates No Detention Policy till Standard-VIII. However, education being
a subject in the Concurrent List of the Constitution, schools under the purview of the State
Governments follow the examination policy prescribed by the respective State Boards. As
far as schools affiliated to Central Board of Secondary Education (CBSE) are concerned,
there is no Board Examination at secondary level with effect from the year 2013 for
students who do not wish to move out of the CBSE system after Class X. Other students
are required to take the Board’s external examination at secondary level. CBSE conducts
external examination at the end of Class XII, which is based on the syllabi prescribed by

the Board from time to time in accordance with the curriculum specified for the year.

(b) Tuition fee charged by self-financed colleges for particular technical
programmes is fixed by the State Level Committee constituted by the respective State
Government. However, All India Council for Technical Education (AICTE) provides
tuition fee waiver for wards of parents having annual income of less than 4.5 lakh per
annum for all AICTE approved technical institutions offering Bachelor, Diploma and Post
Diploma programmes. Scholarships are provided to students belonging to economically
weaker sections of society, girl students and differently-abled students. Fee in private

universities is regulated in accordance with the UGC norms.

(c) The basic concept of the new education policy is to meet the changing
dynamics of the population’s requirement with regard to quality education, innovation

and research as well as making India a knowledge super power.
Retaining of original birth certificates by schools

1327. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any rules/directions/ guidelines has been issued by the Ministry to
the schools wherein they have been asked to keep original copy of birth certificates at
the time of admission of a child in class KG, nursery, first etc. and never to return that

certificate, not even at the time of leaving school also;
(b) if so, the details and the purpose behind this kind of directions; and

(c) if not, how parents could get back original birth certificates of their children
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from schools who are keeping these, whether Government would issue any directions in

this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) No, Sir. The Ministry of Human Resource Development
has not issued any such direction. However, as per section 14(1) of the Right of Children
to Free and Compulsory Education (RTE) Act, 2009, for the purposes of admission to
elementary education, the age of a child shall be determined on the basis of the birth
certificate issued in accordance with the provisions of the Births, Deaths and Marriages
Registration Act, 1886 or on the basis of such other document, as may be prescribed by
the appropriate Government. Further, Section 14(2) the RTE Act, 2009 states that no child

shall be denied admission in a school for lack of age proof.

Education is a concurrent subject and majority of schools come under the purview of
the State Governments/UT Administrations. In case of any complaints, parents may have
to approach the concerned Government or authority for redressal. Further, any person
having grievance relating to the right of the child under the RTE Act, 2009 may make a

written complaint to the local authority having jurisdiction.
Time used for preparation and consumption of Mid-Day Meal

+1328. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether under the Mid-Day-Meal Scheme (MDMS) in Government schools,
all the students and teachers spend their time by indulging in eating and preparing food

instead of studies and teaching, if so,the details thereof;

(b) whether the guardians of the students send their children to schools for food

and not for studies;

(¢) whether Government have conducted any survey about the quality of food

provided to the students; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Mid Day Meal Guidelines envisage that teachers
should not be assigned responsibilities that will impede or interfere with teaching learning
activities. Teachers should, however, be involved in ensuring that (a) good quality,

wholesome food is served to children, and (b) the actual serving and eating is undertaken

FOriginal notice of the question was received in Hindi.
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in a spirit of togetherness, under hygienic conditions, and in an orderly manner so that
the entire process is completed in 30-40 minutes. It should however, be ensured that the
food prepared is tasted by 2-3 adults including at least one teacher before it is served
to children. Preparation and serving of mid day meals to the children are done by the
cook-cum-helpers. The teaching learning activities are not affected because the meals are

served during the recess period.

(b) The Mid-Day-Meal Scheme (MDMS) is aimed at addressing the issue of
hunger as well as education of children by improving their nutritional status. It also aims
at encouraging school children, many of which belong to poor and disadvantaged sections,
to attend school more regularly, overcome classroom hunger and help them concentrate
on classroom activities. Besides preventing classroom hunger and promoting classroom
participation, the mid day meal in schools also imparts intrinsic educational values, foster
social equity and enhances gender equity. Thus, the MDMS is not merely a scheme to
provide food but is closely linked to achieving the goal of universalization of elementary

education along with Sarva Shiksha Abhiyan.

(¢) and (d) The Government of India reviews the Scheme through Joint Review
Missions consisting of academic and nutritional experts and experienced adminsitrators.
38 Monitoring Institutes of national repute have been engaged for monitoring and
evaluation on a six-monthly basis. Several independent studies such as by Programme
Evaluation Organization of erstwhile Planning Commission etc. have reported positive
impact of the MDMS on educational indicators in the country. The Government of India
has also issued updated guidelines on quality, safety and hygiene on school level kitchens
to all the States/UTs on 13th February, 2015. These guidelines, inter alia, provide for
instructions to schools to procure Agmark quality and branded ingredients for preparation
of mid day meals, tasting of meals by 2-3 adult members including at least one teacher
before serving to children and to put in place a system of testing of food samples by

accredited laboratories.
Arbitrary fees from SC/ST students of Uttar Pradesh

+1329. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that fees is being charged in an arbitrary manner
from the students belonging to the SC and ST community in the schools/colleges of Uttar
Pradesh; and

TOriginal notice of the question was received in Hindi.
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(b) whether any action is being taken by Government to help the students
belonging to SC/ST families in order to make them capable of receiving education and if
so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir. No such complaint has been received in this

regard.

(b) The Sarva Shiksha Abhiyan (SSA) programme for universalization of
elementary education is being implemented in consultation and coordination with
States/UTs throughout the country. Since the enactment of RTE Act the Framework
for implementation of SSA programme has been revised to align with the provision of
RTE Act. At present the RTE Act, 2009 provides for free and compulsory education for
children of the age 6-14 years for classes I to VIII. Under Sarva Shiksha Abhiyan (SSA)
the children are being provided free education at elementary level in Government and
Government aided schools and no fee is charged from the students including SC/ST
children.

Under Rashtriya Madhyamik Shiksha Abhiyan (RMSA) educational development
of children belonging to educationally backward groups including SCs and STs is the
special focus. 1192 and 2600 new secondary schools have been sanctioned in SC and ST
concentrated districts respectively. Similarly, sanction has been given for strengthening
of 3,833 and 4,678 schools in SC and ST concentrated districts respectively. Besides,
154 and 401 Girls Hostels have been approved in SC and ST concentrated districts
respectively. Under ICT in school component of RMSA, 8654 and 8294 schools have
been approved in SC and ST concentrated districts respectively. Under the vocational
education component of RMSA, 751 and 265 schools have been approved in SC and
ST concentrated districts respectively. In addition, interventions like remedial teaching,
counselling, special coaching classes have also been sanctioned for students belonging to
SC and STs families.

In addition to above, the Department of Higher Education is implementing following

programmes/schemes exclusively for SCs/STs.
. Rajiv Gandhi National Fellowship for SC/ST.
. Post-Graduate Scholarships for Students belonging to SCs/STs.
. Post-Doctoral Fellowships for SC/ST.

. Remedial Coaching for SC/ST/OBC (non-creamy layer) and Minorities.

. Coaching for NET/SET for SC/ST/OBC (non-creamy layer) and Minorities

etc.
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Ministry of Tribal Affairs is implementing following scholarship schemes across
India to help the students belonging to ST families in order to make them capable of

receiving education.
. Post-Matric Scholarship for ST students.
. Pre-Matric Scholarship for ST students studying in classes IX & X.
. National Fellowship and Scholarship for higher education for ST students.
. National Overseas Scholarship for higher education abroad.

Ministry of Social Justice and Empowerment is implementing following scholarship
schemes across India to help the students belonging to SC families in order to make them

capable of receiving education.
. Pre-Matric Scholarship for SC students studying in classes IX and X.
. Post-Matric Scholarship for SC Students.
. Central Sector Scholarship Scheme of Top Class Education for SC Students.
. National Overseas Scholarship for SC students.

The State Government of Uttar Pradesh is implementing the following schemes for
the benefit of the students belonging to SC/ST families in order to make them capable of

receiving education.
. Full fee concession to the Students belonging to SC/ST.
. Implementation of reservation quota as per reservation scheme.
. Grant of scholarship by the Social Welfare Department for SC/ST students.

. Grant of boarding lodging facilities and arrangement of extra classes for SC/

ST students studying in State Inter Colleges.

. The SC/ST Girls students of IXth Class are granted ¥ 3000/- under the

scheme of Incentive for Girls education.
. SC/ST students of class XI and XII are granted reimbursement of fees.
Uniform timing of schools

1330. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to adopt a policy to start all schools after 8.30
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AM to allow school children to have sufficient sleep in view of research which found that

8 out of 10 students are deprived of full sleep in the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) There is no such proposal at present. Education
being a concurrent subject, a majority of schools come under the purview of the State
Governments/Union Territory (UT) Administrations. Therefore, decisions in this regard

are taken by the State Governments / UT Administrations.
Barrier free access in schools

1331. SHRI BHUPINDER SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools fully or partially funded by the Central Government,

State-wise;
(b) the number of differently-abled students in these schools;

(c) whether all such schools have barrier free access and educational aids to

augment learning process for differently-abled students and the details thereof; and

(d) the steps taken for inclusive/ integrated education for the differently-abled

children in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per the Unified District Information System on Education
(UDISE), 2013 -14 data, there are 1161953 Government and Government aided schools
at elementary level. At the secondary level, there are 138849 Government schools and

Government aided schools. State-wise details are given in the Statement (See below).

(b) Asper UDISE 2013-14, 25.03 lakh children with special needs (CWSN) have

been enrolled under the Sarva Shiksha Abhiyan in elementary schools.

At the secondary level under Inclusive Education for Disabled at Secondary Stage
(IEDSS) component of Rashtriya Madhyamik Shikha Abhiyan (RMSA), 2.37 lakh
CWSN are reported to be enrolled in Government and Government aided schools as per
UDISE 2014-15.

(¢) Under the SSA guidelines/directives have been issued regarding barrier-
free design and access in school buildings for the benefit of CWSN. IEDSS under the
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integrated RMSA has the provision of removal of architectural barriers for CWSNs for
ensuring access to each classroom, laboratory, library and toilet in the school. As per the
UDISE, 2013-14, 82.33% elementary schools have barrier free access. Besides in the
year 2014-15, at the elementary level, 2.06 lakh CWSN have been provided with aids and
appliances, 42594 blind children have been provided with Braille books and 39283 low
vision children have been given large print books.

At the secondary level, 76690 schools have ramps, 23743 schools have disabled
friendly toilets and 4997 Braille books have been provided in Government and Government
aided secondary schools.

(d) Under SSA, various steps have been taken for inclusive/integrated education
for the differently abled children in the country. During 2014-15, 143211 CWSN were
provided transport support, 132400 CWSN were provided escort support, 161144 CWSN
were provided therapeutical support and surgical support was provided to 13535 CWSN.
20910 resource persons have been engaged exclusively for CWSN.

National Council for Education Research and Training has prepared books on
curricular adaptations for children with visual impairment, hearing impairment, cognitive
impairment and intellectual impairment for general teachers at primary and upper primary
levels. As of now, 1.58 lakh general teachers have been trained on this material.

Statement

State/UT-wise details of Government and Government Aided Schools

S1. No. State/UTs Elementary Secondary
Schools Schools

1 2 3 4

1. Andaman and Nicobar Islands 350 97
2. Andhra Pradesh 78231 6586
3. Arunachal Pradesh 3413 304
4. Assam 54114 5293
5. Bihar 70821 5709
6. Chandigarh 119 100
7. Chhattisgarh 47867 4368
8. Dadra and Nagar Haveli 287 30

9. Daman and Diu 92 25
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1 2 3 4
10. Delhi 3082 1249
11. Goa 1359 385
12. Gujarat 34463 5998
13. Haryana 15203 3517
14. Himachal Pradesh 15220 2432
15. Jammu and Kashmir 23234 2506
16. Jharkhand 41840 2771
17. Karnataka 48957 9058
18. Kerala 12333 2710
19. Lakshadweep 44 13
20. Madhya Pradesh 115511 7862
21. Mabharashtra 84798 16112
22. Manipur 3703 466
23. Meghalaya 11234 720
24, Mizoram 2324 421
25. Nagaland 2603 310
26. Odisha 62868 8069
217. Puducherry 466 168
28. Punjab 21816 4391
29. Rajasthan 83564 13791
30. Sikkim 873 193
31 Tamil Nadu 45397 8164
32. Telangana 0 5907
33. Tripura 4371 914
34. Uttar Pradesh 171077 6802
35. Uttarakhand 17998 2669
36. West Bengal 82321 8739
TotaL 1161953 138849
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Peer reviewed journals from India

1332. SHRI AHMED PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) how many publications came out in peer reviewed journals from India as
compared to the other countries of BRICS, i.e. Brazil, Russia, China and South Africa;

and
(b) what steps are being taken by Government to encourage research in India?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) There are several citation databases on publications from
different countries in peer reviewed journals and none of these can be said to be a
comprehensive database. The Information and Library Network (INFLIBNET), an Inter
University Centre under the University Grants Commission (UGC) has informed that
as per data available in one such database viz. Web of Science, maintained by Thomson
Reuters, the following are the publications in peer reviewed journals for India and other
BRICS Countries from 2011 to 2015:

Year Publications in peer reviewed journals Total

India Brazil Russia China South

Africa
2015 58454 40643 30831 255591 12430 397949
% of Share (2015) 14.69% 10.21% 7.75%  64.23% 3.12%
2011-2015 294091 222758 161898 1137813 63421 1879981

% of Share (2011-2015) 15.64% 11.85%  8.61%  60.52% 3.37%

(b) The Ministry has launched IMPacting Research Innovation and Technology
(IMPRINT) as a pan- Indian Institute of Technology (IIT) and Indian Institute of Science
(IISc) initiative to develop a roadmap for research in order to solve major engineering and
technology challenges in ten technology domains relevant to India. Further, the Ministry
has announced an annual investment of I 250 crores through the Uchchatar Avishkar
Yojana in the IITs initially and later in all premier technological institutions funded by
Central Government. Research publications in peer reviewed journals are one of the
parameters that are given high weightage in National Institutional Ranking Framework
(NIRF) that was launched in October 2015. The UGC has informed that it has formulated

the following schemes viz. Universities with Potential for Excellence (UPE); Centre with
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Potential for Excellence in Particular Area: (CPEPA); Special Assistance Programme
(SAP); Research Projects; and Basic Science Research to provide grants to universities
for undertaking research and improving its standards. Further, the UGC has implemented
Academic Performance Indicators (API) for teachers and academic staff to encourage
them to publish their research in peer reviewed journals. API Score at a specified
threshold is necessary for teachers and academic staff to get promotions/appointments in

universities and colleges.

The Rashtriya Uchchatar Shiksha Abhiyan (RUSA), a Centrally Sponsored Scheme
being implemented during the Twelfth Plan, also has a component for improving Research

and Innovation in Universities and Colleges within a State.

Social Development Plans by schools

1333. SHRI AHMED PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) howmany School Management Committees have prepared Social Development

Plans, the details thereof, State-wise/UT-wise;
(b) how many toilets will be brought under the SDPs;

(c) whether Government is aware of media reports stating that dalits are being

made to clean school toilets in parts of India; and

(d) what steps are being taken by Government to monitor the schools and ensure

that the facilities that are being created are properly utilized by the students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) 9,50,895 School Management Committees (SMC) in the
country have prepared School Development Plans (SDP) (as per UDISE 2013-14). The

State/UT wise details are given in the Statement (See below).

(b) Section 22 of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009 provides that the School Development Plan prepared by the School
Management Committee (SMC), except the School Management Committee in respect of
a minority school, shall be the basis for the plans and grants to be made by the appropriate
Government or local authority, as the case may be. Every SMC prepares SDP which
contains information based on requirements and necessities of the school, which may
include requirement of toilets. As SDP is a demand based tool, SMCs can include toilets

in their SDP when the need arises.
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(c¢) and (d) Nothing in this regard has been reported by any State/UT. Duties and
responsibilities of SMCs are defined by the respective States in accordance with the
mandate given under Section 21 of the RTE Act which infer alia states says that SMC
shall monitor the working of the school; prepare and recommend SDP; monitor the
utilization of the grants received from various sources and perform such other functions
as prescribed under State RTE Rules. In addition, the Central Government reviews and
monitors implementation of the RTE Act periodically with the States at different fora,
including the State Education Ministers’ Conferences and through school based data
provided under U-DISE. The Central Government also releases an annual publication
on State-wise progress under the RTE Act, which is available on the Ministry’s website.
Further, SSA has an inbuilt concurrent evaluation and monitoring system. SSA programme
is reviewed twice every year by a Joint Review Mission (JRM) comprising independent
experts and members of external funding agencies, covering all States by rotation.
National level review/Civil Works Coordinator meeting are held quarterly to monitor the

school infrastructure created under SSA.
Statement

The State/UT-wise details as per UDISE 2013-14

State/Uts Schools having Constituted SMC and
Prepared School Development Plan

(Government & Aided Managements)

1 2

Andaman and Nicobar Islands 287
Andhra Pradesh 74382
Arunachal Pradesh 3164
Assam 43859
Bihar 46069
Chandigarh 107
Chhattisgarh 43631
Dadra and Nagar Haveli 284
Daman and Diu 84

Delhi 2205
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1 2

Goa 971
Gujarat 33705
Haryana 14308
Himachal Pradesh 13718
Jammu and Kashmir 9524
Jharkhand 29614
Karnataka 47307
Kerala 10111
Lakshadweep 33
Madhya Pradesh 106051
Mabharashtra 77811
Manipur 3248
Meghalaya 4202
Mizoram 1377
Nagaland 2423
Odisha 44919
Puducherry 342
Punjab 21421
Rajasthan 70871
Sikkim 538
Tamil Nadu 44530
Tripura 3146
Uttar Pradesh 148118
Uttarakhand 15485
West Bengal 33052
ToraL 950895
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Inclusion of private technical universities for all India ranking

1334, SHRI AAYANUR MANJUNATHA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering to include private technical universities

and colleges in all India ranking and if so, the details thereof;

(b) whether many private technical universities and colleges were doing better

work than some centrally funded technical institutes and if so, the details thereof; and

(c) whether Government is also considering to make it mandatory that all
deemed universities should also adopt the JEE main examination for admission to avoid

multiplicity of entrance exams and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) As per the National Institutional Ranking Framework
(NIRF) launched on 29th September, 2015. Private Technical Colleges/Universities
are eligible to participate in the ranking framework. The Ranking Framework has been
developed for institution offering courses in Engineering / Management / Pharmacy and

Architecture.
(b) No such assessment has been done.
(c) No.
Girl students for II'Ts

1335. SHRIPAUL MANOJ PANDIAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is true that the number of girls admitted to IITs has gone up

marginally this year from 8 per cent last year to 9 per cent in the current batch;

(b) whether it is also true that the number of girls registering for the joint entrance

examination was steadily on the rise; and

(c) whether it is also true that there are not many girls taking the JEE (Main), so
there are fewer students for JEE (Advanced)?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir.

(c) The percentage of the girl candidates (out of the total registered candidates)
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for JEE (Main) has registered an increase from 26.48% (in 2014) to 26.73% (in 2015).
However, the percentage of girl candidates qualified for JEE (Advanced) has declined
from 17.9% [of the total candidates qualified for JEE(Advanced)] in 2014 to 17.35% in
2015.

CBSE-international for global education

1336. DR. T. SUBBARAMI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Central Board of Secondary Education (CBSE) has introduced CBSE

International for global education, if so, the details thereof;
(b) whether it would include Indian culture, ethos, traditions as part of syllabi;

(c) the difference between CBSE system and CBSE-i (International) in respect of

teaching, training, project work and evaluation and grading; and
(d) what is the number of enrolment in CBSE-I as on 31st October, 2015?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Central Board of Secondary Education—International
(CBSE-i) is a curriculum based programme for CBSE affiliated schools located overseas.
CBSE-i programme was initially introduced in Classes I and IX in 2009-10 in 23 CBSE
affiliated schools located overseas. Indian culture, ethos and traditions were also made a
part of CBSE-i programme. National Education Policy 1986 (as modified in 1992) states,
“a proper understanding of the work ethos and of the values of a humane and composite

culture will be brought about through appropriately formulated curricula.”

(c) There is no difference between CBSE system and CBSE-i with regard to

teaching, training, project work, evaluation and grading.
(d) The enrolment in CBSE-i for the year 2015-16 is 1434 in classes IX to XII.
Vacancies of faculty at higher institutes

1337. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that 37 per cent of faculty posts in 16
Indian Institute of Technology (IITs) 28 per cent of faculty posts in 30 National Institutes
of Technology (NITs) and 42 per cent of teaching posts in Indian Institute of Information

Technology IIITs are lying vacant across the country;
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(b) ifso, the details thereof alongwith the details of the action taken by Government

to fill these vacancies; and

(c) the details of the steps taken or proposed to be taken by Government to attract

the quality teacher and to enhance the quality of higher education in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) While, there are some vacancies of faculty in the
premier institutes, efforts to fill the gaps include teaching by research scholars, contract,
adjunct and visiting faculty. Further, the Government has launched the Global Initiative
for Academic Networks (GIAN) to enable foreign faculty to teach courses in the higher

educational institutions.

(c) All the Institutions have been taking measures to attract quality faculty,
which include year-round open advertisements, invitation through search-cum-selection
procedures to alumni/scientists/faculty, advertisements in international journals, and
appointment of NRIs and PIOs to faculty positions on the same terms as applicable to

regular faculty. In addition, Institutes are engaging contract, adjunct and visiting faculty.
Diversion of funds by Delhi University

1338. SHRI RITABRATA BANERIJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is true that the Delhi University Vice Chancellor (VC) has admitted
that he had diverted the funds for OBCs to other heads, if so, the details thereof;,

(b) whether any action is initiated against the VC; and
(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) A Fact Finding Committee constituted by UGC under
the Chairmanship of Shri S. Sathyam had established violation of statutory procedures
while approving the purchase of laptops by diverting from OBC recurrent grant which
were meant for newly appointed staff positions. A ‘Show Cause Notice’ was served on the
former Vice-Chancellor, University of Delhi in respect of certain irregularities, including
purchase of laptops by diversion of funds received from UGC for implementation of

reservation policy for Other Backward Classes (OBC).

Prof. Dinesh Singh, Former Vice Chancellor, University of Delhi has admitted
diversion of funds in an media interview published in The Indian Express on 1st November,

2015. Excerpts of the interview are quoted below:
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“Shyamlal Yadav: You've been accused of using I 170 crore from the OBC fund to
buy laptops for students. What's your version?

Do you know what we did with that money? We ensured that every single college
could provide laptops for first-year students each year. We enabled the Wi-Fi system. This

is not a misuse. This is the way forward.”

Vacant post of Deputy Vice Chancellor and professors

in Central Universities

+1339. SHRI VIJAY GOEL:
SHRI MOTILAL VORA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the total number of Central Universities in the country and the number of

universities out of the above where the post of Deputy Vice Chancellor is lying vacant;
(b) since when the posts of Deputy Vice Chancellor are lying vacant;

(c) whether itis also a fact that permanent posts of professors are also lying vacant

in many Central Universities;
(d) if so, the number of posts that are lying vacant and since when; and
(e) the steps taken by Government to fill the vacant posts?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Presently there are 41 Central Universities (CUs)
under the purview of Ministry of Human Resource Development (MHRD). There is no
provision of a Deputy Vice Chancellor post in CUs.

(c) to (e) 1310 posts of Professor are vacant in the Central Universities as on
01.09.2015. Ministry of Human Resource Development and University Grants Commission
have repeatedly written to Central Universities to expedite filling of vacancies of teachers
and are continuously monitoring the progress. The progress has also been discussed in the
Conference of Vice-Chancellors of the Central Universities held on 4th — 5th February,
2015 and at the Visitor’s Conference on 4th -6th November, 2015. Visitor’s nominees
have also been provided to all Central Universities for Selection Committees for teachers,

to expedite the selection process.

FOriginal notice of the question was received in Hindi.
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Indian Institute of Information Technology in Nagpur

1340. SHRI AVINASH PANDE : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has approved the setting up of an Indian Institute of

Information Technology at the site selected and proposed in Nagpur; and

(b) if so, the details and time-frame proposed for the same and if not, the reasons

therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. The proposal for establishment of Indian
Institute of Information Technology (IIIT) in Public Private Partnership (PPP) mode at
Mouja Waranga, Tehsil Nagpur (Rural), District Nagpur, Maharashtra has been approved
on 1st May, 2015. The Institute is expected to begin its academic session in 2016-17.

Parameters under right to Education in Maharashtra

1341. SHRI AJAY SANCHETI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of parameters set under Right to education;
(b) how States have performed under each of the above parameters;

(c) whether Maharashtra has made positive strides in implementing these
parameters, if so the States which have lagged behind in implementation of these

parameters; and

(d) steps taken by Government to help States in achieving targets under these

parameters?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The status of different parameters as specified by
the Right of Children to Free and Compulsory Education (RTE) Act, 2009 under Sarva
Shikha Abhiyan (SSA), state/UT wise including Maharashtra is given in the Statement
(See below).

(c) Mabharashtra has adopted the Right of Children to Free and Compulsory
Education (RTE) Act, 2009 and has notified all the mandatory sections of the Act.
Mabharashtra has achieved universal access for both primary and upper primary schools as

per neighbourhood norms of the State. The Pupil Teacher Ratio (PTR) in the Government
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Schools in Maharashtra has been improved from 26 (2009-10) to 23 in 2013-14. All
teachers in the State are professionally qualified. State has notified SCERT as its academic
authority and the State has revised its curriculum and also its textbooks. All States/UTs
are being supported under SSA for achieving the gaps in relation to above parameters.
Mabharashtra has reported construction of 5586 toilets in 3545 schools under the Swachh
Vidyalaya Initiative.

(d) The SSA is implemented as a centrally sponsored scheme in partnership with
State Governments for universalizing elementary Education across the country. Through
the SSA, States and UT's are being provided funds to achieve the laid down targets. The
Swachh Vidyalaya Initiative launched on 15th August, 2014 by this Ministry emphasized
the need for education of girls and made a national call for provision of separate toilets for
girls and boys in every school within a year. The Government of India has introduced several
measures to improve the quality of education namely ‘Padhe Bharat Badhe Bharat’—a
foundational programme to improve early reading and writing with comprehension and
early mathematics and a focus on strengthening Science and Maths learning at the upper
primary level, ‘Rashtriya Avishkaar Abhiyan’— a convergent framework to make Science,
Mathematics and Technology exciting for children, sharing an exemplar on continuous
and comprehensive evaluation in elementary education developed by the NCERT,
sharing learning outcomes by class and stage of education brought out by the NCERT,
conducting the 3 rounds of National Achievement Surveys for Class III, V and VIII to
track student learning outcomes, bringing out guidelines against discrimination in schools
and monitoring of States to set up decentralized grievance redressal systems under the
RTE Act.
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Low Female Literacy

1342. SHRI AJAY SANCHETI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there has been an increase in literacy in the country;
(b) if so, the details as per 2011 census with percentage increase State-wise;

(c) whether female literacy is still low in the country, if so, districts with low

female literacy, State-wise; and
(d) steps taken by Government to increase female literacy?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes Sir. A comparative statement indicating
State-wisedetails of increase in literacy rates reported by Census2011 is given in the
Statement-I (See below).

(c) A statement indicating State-wise names of those districts where female
literacy rate is below 50 per cent,in the age group of 7 and above, as per Census 2011 is

given in the Statement-II (See below).

(d) In order to improve the female literacy rate in the country, Government is
implementing Saakshar Bharat programme for adults since October, 2009. The programme
is being implemented in the rural areas of all the districts that had adult female literacy
rate of 50% and below as per Census, 2001,and in left wing extremism affected districts,
irrespective of their literacy rate with special focus on women and other disadvantaged

groups.

In order to ensure greater participation of girls in elementary education, Sarva
Shiksha Abhiyan (SSA) has targeted interventions for girls which include opening of
schools in the neighbourhood to make access easier for girls, appointment of additional
teachers including women teachers, separate toilets for girls, teachers’ sensitization
programme to promote girls participation, gender sensitive teaching learning materials
including textbooks. In addition, Kasturba Gandhi BalikaVidyalayas have been opened
in Educationally Backward Blocks where the female rural literacy is below the national

average to provide for residential upper primary schools for girls.
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Statement-11
98 Low Female Literacy Rate districts having female literacy rate
below 50 per cent in the age group of 7 and above as per Census 2011

S1. States/UTs Districts Literacy Rate

No. Female-2011

1 2 3 4

1. Andhra Pradesh (3) Mahbubnagar 44.72
Kurnool 49.78
Vizianagaram 49.87

2. Arunachal Pradesh (5) Changlang 49.84
Tirap 41.89
Kurungkumey 42.64
Anjaw 43.71
Tawang 46.53

3. Bihar (17) Saharsa 41.68
Madhepura 41.74
Purnia 42.34
Sitamarhi 42.41
Araria 43.93
Katihar 44.39
Pashchimchamparan 44.69
Supaul 44.77
Purbachamparan 45.12
Darbhanga 45.24
Sheohar 45.26
Madhubani 46.16
Kishanganj 46.76
Jamui 47.28
Banka 47.66
Nawada 48.86
Khagaria 49.56
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1 2 3 4
4. Chhattisgarh (5) Bijapur 31.11
Dakshin Bastar Dantewada 32.54
Narayanpur 39.88
Bastar 44.26
Kabeerdham 48.71
5. Gujarat (1) Dohad 47.65
6. Haryana (1) Mewat 36.60
7. Jammu and Kashmir (8) Ramban 38.04
Kishtwar 42.36
Bandipore 44.34
Badgam 44.85
Ganderbal 45.71
Reasi 46.59
Kulgam 48.49
Doda 49.69
8. Jharkhand (9) Pakur 40.52
Sahibganj 43.31
Godda 44.14
PaShchimisinghbhum 46.25
Garhwa 47.58
Latehar 48.68
Giridih 48.72
Dumka 48.82
Chatra 49.92
9. Karnataka (2) Yadgir 41.38
Raichur 48.73
10. Madhya Pradesh (9) Alirajpur 30.29
Jhabua 33.77
Barwani 42.39
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1 2 3 4
Sheopur 44.23
Singrauli 48.53
Dhar 48.77
Shivpuri 48.79
Rajgarh 48.95
Tikamgarh 49.97

11.  Odisha (7) Nabarangapur 35.80
Malkangiri 38.28
Koraput 38.55
Rayagada 39.19
Gajapati 43.18
Nuapada 44.76
KAlahandi 46.68

12.  Rajasthan (18) Jalor 38.47
Jaisalmer 39.71
Sirohi 39.73
Barmer 40.63
Pratapgarh 42.35
Banswara 43.06
Tonk 45.45
Dungarpur 46.16
Chittaurgarh 46.53
Jhalawar 46.53
Bundi 46.55
Bhilwara 47.21
Sawaimadhopur 47.51
Nagaur 47.82
Rajsamand 47.95
Pali 48.01
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1 2 3 4
Udaipur 48.45
Karauli 48.61

13.  Uttar Pradesh (13) Shrawasti 34.78
Balrampur 38.43
Bahraich 39.18
Budaun 40.09
Rampur 44.44
Gonda 47.09
Siddharthnagar 47.41
Moradabad 47.86
Bareilly 48.30
Kaushambi 48.56
Mabhrajganj 48.92
Kanshiram Nagar 49.00
Shahjahanpur 49.57

National uniform education policy for regional languages

1343. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government intends to frame a National Uniform Education Policy
throughout the country in regional languages of concerned States, if so, the updated status

of the action taken in this regard,;
(b) whether Government has consulted/would consult the States in this regard;

(c) if so, whether Government intends to organize meetings/conferences with
State Education Ministers to chalk out further strategy in the matter, if so, the details

thereof; and

(d) whether Government has made any assessment regarding benefits of

implementing such National Policy, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The Government has undertaken a collaborative,

multi-stakeholder and multi-pronged consultation process for formulating the New
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Education Policy (NEP), which included online, grassroots and national level thematic
deliberations. Out of the 33 themes, one theme under School Education ”Promotion
of Languages” and one under Higher Education “Promote cultural integration through
language” relates to languages. For facilitating grassroots consultations, relevant question
templates were translated with the help of NCERT into 12 languages- Assamese, Bengali,
Gujarati, Marathi, Hindi, Kannada, Malayalam, Odia, Sanskrit, Tamil, Telugu and Urdu.

A meeting was held by the Minister of Human Resource Development on 21st
March, 2015 with Education Ministers, Secretaries and other senior officials of the State
Governments in which the consultation process was explained in detail and suggestions
of States on the process as well as the themes were also invited. The NEP consultation
process was discussed in the meeting of Central Advisory Board on Education (CABE)
on 19th August 2015. Views of all States and members of CABE were invited on the
consultation process and the themes. The entire grassroots consultation from village,
block, district to State is through the State government machineries. States have also been
requested to submit their views and recommendations on the New Education Policy. Six
Zonal Meetings were held by the Minister of Human Resource Development in Eastern,
Central, North-Eastern, Western, Southern and Northern Zones covering all States and
UTs in September-October 2015 which was attended by Education Ministers and officials
of the respective States/UTs. The issue regarding regional languages was discussed during

Zonal Meetings.

The Government of India has constituted a Committee for the Evolution of the New
Education Policy (NEP) which will examine the outcome documents, recommendations,
suggestions and views received and submit a Draft National Education Policy as well as
a Framework for Action (FFA) by 31st December, 2015.

Further, the Ministry is responsible for development, promotion and propagation of
all languages, including Hindi and Sanskrit. Accordingly, an Expert Committee has been
constituted to examine the entire gamut of preservation, development and promotion
of all scheduled and non-scheduled languages and mother tongues, and to formulate a

comprehensive National Policy on Language.
Education in self-financing professional colleges

1344, SHRI K.K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state whether Government is aware about the quality of
education, facilities and fee structure in the self financing professional colleges in India,

if so, the details thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): Yes, Sir. The quality of education in the AICTE approved
institutions is monitored through norms and standards as prescribed in Approval Process
Handbook of AICTE. Institutions not fulfilling the norms are liable for action as laid
down in the Handbook. Further to improve the quality, AICTE has made it mandatory to
have NBA Accreditation for the institutions seeking new courses / expansion of existing

courses.
Sub-Committee for 'no detention' policy

1345. DR. PRADEEP KUMAR BALMUCHU:
SHRI RANJIB BISWAL.:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Sub-Committee of the Central Advisory Board of Education
constituted for assessment and implementation of Continuous and Comprehensive
Evaluation (CCE) in the context of "no detention" provision has submitted its

recommendations, if so, the details thereof;

(b) whether Government has accepted all the recommendations, if so, the details

thereof and if not, the reasons therefor; and

(¢) the further course of action taken by Government to implement the

recommendations accepted by it?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. In pursuance of a resolution adopted in the 59th
meeting of the Central Advisory Board of Education (CABE) held on 6th June, 2012, a
Sub-Committee was constituted for assessment of implementation of Continuous and
Comprehensive Evaluation (CCE) in the context of No-Detention provision in the Right
of Children to Free and Compulsory Education (RTE) Act, 2009. The Sub-Committee has
submitted its report in August, 2014. The recommendations of Sub-Committee include,
inter alia, measuring Learning Level Outcomes of all children on regular basis, to catalyse
a performance-driven culture and review of ‘No-Detention’ policy and its implementation

in a phased manner.

(b) The report of the Sub-Committee was placed before CABE in its meeting held
on 19.08.2015, wherein it was decided to request all States/ UTs to share their views on

the No-Detention policy, in writing with Ministry of Human Resource Development.

(¢) Another Sub-Committee under the Chairpersonship of Minister of Education,
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Government of Rajasthan has been constituted on 26.10.2015 inter alia, to review the

feedback received from States/UTs on the No-Detention policy .
MoU with foreign countries

1346. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has signed Memorandum of Understanding (MoU)

with various countries in the field of education, if so, the details thereof; and

(b) whether any special focus/ importance has been accorded to Higher Education

in these MoUs, if so, the details thereof, if not, reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. India has entered into agreements in the field of
education by way of signing Memoranda of Understanding (MoU)/ Educational Exchange
Programmes (EEPs)/ Joint Declarations of Intent (JDIs) with 53 countries/ multilateral

organisations. The list of intergovernmental instruments signed is given in the Statement

(See below).

(b) ‘Higher Education’ figures prominently in the MoUs. Most MoUs have
objectives that relate to the higher education sector including exchange of students &
faculty, joint research projects, sharing of information relating to education, holding

of conferences/seminars and research collaboration amongst higher educational

institutions.
Statement
Details of MoU with foregin Countries

1. Mongolia 09.07.2002 (EEP)
2. Armenia 03.10.2002 (EEP)
3. Tanzania 27.04.2003 (EEP)
4. Guyana 25.08.2003 (EEP)
5. Israel 09.09.2003 (EEP)
6. Australia 23.10.2003 (EEP)

24.08.2015 (MoU)
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7. Myanmar 02.11.2003 (MoU)
8. Syria 15.11.2003 (EEP)
9. Uzbekistan 05.04.2005 (EEP)
10. New Zealand 19.04.2005 (EEP)
11. Thailand 03.06.2005 (MoU)
12. Sri Lanka 10.06.2005 (EEP)
13. Mexico 21.10.2005 (EEP)
14. Brazil 01.02.2006 (EEP)
15. Afghanistan 10.04.2006 (MoU)
16. Croatia 19.04.2006 (EEP)
17. Ecuador 18.07.2006 (EEP)
18. Rwanda 25.07.2006 (EEP)
19. South Africa 02.10.2006 (MoU)
20. Saudi Arabia 06.11.2006 (MoU)
21. China 15.05.2015 (EEP)
22. Portugal 11.01.2007 (EEP)
23. France 15.02.2007 (EEP)
24. Ethiopia 05.07.2007 (EEP)
25. Vietnam 06.07.2007 (EEP)
26. Oman 14.12.2007 (MoU)
27. Norway 18.06.2008(MoU)
28. Chile 17.03.2009 ((EEP)
29. Botswana 09.01.2010 (EEP)
30. Malaysia 20.1.2010 (MoU)
31. Turkmenistan 25.05.2010 (MoU)
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32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49

50.

51.

52.

53.

Canada

Indonesia
Mozambique
RUssia

Trinidad & Tobago
Mauritius

Yemen

Qatar

Tajikistan

Burundi

Belarus

Republic Of Korea
Germany
Germany

Estonia

Peru

Kuwait

Hungary

U. K.

US.A.

Czech Republic

UAE

Brics Countries

27.06.2010 (MoU)
25.01.2011 (MoU)
13.07.2011 (EEP)
16.12.2011 (EEP)
06.01.2012 (MoU)
07.02.2012 (EEP)
02.04.2012 (EEP)
09.04.2012 (EEP)
03.09.2012 (EEP)
18.09.2012 (EEP)
14.11.2012 (EEP)
12.12.2012 (MoU)
11.04.2013 (MoU)
05.10.2015 (JDI)
15.10.2013 (EEP)
28.10.2013 (EEP)
08.11.2013 (EEP)
19.11.2014 (EEP)

Joint Statement
(13.11.2014)

Joint Statement
(13.10.2011)

23.01.2015 (JDI)

Joint Declaration
(28.04.2009)

03.09.2015 (MoU)

18.11.2015 (MoU)
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Establishments of Kendriya Vidyalayas

1347. SHRI B.K. HARIPRASAD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact related to the burden for
recommendations from parents for admission in Kendriya Vidyalaya (KV) due to its fees

and quality;
(b) if so, the details for establishing more KVs, State-wise; and
(c) the steps to match existing Government schools as per the standard of KVs?

THE  MINISTER OF HUMAN  RESOURCE  DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) Kendriya Vidyalayas (KVs) are meant
primarily to cater to the educational needs of the wards of transferable/non-transferable
employees of Central Government, State Governments, autonomous bodies, public
sector undertakings and Institutes of higher learning. If seats remain vacant after giving
admissions to the wards of employees mentioned above, these vacant seats are given to

children of other categories.

(b) Proposals for opening of new KVs are considered only if sponsored by
Ministries/Departments of the Government of India or State Governments/Union
Territories Administrations or Organization of employees belonging to the eligible
categories thereby committing resources for setting up a new KV, and are subject to
availability of resources with the Central Government. The Government of India had
conveyed sanction for setting up of 54 new KVs in the country on 04.03.2014. Out of
these, 32 KVs have been made functional so far. The State/UT-wise details are given in

the Statement (See below).

(c) Across the country, States are being supported through the schemes including
Sarva Shiksha Abhiyan and Rashtriya Madhyamik Shiksha Abhiyan to design and
implement comprehensive quality improvement programmes to bring about overall
changes in the teachers training, curricula, learning materials, learning processes,
learning outcomes, assessment and monitoring systems in order to ensure that the quality

of teaching learning is improved.
Statement

List of 32 Functional Kendriya Vidyalayas

Name of State Name of Kendriya Vidyalaya

Delhi 1. Sector 28, Rohini
Uttar Pradesh 2. Shivgarh, Distt. Raebareli
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Name of State

Name of Kendriya Vidyalaya

Odisha

Telangana

Madhya Pradesh

Rajasthan

Himachal Pradesh
Andhra Pradesh

Karnataka

Bihar

3.

4.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Gangrani, Distt. Kushinagar
Hardoi, Distt. Hardoi

Shrawasti, Distt. Shrawasti
Sambalpur No. 2, Distt.Sambalpur
Hinjilicut, Distt. Gangam
Miryalguda, Distt. Nalgonda
Mahabubabad, Distt. Warangal
Siricila, Distt. Karimnagar
Bodhan Town, Distt. Nizamabaad
Jharasangam, Distt. Medak
Kasrawad, Distt. Khargone

Jalore, Distt. Jalore

Bundi, Distt. Bundi

Jaisindhar, Distt. Barmer

Dausa, Distt. Dausa
Hanumangarh, Distt. Hanumangarh
Saloh, Distt. Una

Tenali, Distt. Guntur
Chamrajnagar, Distt. Chamrajnagar
Haveri, Distt. Haveri

Mandya, Distt. Mandya

Chikodi, Distt. Belgaum

Udupi, Distt. Udupi

Sasaram, Distt. Rohtas

Jha Jha, Distt. Jamui
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Name of State Name of Kendriya Vidyalaya
Arunachal Pradesh 28. Ziro, Hapoli, Distt. Lower Subansiri
Chhattisgarh 29. Janjgir, Distt. Janjgir Champa
30. Narayanpur, Distt. Narayanpur
Kerala 31. Kottayam, Kudurthy, Distt. Kottayam
Manipur 32. Akampat, Distt. East Imphal

SC/ST teaching position in Delhi University

1348. SHRI D.P. TRIPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of SC/ST teaching position in all colleges under Delhi

University;

(b) the number of SC/ST teaching position filled, subject-wise (in all D.U.

colleges); and
(c) the number of SC/ST vacancies, subject-wise, in all D.U. colleges?

THE  MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) No such data is Centrally maintained. The
Central Universities, being autonomous bodies, are competent to take necessary action
in all academic and administrative matters as per their Acts, Statutes and Ordinances.
However, the data provided by University of Delhi on the teaching positions in affiliated/

constituent colleges of the University as on 01.04.2015 is given in the Statement.
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